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SECTION I ï GENERAL  

 

DEFINITIONS AND ABBREVIATIONS  

 

Unless the context otherwise indicates, requires or implies, the following terms shall have the following 

meanings in this Draft Red Herring Prospectus. References to statutes, rules, regulations, guidelines and policies 

will be deemed to include all amendments and modifications notified thereto. 

 

Company Related Terms 

 

Term Description 

Our Company/ the Company/ the 

Issuer/ Ortel/ we/ us/ our 

Ortel Communications Limited, a public limited company incorporated under the 

Companies Act, 1956. 

Articles/ Articles of Association The articles of association of our Company, as amended. 

Auditors The statutory auditors of our Company, being Haribhakti & Co. LLP, Chartered 

Accountants. 

Board/ Board of Directors/ our 

Board 

The board of directors of our Company, or a duly constituted committee thereof. 

Compulsorily Convertible 

Preference Shares 

Cumulative compulsorily convertible preference shares of our Company of face value 

of ` 10 each bearing a coupon rate of 0.001% p.a., issued (i) by direct allotment to 

various persons; and (ii) by conversion of cumulative non-convertible redeemable 

preference shares of face value of ` 10 each bearing a coupon rate of 10.5% p.a. under 

section 106 of the Companies Act, 1956 by virtue of a resolution of our Board at its 

meeting on January 16, 2014, consent letter dated December 12, 2013 from the holder 

of the cumulative compulsorily convertible preference shares, and a special resolution 

of our shareholders at the EGM held on February 10, 2014. 

Corporate Office The corporate office of our Company, presently located at C-1, Chandrasekharpur, 

Near BDA Colony, Behind RMRC, Bhubaneswar - 751 016, Odisha, India. 

Director(s) The director(s) of the Company, unless otherwise specified. 

ESOS 2010 The Employee Stock Option Scheme, approved by our Board on December 19, 2010.  

Group Companies The companies, firms, ventures, etc. promoted by our Promoters, irrespective of 

whether such entities are covered under section 370(1)(B) of the Companies Act, 

1956, and as described in the section titled ñOur Group Companiesò on page 190.  

ICCL Indian Charge Chrome Limited. 

IMFA Indian Metals & Ferro Alloys Limited. 

Karnataka Bank Consortium  A consortium comprising Karnataka Bank, UCO Bank and SREI. 

Key Managerial Personnel The key managerial personnel as listed in the section titled ñOur Managementò on 

page 167. 

Memorandum/ Memorandum of 

Association/ MoA 

The memorandum of association of our Company, as amended. 

OSOP 2000 The Ortel Stock Option Plan, 2000 approved by our Board vide its resolution dated 

September 25, 2000 for grant of stock options for 1,000,000 Equity Shares to the 

employees and associates of our Company.  

OSSOP 2006 

 

The Ortel Special Stock Option Plan, 2006 approved by our Board vide its resolution 

dated May 13, 2006 for grant of stock options for 200,000 Equity Shares to the 

employees and associates of our Company.  

Preference Shares Preference shares of our Company of face value `  10 each. 

Promoter Group  The persons and entities constituting our promoter group pursuant to Regulation 

2(1)(zb) of the SEBI Regulations, as enlisted in the section titled ñOur Promoters and 

Promoter Groupò on page 183. 

Promoters The promoters of our Company, being Mr. Baijayant Panda, Ms. Jagi Mangat Panda, 

Panda Investments Private Limited and UMSL Limited.  

Registered Office The registered office of our Company, presently located at B-7/122A, Safdarjang 

Enclave, New Delhi 110 029, India. 

RoC The Registrar of Companies, NCT Delhi and Haryana. 

Senior Management Personnel The senior management personnel as listed in the section titled ñOur Managementò on 

page 167.   

 

Issue Related Terms 

 

Term Description 

Allot/ Allotment/ Allotted Unless the context otherwise requires, the allotment of Equity Shares pursuant to the 

Fresh Issue and the transfer of the Equity Shares pursuant to the Offer for Sale to 

successful Bidders. 
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Term Description 

Allotment Advice In relation to Bidders other than Anchor Investors, the note or advice or intimation of 

Allotment of the Equity Shares, sent to each successful Bidder who have been or are 

to be Allotted Equity Shares after discovery of the Issue Price, including any revision 

thereof. 

Allottee A successful Bidder to whom the Equity Shares are/ have been Allotted. 

Anchor Investor A Qualified Institutional Buyer, applying under the Anchor Investor Portion, who has 

Bid for an amount of at least `  100 million. 

Anchor Investor Allocation Price The price at which Equity Shares will be allocated in terms of the Red Herring 

Prospectus and Prospectus to the Anchor Investors, which will be decided by our 

Company and the Selling Shareholder in consultation with the Book Running Lead 

Manager prior to the Bid Opening Date. 

Anchor Investor Bidding Date The date which is one Working Day prior to the Bid Opening Date prior to or after 

which the Syndicate or the Non Syndicate Registered Brokers will not accept any 

Bids from Anchor Investors.  

Anchor Investor Issue Price  The price at which Allotment is made to Anchor Investors in terms of the Red Herring 

Prospectus, which shall be higher than or equal to the Issue Price, but not higher than 

the Cap Price.  

Anchor Investor Pay-in Date In case of Anchor Investor Issue Price being higher than Anchor Investor Allocation 

Price, no later than two days after the Bid Closing Date. 

Anchor Investor Portion Up to 60% of the QIB Portion, available for allocation to Anchor Investors on a 

discretionary basis at the Anchor Investor Issue Price, in accordance with the SEBI 

Regulations. 

ASBA or Application Supported by 

Blocked Amount 

An application, whether physical or electronic, used by Bidders, other than Anchor 

Investors, to make a Bid authorising a SCSB to block the Bid Amount in the ASBA 

Account maintained with the SCSB. ASBA is mandatory for QIBs (except Anchor 

Investors) and Non Institutional Bidders participating in the Issue. 

ASBA Account  An account maintained with the SCSB and specified in the Bid cum Application Form 

submitted by ASBA Bidders for blocking the amount mentioned in the Bid cum 

Application Form. 

ASBA Bidder(s) Any Bidder other than an Anchor Investor who Bids/applies through ASBA in 

accordance with the terms of the Red Herring Prospectus. 

Banker(s) to the Issue/ Escrow 

Collection Bank(s) 

The banks which are clearing members and registered with SEBI as bankers to the 

Issue and with whom the Escrow Account will be opened, in this case being [ǒ]. 

Basis of Allotment  The basis on which the Equity Shares will be Allotted to successful Bidders as 

described in ñIssue Procedure ï Part B ï General Information Document for 

Investing in Public Issues ïAllotment Procedure and Basis of Allotmentò on page 378. 

Bid An indication to make an offer during the Bid/Issue Period by a Bidder pursuant to 

submission of the Bid cum Application Form, or during the Anchor Investor Bid/Issue 

Period by the Anchor Investors, to subscribe to or purchase the Equity Shares of the 

Company at a price within the Price Band, including all revisions and modifications 

thereto.  

Bid Amount The highest value of optional Bids indicated in the Bid cum Application Form. 

Bid Closing Date Except in relation to Anchor Investors, the date after which the Syndicate, the Non 

Syndicate Registered Brokers and the SCSBs will not accept any Bids, and which 

shall be notified in an English national daily newspaper and a Hindi national daily 

newspaper, each with wide circulation and in case of any revision, the extended Bid 

Closing Date also to be notified on the website and terminals of the Syndicate, the 

Non Syndicate Registered Brokers and SCSBs, as required under the SEBI 

Regulations. Further, the Bidding by QIBs may close one Working Day prior to the 

Bid Closing Date. 

Bid cum Application Form The form used by a Bidder, including an ASBA Bidder, to make a Bid and which will 

be considered as the application for Allotment in terms of the Red Herring Prospectus. 

Bid Lot [ǒ] Equity Shares. 

Bid Opening Date Except in relation to Anchor Investors, the date on which the Syndicate, the Non 

Syndicate Registered Brokers and the SCSBs shall start accepting Bids, and which 

shall be the date notified in an English national daily newspaper and a Hindi national 

daily newspaper, each with wide circulation. 

Bid Price The prices indicated against each optional Bid in the Bid cum Application Form. 

Bid/Issue Period  The period between the Bid Opening Date and the Bid Closing Date or the QIB Bid 

Closing Date, as the case may be (in either case inclusive of such date and the Bid 

Opening Date) during which Bidders, other than Anchor Investors, can submit their 

Bids, inclusive of any revision thereof.  

Bidder A prospective investor in this Issue who makes a Bid, and unless otherwise stated or 

implied, includes an ASBA Bidder.  

Bidding The process of making a Bid. 
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Term Description 

Bidding Centre A centre for acceptance of the Bid cum Application Form. 

Book Building Process The book building process as described in Part A of Schedule XI of the SEBI 

Regulations. 

Book Running Lead Manager or 

BRLM  

Book running lead manager to this Issue, being Kotak Mahindra Capital Company 

Limited. 

CAN or Confirmation of Allocation 

Note 

In relation to Anchor Investors, the note or advice or intimation including any 

revisions thereof, sent to each successful Anchor Investors indicating the Equity 

Shares allocated after discovery of the Anchor Investor Issue Price.  

Cap Price The higher end of the Price Band and any revisions thereof, above which the Issue 

Price will not be finalized and above which no Bids will be accepted.  

Controlling Branches  Such branches of the SCSBs which co-ordinate Bids under this Issue by the ASBA 

Bidders with the Registrar to the Issue and the Stock Exchanges and a list of which is 

available at http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-

Intermediaries or at such other website as may be prescribed by SEBI from time to 

time.  

Cut-Off Price Any price within the Price Band determined by our Company and the Selling 

Shareholder in consultation with the Book Running Lead Manager, at which only the 

Retail Individual Bidders are entitled to Bid, for Equity Shares of an amount not 

exceeding ̀ 200,000.  

Depositories Act The Depositories Act, 1996, as amended from time to time. 

Depository A depository registered with the SEBI under the Depositories Act, 1996. 

Depository Participant or DP A depository participant registered with the SEBI under the Depositories Act. 

Designated Branches  Such branches of the SCSBs which shall collect the Bid cum Application Forms and a 

list of which is available on 

http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries or at 

such other website as may be prescribed by SEBI from time to time. 

Designated Date The date on which funds are transferred from the Escrow Account or the amount 

blocked by the SCSBs is transferred from the ASBA Account, as the case may be, to 

the Public Issue Account or the Refund Account, as appropriate, after the Prospectus 

is filed with the RoC, following which the Board of Directors shall Allot Equity 

Shares to successful Bidders in the Fresh Issue and the Selling Shareholder shall 

transfer the Equity Shares in the Offer for Sale. 

Designated Stock Exchange  [ǒ]. 

Draft Red Herring Prospectus or 

DRHP 

This draft red herring prospectus dated September 11, 2014 filed with SEBI, prepared 

and issued by our Company in accordance with the SEBI Regulations, the Companies 

Act, 2013 and the Companies Act, 1956 (to the extent applicable). 

Eligible NRI An NRI from such a jurisdiction outside India where it is not unlawful to make an 

offer or invitation under this Issue and in relation to whom the Red Herring 

Prospectus constitutes an invitation to Bid on the basis of the terms thereof. 

Equity Shares  The equity shares of our Company of face value of `  10 each. 

Escrow Account(s)  Accounts opened with Escrow Collection Bank(s) for this Issue to which cheques or 

drafts are issued by Bidders (excluding ASBA Bidders) in respect of the Bid Amount. 

Escrow Agreement An agreement to be entered into among our Company, the Selling Shareholder, the 

Registrar to the Issue, the Escrow Collection Banks, the Book Running Lead Manager 

and the Syndicate Members for the collection of Bid Amounts and for remitting 

refunds, if any, to the Bidders (excluding the ASBA Bidders) on the terms and 

conditions thereof. 

First Bidder The Bidder whose name appears first in the Bid cum Application Form or Revision 

Form, as applicable. 

Floor Price The lower end of the Price Band below which no Bids will be accepted and any 

revisions thereof. 

Fresh Issue The issue of up to 6,000,000 Equity Shares aggregating up to `  [ǒ] million by the 

Company offered for subscription pursuant to the terms of the Red Herring 

Prospectus. 

Issue Public issue of up to 14,182,598 Equity Shares for cash at a price of `  [ǒ] per Equity 

Share for an amount aggregating up to `  [ǒ] million, consisting of the Fresh Issue and 

the Offer for Sale. 

Issue Agreement The agreement entered into on September 11, 2014 between our Company, the Selling 

Shareholder, the Book Running Lead Manager, pursuant to which certain 

arrangements are agreed to in relation to the Issue. 

Issue Price The final price at which Allotment will be made, as determined by our Company and 

the Selling Shareholder in consultation with the Book Running Lead Manager. 

Issue Proceeds The proceeds of the Issue that will be available to the Company and the Selling 

Shareholder. 
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Term Description 

Mutual Fund Portion 212,739 Equity Shares or 5% of the Net QIB Portion, available for allocation to 

Mutual Funds out of the Net QIB Portion. 

Mutual Funds Mutual funds registered with the SEBI under the Securities and Exchange Board of 

India (Mutual Funds) Regulations, 1996. 

Net QIB Portion The QIB Portion less the number of Equity Shares Allotted to the Anchor Investors on 

a discretionary basis. 

NIF National Investment Fund set up by resolution F. No. 2/3/2005-DD-II dated 

November 23, 2005 of Government of India published in the Gazette of India. 

Non Syndicate Broker Centre A broker centre of the Stock Exchanges with broker terminals, wherein a Non 

Syndicate Registered Broker may accept Bid cum Application Forms, a list of which 

is available on the website of the Stock Exchanges, and at such other websites as may 

be prescribed by SEBI from time to time.  

Non Syndicate Registered Broker A broker registered with SEBI under the Securities and Exchange Board of India 

(Stock Brokers and Sub Brokers Regulations), 1992, having office in any of the Non 

Syndicate Broker Centres, and eligible to procure Bids in terms of the circular No. 

CIR/CFD/14/2012 dated October 4, 2012 issued by SEBI.  

Non-Institutional Bidders All Bidders (including ASBA Bidders and Sub-Accounts which are foreign corporates 

or foreign individuals) who are not Qualified Institutional Buyers or Retail Individual 

Bidders and who have Bid for an amount more than `  200,000. 

Non-Institutional Portion The portion of the Issue being not more than 15% of the Issue consisting of not more 

than 2,127,389 Equity Shares, available for allocation to Non-Institutional Bidders. 

Offer for Sale The offer for sale of up to 8,182,598 Equity Shares by the Selling Shareholder 

aggregating up to `  [ǒ] million, pursuant to the terms of the Red Herring Prospectus. 

Pre-IPO Placement The private placement of up to 2,500,000 Equity Shares for cash consideration 

aggregating up to `  650 million by the Company and the Selling Shareholder at their 

discretion in favour of such investors as permissible under applicable laws, to be 

completed prior to filing the Red Herring Prospectus with the RoC and the details of 

which, if completed, will be included in the Red Herring Prospectus. If the Pre-IPO 

Placement is completed, the number of Equity Shares issued and transferred pursuant 

to the Pre-IPO Placement will be proportionately reduced from the Fresh Issue and the 

Offer for Sale, subject to a minimum Issue size of 25% of the post Issue paid-up 

Equity Share capital being offered to the public. 

Price Band The price band ranging from the Floor Price to the Cap Price, including any revisions 

thereof. 

Pricing Date The date on which the Issue Price is finalised by our Company and the Selling 

Shareholder in consultation with the Book Running Lead Manager.  

Prospectus  The prospectus of our Company to be filed with the RoC for this Issue after the 

Pricing Date, in accordance with Sections 26 of the Companies Act, 2013 and the 

SEBI Regulations. 

Public Issue Account The bank account opened with the Bankers to the Issue by our Company under 

Section 40 of the Companies Act, 2013 to receive money from the Escrow Account 

and where the funds shall be transferred by the SCSBs from the ASBA Accounts on 

or about the Designated Date. 

QIB Bid Closing Date The date after which the Syndicate, the Non Syndicate Registered Brokers and the 

SCSBs will not accept any Bids from QIBs, and which shall be notified in an English 

national daily newspaper and a Hindi national daily newspaper, each with wide 

circulation and in case of any revision, the extended Bid Closing Date also to be 

notified on the website and terminals of the Syndicate, the Non Syndicate Registered 

Brokers and SCSBs, as required under the SEBI Regulations. The Bidding by QIBs 

may close one Working Day prior to the Bid Closing Date. 

QIB Portion  The portion of the Issue being at least 75% of the Issue, that is, at least 10,636,949 

Equity Shares shall be Allotted to QIBs (including the Anchor Investor Portion). 

QIBs/ Qualified Institutional 

Buyers  

Qualified institutional buyers as defined under Regulation 2(1)(zd) of the SEBI 

Regulations. 

Qualified Foreign Investors or 

QFIs 

Non-resident investors, other than SEBI registered FIIs or sub-accounts or SEBI 

registered FVCIs, who meet óknow your clientô requirements prescribed by SEBI and 

are resident in a country which is (i) a member of Financial Action Task Force or a 

member of a group which is a member of Financial Action Task Force; and (ii) a 

signatory to the International Organisation of Securities Commissionôs Multilateral 

Memorandum of Understanding or a signatory of a bilateral memorandum of 

understanding with SEBI. 

Provided that such non-resident investor shall not be resident in a country which is 

listed in the public statements issued by Financial Action Task Force from time to 

time on: (i) jurisdictions having a strategic anti-money laundering/combating the 

financing of terrorism deficiencies to which counter measures apply; and (ii) 
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Term Description 

jurisdictions that have not made sufficient progress in addressing the deficiencies or 

have not committed to an action plan developed with the Financial Action Task Force 

to address the deficiencies. 

Red Herring Prospectus or RHP The Red Herring Prospectus issued in accordance with Section 32 of the Companies 

Act, 2013 and the SEBI Regulations, which does not have complete particulars of the 

price at which the Equity Shares are offered and the size of the Issue. The Red 

Herring Prospectus will be filed with the RoC at least three days before the Bid 

Opening Date and will become a Prospectus upon filing with the RoC after the Pricing 

Date. 

Refund Account(s) The account opened by our Company with the Refund Banker, from which refunds of 

the whole or part of the Bid Amount (excluding the ASBA Bidders), if any, shall be 

made. 

Refund Banker(s) The Banker(s) to the Issue, with whom the Refund Account(s) will be opened, in this 

case being [ǒ]. 

Registrar/ Registrar to the Issue  The registrar to the Issue, being Karvy Computershare Private Limited. 

Retail Individual Bidders Individual Bidders (including HUFs applying through their karta, and Eligible NRIs) 

who have Bid for an amount less than or equal to `  200,000. 

Retail Portion The portion of the Issue being not more than 10% of the Issue, consisting of not more 

than 1,418,260 Equity Shares, available for allocation to Retail Individual Bidders. 

Revision Form The form used by the Bidders, including ASBA Bidders, to modify the quantity of 

Equity Shares or the Bid Price in any of their Bid cum Application Forms or any 

previous Revision Form(s), as applicable.  

Self Certified Syndicate Banks or 

SCSBs 

The banks which are registered with SEBI under the Securities and Exchange Board 

of India (Bankers to an Issue) Regulations, 1994 and offer services in relation to 

ASBA, including blocking of an ASBA Account in accordance with the SEBI 

Regulations and a list of which is available on 

http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries or at 

such other website as may be prescribed by SEBI from time to time. 

Selling Shareholder or NSR NSR ï PE Mauritius LLC, a company registered under the laws of the Republic of 

Mauritius, and having its registered office at 4th Floor, Tower A, 1 Cybercity, Ebene, 

Mauritius. 

Specified Cities Cities specified in the SEBI circular no. CIR/CFD/DIL/1/2011 dated April 29, 2011, 

namely, Mumbai, Chennai, Kolkata, Delhi, Ahmedabad, Rajkot, Jaipur, Bengaluru, 

Hyderabad, Pune, Baroda and Surat. 

Stock Exchanges The BSE and the NSE. 

Syndicate  The Book Running Lead Manager and the Syndicate Members. 

Syndicate Agreement The agreement to be entered by our Company, the Selling Shareholder and members 

of the Syndicate, in relation to the collection of Bids (excluding Bids from the ASBA 

Bidders procured directly by SCSBs and Bids procured by Non Syndicate Registered 

Brokers). 

Syndicate Members Intermediaries registered with the SEBI who are permitted to carry out activities as an 

underwriter, in this case being [ǒ]. 

Transaction Registration Slip/ TRS The slip or document issued by any of the members of the Syndicate, or the SCSBs, as 

the case may be, to a Bidder upon demand as proof of registration of the Bid. 

Underwriters The BRLM and the Syndicate Members. 

Underwriting Agreement The agreement to be entered into between the Underwriters, our Company, the Selling 

Shareholder and the Registrar to the Issue on or immediately after the Pricing Date. 

Working Days 

 

 

All days, other than a Sunday or a public holiday on which commercial banks are 

open for business, provided however, with reference to (a) announcement of Price 

Band; and (b) Bid/Issue Period, ñWorking Daysò shall mean all days, excluding 

Saturdays, Sundays and public holidays, which are working days for commercial 

banks in India.  

 

For the purpose of the time period between the Bid Closing Date and listing of the 

Equity Shares on the Stock Exchanges, ñWorking Daysò shall mean all days 

excluding Sundays and bank holidays, in accordance with the SEBI circular no. 

CIR/CFD/DIL/3/2010 dated April 22, 2010 

 

Conventional/ General Terms, Abbreviations and Reference to Other Business Entities 
 

Abbreviation Full Form  

` /Rs./Rupees / INR Indian Rupees. 

AGM Annual General Meeting. 

AIFs Alternative Investment Funds. 
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Abbreviation Full Form  

AS Accounting Standards as issued by the Institute of Chartered Accountants of India. 

BIS Bureau of Indian Standards. 

Broadband Policy Broadband Policy, 2004. 

BSE BSE Limited.  

Cable Television Act The Cable Television Networks (Regulation) Act, 1995. 

Cable Television Rules The Cable Television Network Rules, 1994. 

CAGR Compound annual growth rate, calculated using the following formula: 

 
Where V(t0) : start value, V(tn) : finish value, tn ï t0 : number of years 

Category II FPI FPIs who are registered as ñCategory II foreign portfolio investorsò under the 

Securities and Exchange Board of India (Foreign Portfolio Investors) Regulations, 

2014. 

Category III FPI FPIs who are registered as ñCategory III foreign portfolio investorsò under the 

Securities and Exchange Board of India (Foreign Portfolio Investors) Regulations, 

2014. 

CDSL Central Depository Services (India) Limited.  

CEO Chief Executive Officer. 

CESU/CESCO Central Electricity Supply Utility of Orissa. 

CFO Chief Financial Officer. 

CIN Corporate Identity Number. 

Companies Act, 1956 Companies Act, 1956, to the extent not superseded by the Companies Act, 2013 or 

de-notified, as the case may be. 

Companies Act, 2013 Companies Act, 2013, to the extent notified, and the rules and regulations made 

thereunder. 

Competition Act Competition Act, 2002. 

Consolidated FDI Policy Circular D/o IPP F. No. 5(1)/2014-FC.I dated April 17, 2014, effective from April 

17, 2014, as issued by the DIPP.  

CPE Customer premise equipment. 

CTS Cheque Truncation System. 

D/o Daughter of. 

DAS Regulations The Telecommunication (Broadcasting and Cable Services) Interconnection (Digital 

Addressable Cable Television Systems) Regulations, 2012. 

Demat Dematerialised. 

DIN Directors Identification Number.  

DIPP Department of Industrial Policy and Promotion, Ministry of Commerce and Industry, 

Government of India. 

DoT The Department of Telecommunications. 

DP ID Depository Participantôs Identity. 

DSA Direct sales agents. 

DTS Disconnection tracking system. 

ECS Electronic Clearing System. 

EGM Extraordinary General Meeting. 

EPS Earning Per Share. 

FCNR Account Foreign Currency Non-Resident Account. 

FDI Foreign Direct Investment, as laid down in the Consolidated FDI Policy effective 

from April 17, 2014. 

FEMA Foreign Exchange Management Act, 1999, as amended together with rules and 

regulations framed thereunder. 

FEMA Regulations  Foreign Exchange Management (Transfer or Issue of Security by a Person Resident 

Outside India) Regulations, 2000. 

FICCI Federation of Indian Chambers of Commerce and Industry. 

FII Foreign Institutional Investors holding a valid certificate of registration under the 

Securities and Exchange Board of India (Foreign Institutional Investors) Regulations, 

1995, as repealed, and who are deemed to be Foreign Portfolio Investors. 

FIPB Foreign Investment Promotion Board of the Government of India. 

Fiscal/ Financial Year/FY Period of twelve months ended March 31 of that particular year, unless otherwise 

stated. 

Foreign Portfolio Investors/ FPIs Foreign portfolio investor registered under the Securities and Exchange Board of 

India (Foreign Portfolio Investors) Regulations, 2014. 

FVCI Foreign venture capital investor as defined in and registered under the FVCI 

Regulations. 

FVCI Regulations Securities and Exchange Board of India (Foreign Venture Capital Investors) 
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Abbreviation Full Form  

Regulations, 2000, as amended. 

GoI/Government of India/ Central 

Government  

The Government of India.  

HD High definition. 

HUF Hindu Undivided Family. 

ICAI  Institute of Chartered Accountants in India. 

IFRS International Financial Reporting Standards. 

Income Tax Act Income Tax Act, 1961, as amended. 

Income Tax Rules The Income Tax Rules, 1962, as amended from time to time. 

Indian GAAP Generally accepted accounting principles in India.  

Insider Trading Regulations Securities and Exchange Board of India (Prohibition of Insider Trading) Regulations, 

1992, as amended from time to time, including instructions and clarifications issued 

by SEBI from time to time. 

Interconnection Regulations The Telecommunication (Broadcasting and Cable Services) Interconnection 

Regulation, 2004. 

Internet Telephony Guidelines Guidelines for Issue of Permission to Offer Internet Telephony Services, 2002. 

IPC Indian Penal Code, 1860, as amended. 

IPO  Initial Public Offer.  

IRDA Insurance Regulatory and Development Authority. 

ISP License Guidelines Guidelines and General Information for Grant of License for Operating Internet 

Services dated August 24, 2007. 

IT Act Information Technology Act, 2000. 

IT Department Income Tax Department, GoI.  

L&T Finance L&T Finance Limited. 

LEO Labour Enforcement Officer. 

Listing Agreement Listing Agreement to be entered into by our Company with the Stock Exchanges.  

Ltd. Limited. 

Mandatory Signal Sharing Act The Sports Broadcasting Signals (Mandatory Sharing with Prasar Bharati) Act, 2007. 

MCA Ministry of Corporate Affairs, Government of India 

MIB Ministry of Information and Broadcasting, Government of India. 

N.A. Not Applicable. 

NAV Net Asset Value. 

No. Number. 

NR(s) or Non Resident(s) A person resident outside India, as defined under FEMA, including an Eligible NRI, 

FII, FPI and QFI.  

NRI A person resident outside India, as defined under FEMA and who is a citizen of India 

or a person of Indian origin, such term as defined under the Foreign Exchange 

Management (Deposit) Regulations, 2000. 

NRO Account  Non-Resident Ordinary Account. 

NSDL National Securities Depository Limited. 

NSE National Stock Exchange of India Limited.  

OCB(s) A company, partnership, society or other corporate body owned directly or indirectly 

to the extent of at least 60% by NRIs including overseas trusts, in which not less than 

60% of beneficial interest is irrevocably held by NRIs directly or indirectly and 

which was in existence on October 3, 2003 and immediately before such date was 

eligible to undertake transactions pursuant to the general permission granted to OCBs 

under FEMA.  

OSEB Orissa State Electricity Board. 

p.a. Per annum. 

P/E Ratio Price/ Earnings Ratio. 

PAN Permanent Account Number allotted under the Income Tax Act.  

PBDIT Profit before exceptional items, extra ordinary items, taxation, depreciation and 

amortisation expense, finance cost, fixed assets written off and non-compete fee 

payouts. 

PBT Profit Before Tax. 

PLR Prime Lending Rate. 

PN 7 Press Note 7 (2012 Series). 

PVR Personal video recorder. 

Pvt. Private. 

QOS DAS Regulations Standards of Quality of Service (Digital Addressable Cable TV Systems) 

Regulations, 2012. 

QOS Non-CAS Regulations The Standards of Quality of Service (Broadcasting and Cable Services) (Cable 

Television ï Non CAS Areas) Regulation, 2009. 
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Abbreviation Full Form  

QOS Regulations Standards of Quality of Service (Broadcasting and Cable Services) (Cable Television 

ï CAS Areas) Regulation, 2006. 

R&D Research and Development. 

RBI Reserve Bank of India. 

RBI Act Reserve Bank of India Act, 1934, as amended from time to time. 

Re. One Indian Rupee. 

S/o Son of. 

SBR SREI Base Rate. 

SCRA Securities Contracts (Regulation) Act, 1956. 

SCRR Securities Contracts (Regulation) Rules, 1957. 

SEBI The Securities and Exchange Board of India established under the SEBI Act. 

SEBI Act The Securities and Exchange Board of India Act, 1992, as amended. 

SEBI Regulations  The Securities and Exchange Board of India (Issue of Capital and Disclosure 

Requirements) Regulations, 2009, as amended. 

SICA Sick Industrial Companies (Special Provisions) Act, 1985, as amended from time to 

time. 

SMS Subscriber management system. 

SREI SREI Equipment Finance Private Limited. 

Sub-Account  Sub-accounts registered with SEBI under the Securities and Exchange Board of India 

(Foreign Institutional Investors) Regulations, 1995. 

Takeover Regulations The Securities and Exchange Board of India (Substantial Acquisition of Shares and 

Takeovers) Regulations, 2011. 

TAN Tax deduction account number allotted the Income Tax Act.  

Tariff Order 1999 The Telecommunication Tariff Order, 1999. 

Tariff Order 2004 The Telecommunication (Broadcasting and Cable) Services (Second) Tariff Order 

2004. 

Tariff Order 2006 The Telecommunication (Broadcasting and Cable) Services (Third) (CAS Areas) 

Tariff Order, 2006. 

Tariff Order 2010 The Telecommunication (Broadcasting and Cable) Services (Fourth) (Addressable 

Systems) Tariff Order, 2010. 

Tariff Order 2012 The Telecommunication (Broadcasting and Cable) Services (Fourth) (Addressable 

Systems) Tariff (First Amendment) Order, 2012. 

TDS Tax Deduction at Source. 

TDSAT Telecom Disputes Settlement Appellate Tribunal. 

Telegraph Act The Indian Telegraph Act, 1885. 

TIN Taxpayers Identification Number. 

TRAI Act The Telecom Regulatory Authority of India Act, 1997. 

TRS Transaction Registration Slip. 

U.S. GAAP Generally accepted accounting principles in the United States of America.  

U.S./ US/ U.S.A/United States The United States of America, together with its territories and possessions. 

UIN Unique Identification Number issued in terms of Securities and Exchange Board of 

India (Central Database of Market Participants) Regulations, 2003. 

UoI Union of India. 

Uplinking Guidelines The Policy Guidelines for Uplinking of Television Channels from India, 2011. 

VCFs Venture Capital Funds as defined and registered with SEBI under the Securities and 

Exchange Board of India (Venture Capital Funds) Regulations, 1996. 

VPN Guidelines Guidelines for Permission to Offer Virtual Private Network (VPN) Services by 

Internet Service Providers (ISPs), 2004. 

Wireless Telegraphy Act The Indian Wireless Telegraphy Act, 1933. 

XLRI  Xavier Labour Relations Institute. 

 

Industry/ Project Related Terms, Definitions and Abbreviations 

 

Term Description 

ADSL Asymmetric Digital Subscriber Line. 

ARPU Average Revenue Per User per month. 

B2B Business to Business. 

B2C Business to Consumer. 

BWA Broadband Wireless Access. 

C&S Cable and Satellite. 

CPEs Customer premise equipments. 

DAS Digital Addressable System. 

DSNG Digital Satellite News Gathering. 
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Term Description 

DTH Direct-to-home. 

DVR  Digital Video Recorder. 

EPG  Electronic Program Guide. 

ERP  Enterprise Resource Planning System. 

FTA Free-to-Air. 

GDP Gross Domestic Product. 

GST Goods and service tax. 

HD High Definition. 

HFC Hybrid Fibre Coaxial. 

HHTs Hand Held Terminals. 

HITS Headend-in-the-sky.  

IPTV Internet Protocol Television. 

IRD Integrated Receiver cum Decoder. 

ISP Internet Service Provider. 

ISRO Indian Space Research Organization. 

ólast mileô Network where the MSO has direct control over or contact with the subscriber/ end 

customer. 

LCOs Local Cable Operators. 

M&E Media and Entertainment. 

Mbps Mega bytes per second. 

MEN Metro Ethernet Network. 

MSOs Multi System Operators. 

NoC Network operating centre. 

NVoD Near Video on Demand. 

OFC Optic Fibre Cable network. 

Primary Subscriber A subscriber to whom services are delivered through the ólast mileô cable link owned 

by the MSO. 

QMS Quality management system. 

RF  Radio Frequency network. 

RGUs Revenue Generating Units. It is clarified that if a singles subscriber utilises ónô 

services from our Company, such subscriber shall be counted as ónô RGUs. 

Secondary Subscriber A subscriber to whom services are delivered through the ólast mileô cable link owned 

by the ICO and / or the LCO. 

STB Set-top box. 

TAM Television Audience Measurement. 

TRAI Telecom Regulatory Authority of India. 

VoiP Voice over Internet Protocol. 

You Broadband You Broadband India Private Limited. 

WiFi Wireless Fiedlity. 

xDSL Digital Subscriber Line. 

 

Abbreviations/ Terms relating to the objects of the Issue 

 

Term Description 

' Feet 

" Inch 

12F Fiber 12 Optic Fiber Cable 

24F Fiber 24 Optic Fiber Cable 

4F Fiber 4 Optic Fiber Cable 

6F Fiber 6 Optic Fiber Cable 

AH Ampere Horse 

Amp Ampere 

BNC Bayonet Neil Connector 

CAT Category 

Ch. Channel 

CMTS Cable Modem Transmission System 

CPE Customer Premises Equipment 

cu Copper 

CVT Constant Volt Transformer 

EMR Encoder Media Router 

EoC Ethernet over Cable 

EPG Electronics Programme Guide 
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Term Description 

F5 Crimping Co axial radio frequency (f) royal grid-6 connector 

F7 Crimping Co axial radio frequency (f) royal grid-11 connector 

FA  Failure 

FOS Fiber Optic Switch 

FTA Free to Air 

GB Giga Byte 

HP Hewlett-Packard 

IBM International Business Machines 

IP QAM Internet Protocol Quadratune Amplitude Modulator 

KVA  Kilo Volt Ampere 

MEN Metro Ethernet Network 

MGMT Management 

MM Mili Meter 

MUX Multiplexor 

O/D Out Door 

OFC Optic Fiber Cable 

PC Personal Computer 

PSH Powerful Switch of High performance 

QAM Quadratune Amplitude Modulator 

RCA Radio Corporation of America 

RG-11 cable Royal Grid - 11 co axial cable 

RG-11 pin connector Royal Grid - 11 pin connector 

RG-6 cable Royal Grid - 6 co axial cable 

SFP Small Form factor Pluggables 

SMR Sumavision Media Router 

UPS Uninterruptible Power Supply 

VA Volt Ampere 

 

The words and expressions used but not defined herein shall have the same meaning as is assigned to such terms 

under the Companies Act, 2013, the Companies Act, 1956 (to the extent applicable), the SCRA, the 

Depositories Act and the rules and regulations made thereunder or such other applicable laws as amended from 

time to time. 

 

Notwithstanding the foregoing, terms in sections titled ñMain Provisions of the Articles of Associationò, 

ñStatement of Tax Benefitsò and ñFinancial Informationò on pages 388, 108 and 202, respectively, have the 

meanings given to such terms in these respective sections. 
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CERTAIN CONVENTIONS, USE OF FINANCIAL INF ORMATION AND MARKET DATA AND 

CURRENCY OF PRESENTATION 

 

Financial Data 

 

Unless indicated otherwise, the financial data and other financial information in this Draft Red Herring 

Prospectus is derived from the restated financial information of the Company for the Fiscals 2010, 2011, 2012, 

2013, 2014, prepared in accordance with circular 15/2013 dated September 13, 2013 read with circular 8/2014 

dated April 4, 2014 released by the MCA and restated in accordance with the Companies Act, 2013 and the 

SEBI Regulations. 

 

The fiscal year of the Company commences on April 1 and ends on March 31 of each year. Accordingly, unless 

the context otherwise implies or requires, all references to a particular fiscal year are to the twelve-month period 

ended March 31 of that year. 

 

There are significant differences between Indian GAAP and U.S. GAAP. Accordingly, the degree to which the 

financial information included in this Draft Red Herring Prospectus will provide meaningful information to a 

particular reader is entirely dependent on the readerôs level of familiarity with Indian accounting practices, 

Indian GAAP, the Companies Act, 2013, the Companies Act, 1956 (to the extent applicable) and the SEBI 

Regulations. Any reliance by persons not familiar with Indian accounting practices, Indian GAAP, the 

Companies Act, 2013, the Companies Act, 1956 (to the extent applicable) and the SEBI Regulations on the 

financial information presented in this Draft Red Herring Prospectus should accordingly be limited. The 

Company has not attempted to quantify any such differences or their impact on the financial information 

included herein, and you should consult your own advisors regarding such differences and their impact on the 

financial information included herein. 

 

We do not provide a reconciliation of our financial information to IFRS and we have not otherwise quantified or 

identified the impact of the differences between IFRS and the accounting policies as applied to our financial 

information. As there are significant differences between IFRS and the accounting policies as applied to our 

financial information, there may be substantial differences in our results of operations, cash flows and financial 

position if we were to prepare our financial information in accordance with IFRS and the accounting policies as 

applied to our financial information, and we urge you to consult your own advisors regarding such differences 

and their impact on our financial data. Accordingly, the degree to which the financial information in this Draft 

Red Herring Prospectus will provide meaningful information to a prospective investor in countries other than 

India depends entirely on such potential investor's level of familiarity with Indian accounting practices and SEBI 

Regulations. Any reliance by persons not familiar with Indian accounting practices on the financial disclosures 

presented in this Draft Red Herring Prospectus should accordingly be limited. 

 

For more information on the results of operations and financial condition of the Company, see the section titled 

ñFinancial Informationò beginning on page 202. 

 

Industry and Market Data  

 

Unless stated otherwise, industry and market data used throughout this Draft Red Herring Prospectus has been 

obtained from industry publications and certain public sources. Industry publications generally state that the 

information contained in those publications have been obtained from sources believed to be reliable, but that 

their accuracy and completeness are not guaranteed and their reliability cannot be assured. Further, they also 

state that the information contained in the industry reports are of a general nature and do not address the 

circumstances of any particular individual or entity. Although the Company believes that the industry and 

market data used in this Draft Red Herring Prospectus is reliable, it has not been verified by us or any 

independent sources. Further, the extent to which the market and industry data presented in this Draft Red 

Herring Prospectus is meaningful depends on the readerôs familiarity with and understanding of methodologies 

used in compiling such data.  

 

Currency and unit of presentation 

 

In this Draft Red Herring Prospectus, all references to ñIndiaò are to the Republic of India, all references to ñ`ò, 
ñRupeesò or ñRs.ò are to Indian Rupees, the official currency of the Republic of India and all references to 

ñUS$ò, ñU.S. Dollar(s)ò or ñUSDò are to United States Dollars, the official currency of the United States of 

America.  
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In this Draft Red Herring Prospectus, any discrepancies in any table between the total and the sums of the 

amounts listed are due to rounding off. 

 

The following table sets forth, for each period indicated, information concerning the number of Rupees for 

which one US dollar could be exchanged. The row titled óaverageô in the table below is the average of the daily 

rate for each day in the period. 

 

Period Period End  

(in ` ) 

Period Average 

(in ` ) 

High 

(in ` ) 

Low 

(in ` ) 

FY 2014 60.10 60.50 68.36 53.74 

FY 2013 54.39 54.45 57.22 50.56 

FY 2012 51.16 47.95 54.24 43.95 

FY 2011 44.65 45.58 47.57 44.03 

FY 2010 45.14 47.42 50.53 44.94 
(Source: RBI Reference Rate) 
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FORWARD-LOOKING STATEMENTS  

 

This Draft Red Herring Prospectus contains certain ñforward-looking statementsò. These forward looking 

statements generally can be identified by words or phrases such as ñshallò, ñaimò, ñanticipateò, ñbelieveò, 

ñexpectò, ñestimateò, ñintendò, ñobjectiveò, ñfutureò, ñgoalò, ñplanò, ñcontemplateò, ñproposeò ñseek toò 

ñprojectò, ñshouldò, ñwillò, ñwill continueò, ñwill pursueò, ñwill likely resultò or other words or phrases of 

similar import. Similarly, statements that describe our objectives, strategies, plans or goals are also forward-

looking statements. All forward looking statements are based on our current plans and expectations and are 

subject to a number of uncertainties and risks and assumptions that could significantly and materially affect our 

current plans and expectations and our future financial condition and results of operations. Important factors that 

could cause actual results, including our financial conditions and results of operations to differ from our 

expectations include, but are not limited to, the following: 

 

¶ our ability to successfully implement our strategy, our growth and expansion; 

¶ churn in our subscriber base; 

¶ competition from our existing as well as new competitors;  

¶ our ability to compete with and adapt to technological advances;  

¶ changes in domestic laws, regulations and taxes; 

¶ availability of capital and financial resources; 

¶ the performance of the financial markets in India and globally;  

¶ general economic, political and business conditions in the markets in which we operate and in the local, 

regional and national economies; 

¶ availability of content to be transmitted; 

¶ the monetary and fiscal policies of India, inflation, deflation, unanticipated turbulence in interest rates, 

foreign exchange rates, equity prices or other rates or prices; and 

¶ terrorist attacks, civil disturbances, regional conflicts, accidents and natural disasters. 

 

For further discussion of factors that could cause our actual results to differ, see sections titled ñRisk Factorsò 

and ñManagement Discussion and Analysis of Financial Condition and Results of Operationsò on pages 16 and 

263, respectively. By their nature, certain market risk disclosures are only estimates and could be materially 

different from what actually occurs in the future. As a result, actual future gains or losses could materially differ 

from those that have been estimated.  

 

None of our Company, the Selling Shareholder, Book Running Lead Manager and the Syndicate Members nor 

any of their respective affiliates have any obligation to update or otherwise revise any statements reflecting 

circumstances arising after the date hereof or to reflect the occurrence of underlying events, even if the 

underlying assumptions do not come to fruition. In accordance with SEBI requirements, our Company and 

Book Running Lead Manager will ensure that investors in India are informed of material developments between 

the date of filing the RHP with the RoC and the date of allotment of the Equity Shares. 
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SECTION II ï RISK FACTORS 

 

An investment in equity shares involves a high degree of risk. You should carefully consider all the information 

in this Draft Red Herring Prospectus, including the risks and uncertainties described below, before making an 

investment in our Equity Shares. If any of the following risks, or other risks that are not currently known or are 

now deemed immaterial, actually occur, our business, results of operations and financial condition could suffer 

materially, the trading price of our Equity Shares could decline, and all or part of your investment may be lost. 

 

The risks set out in this Draft Red Herring Prospectus may not be exhaustive and additional risks and 

uncertainties not presently known to us, or which we currently deem to be immaterial, may arise or may become 

material in the future. Further, some events may have a material impact from a qualitative perspective rather 

than a quantitative perspective and may be material collectively rather than individually. This Draft Red 

Herring Prospectus also contains forward-looking statements that involve risks and uncertainties. The 

Companyôs actual results could differ materially from those anticipated in such forward-looking statements as a 

result of certain factors, including the considerations described below and in the section titled ñForward-

Looking Statementsò beginning on page 15. 

 

Unless otherwise stated, the financial information used in this section is derived from our financial information, 

as restated under the Companies Act and the SEBI Regulations and included in this Draft Red Herring 

Prospectus. Unless otherwise stated, we are not in a position to specify or quantify the financial or other risks 

mentioned herein.  

 

1. Our customer base is concentrated in Odisha. Inability to retain and grow our customer base in 

Odisha may have an adverse effect on our revenues, business and results of operations  

  

We are a regional cable television and high speed broadband services provider focused in the Indian states of 

Odisha, Chhattisgarh, Andhra Pradesh and West Bengal and do not have a pan India presence. As of June 30, 

2014, 89.30% of our customers are based in Odisha and our revenues are primarily derived from sale of cable 

television and broadband services in Odisha. While we believe that we have a strong presence in the cable 

industry in Odisha, we continue to face competition from the existing or new service providers such as DTH 

players, regional MSOs and LCOs. Customer demands and preferences in television programmes change 

continuously. In the event a national MSO enters the market or a regional MSO or LCO starts to provide better 

and/or cheaper services or we cannot correctly identify customer preferences, in time or at all, we may not be 

able to retain or grow our customer base in Odisha and it may have an adverse impact on our revenues and 

results of operations.  

 

Further, in the event there are adverse business conditions in Odisha arising out of economic downturn, natural 

calamities, political uncertainty or civil unrest, it will have a significant impact on our revenues, business and 

results of operations.  

 

2. We may not be able to successfully scale and grow our business operations in new areas of 

operation, which may adversely impact our operations, financial condition etc. 

 

We have expanded to the states of Andhra Pradesh, West Bengal and Chhattisgarh in the last six years. We plan 

to scale up and expand our business operations in these states. We also plan to expand our business beyond our 

current areas of operations. Our growth strategy may involve identification of potential high-growth areas, 

future strategic acquisitions and partnerships. The success of growing our business in new locations and any 

future acquisitions will depend upon several factors, including: 

 

¶ the ability to identify and acquire subscribers on a cost-effective basis; 

¶ the ability to identify and correctly assess the cost of investment and the growth potential in a new 

location; 

¶ the ability to obtain the content rights of the start-up sites; 

¶ the ability to obtain legal right of way for laying the cables; 

¶ the ability to integrate acquired operations and networks effectively; 

¶ the ability to address the unanticipated problems, tax or accounting issues or legal liabilities of the 

acquired businesses; and 

¶ the ability to arrange adequate funding for the capital expenditure to expand our network with the ólast 

mileô connections.  
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There can be no assurance that we will be able to successfully achieve scale and growth in the new areas of 

operations, in the manner we envisage presently.  

 

3. Our business model of ólast mileô control is capital intensive and we may not be able to arrange 

adequate funds for future capital expansion 

 

Our business model entails control over the ólast mileô which requires significant capital investment. 

Consequently, in order to continue to provide competitive services and technologies to our subscribers, we are 

continually required to make significant capital investment in our network and technologies.  

 

However, as future network expansion will be dependent in part on the future demand for our services, it is 

difficult for us to predict with certainty our future capital expenditure requirements. Further, we will incur 

additional capital expenditure in connection with the roll-out and expansion of our digital cable television 

services and broadband services. Financial resources available to us maybe inadequate and the actual amount 

and timing of future financial requirements may differ substantially from our current projections. Hence, our 

growth and business strategies may depend upon our ability to obtain future funding through equity, debt, 

vendor financing or internal accruals. No assurance can be given that financing will be available or, if available, 

that such financing will be obtained on terms favorable to us or that any additional financing will not be dilutive 

to our shareholders. If we do not have access to such financing arrangements, there could be a material adverse 

effect on our business, results of operations and financial condition. 

 

4. We have incurred Net losses and have had net worth erosion in past Fiscals, which may adversely 

impact our business and the value of the Equity Shares.  

 

We have in the past, and may in the future experience losses and net worth erosion. As has been set forth in the 

restated financial information, in Fiscals 2014, 2013 and 2012, our loss after taxation was `  125.01 million, `  

227.91 million and ̀ 121.12 million, respectively. Our restated net worth for equity shareholders declined from `  
674.14 million in Fiscal 2011 to `  199.76 million in Fiscal 2014. Furthermore, our accumulated losses exceed 

50% of our net worth as at March 31, 2014, although we have not incurred cash losses in Fiscal 2014 or 2013. 

For further information see the section titled ñFinancial Informationò on page 202. If we continue to incur 

losses or our net worth continues to erode, our business and the value of the Equity Shares could be adversely 

affected. 

 

5. We have incurred net decrease in the cash and cash equivalents in Fiscals 2013, 2011 and 2010 

which may adversely impact our business and the value of the Equity Shares.  

 

We have in the past, and may in the future experience net decrease in the cash and cash equivalents. As has been 

set forth in the restated financial information, net decrease in cash and cash equivalents was ̀  69.33 million in 

Fiscal 2013, ̀  218.11 million in Fiscal 2012 and `  117.28 million in Fiscal 2010. If our cash and cash 

equivalents continue to decline, our business and the value of the Equity Shares could be adversely affected. 

 

6. We may not be able to successfully implement the DAS and may face resistance from customers 

 

In November 2011, the MIB announced timelines for complete digitization with addressability in a phased 

manner which is to be completed by December 2014 across India. While the first two phases, consisting of the 

four metros of Delhi, Mumbai, Kolkata and Chennai, and 38 cities with a population of over one million, have 

been largely digitised, the remaining urban areas, having a municipal corporation or a municipality, are required 

to be completely digitized by September 30, 2014 and the rest of country by December 31, 2014. As a part of 

our strategy and as is required under the DAS, we plan to roll out digital television services and expand our 

digital cable penetration. In order to achieve this we plan to convert our analog customers to digital customers. 

Further, we also plan to acquire and convert DTH subscribers through pricing strategies and by offering a larger 

bouquet of channels, localized content, better quality and value added services.  

 

Such conversion will require increased capital expenditure for digital head end, set-top boxes and new software. 

We may be required to raise further capital for such purpose and any delay in raising the requisite capital to 

provide digital service or delays in placing orders or delayed shipments by vendors or delays in timely adoption 

of digital services by cable television subscribers are likely to impact our ability to digitize our cable television 

subscribers in a timely manner. Delayed adoption by cable television subscribers or failure on our part to 

acquire digital customers could force us to offer substantial incentives or otherwise incur significant costs to 

encourage migration from analog to digital cable television services, thereby adversely affecting our revenues 
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and potential increase in the churn of cable television subscribers. Further any uncertainty in the timelines for 

digitization will impact our planning and resources. Therefore, there can be no assurance that we will be able to 

successfully migrate and/or retain our analog cable television subscribers to digital cable television subscribers 

and some of these cable television subscribers may either convert to DTH or to competing MSOs/ LCOs.  

 

For further information on DAS, see the section titled ñRegulations and Policiesò and ñIndustry Overviewò on 

pages 150 and 117. 

 

7. An inability to manage our growth could have an adverse effect on our business and results of 

operation  
 

To effectively manage future growth, we need to continue to implement and improve our managerial, 

operational, financial and reporting systems and expand our facilities. We expect that these measures will 

require significant expenditures and management attention. Our failure to manage our growth effectively may 

result in our over or under-investing in our operations, weaknesses in our infrastructure, systems and controls, 

operational mistakes, loss of business opportunities and/or loss of employees. If we are unable to effectively 

manage our expected growth, our expenses may increase more than expected, our revenue could decline or grow 

more slowly than expected and we may be unable to implement our business strategy, any of which could harm 

our business, results of operations and financial condition.  

 

8. Our past rate of growth through buyout of equipments, infrastructure and cable television 

subscribers of MSOs and LCOs may not be replicated in future    

 

The focus of our growth strategy has been to acquire equipments, infrastructure and cable television subscribers 

of MSOs and LCOs. We have entered into agreements with 486 MSOs/ LCOs between April 1, 2009 and June 

30, 2014, resulting in an acquisition of 212,980 cable television subscribers. This growth rate may not be 

reflective of our future growth, as we may not be able to identify or acquire suitable equipments, infrastructure 

and cable television subscribers from the MSOs and LCOs. In the event the equipments, infrastructure we 

acquire do not meet our quality and specification standards, we may have to incur additional expenditure which 

may adversely affect our results of operations. 

 

As a part of ólast mileô connection strategy, we intend to continue to selectively acquire from MSOs/ LCOs but 

we may not always be able to acquire adequate number of cable television subscribers at the appropriate cost. 

These costs may materially increase to the extent we continue or expand our current sales promotion activities 

or introduce more aggressive promotions, or due to increased competition. Any material increase in acquisition 

costs from current levels would negatively impact our earnings and could materially adversely affect our 

financial performance. In addition, we may not be able to successfully integrate the acquired equipments, 

infrastructure and cable television subscribers into our business operations which may have an adverse effect on 

our revenues, business and results of operations.  

 

9. Inability to obtain or renew the existing right of way for laying the cable in future may adversely 

affect our business  
 

We obtain a valid legal right of way for rolling out our infrastructure in any market. We depend on approvals 

from municipal corporations, electricity distribution companies and other statutory authorities for use of public 

infrastructure like poles for laying cables and ducts. The legal right of way thus obtained provides complete 

legal sanctity to our network and enables us to do proper planning and easy value addition. The owners of the 

private areas through which our network passes may refuse to give us a right of way or charge us a higher 

amount for the same. The approval for the right of way is typically valid for a period of one year, and is 

typically required to be renewed. Any failure to seek renewal may restrict the business activities of the 

Company and may have an adverse effect on our revenues, business and results of operations.  

 

Pursuant to a notification dated March 3, 2012, the Energy Department, Government of Odisha issued amended 

guidelines to lay cables on electric poles for cable television operations, internet access and other uses. The 

rights of way with respect to one pole would henceforth be granted to three eligible MSOs who would be 

selected after the bidding process. Our Company has been granted a right of first refusal in the event of a 

bidding process for such right of way to lay our cables on the poles in Odisha. In the future, we will be required 

to match the price as per the bidding process. In the event we are unable to match such price or if we are 

required to incur additional cost for such infrastructure, it will affect our cost of production and we may not be 

able to expand our cable network which may adversely affect our business.  
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10. We may not be able to increase our customer base, revenue and profitability 

 

We may not be able to increase our customer base in our businesses as a result of competition and high 

penetration rates in the market for cable television and broadband services. In order to grow our revenue and 

profitability in our business, we may become reliant on ARPU expansion and growth. However, in order to 

increase our customer base, it may be necessary to lower our rates, or it may be necessary to increase our 

customer acquisition costs, which may increase our operating costs, which could result in lower margins and 

lower profitability. Any new services may not be technically or commercially successful or launched according 

to expected schedules. Any such failure may have a material adverse effect on our revenue and profitability.  

 

In addition, we may not be successful in the execution of our business strategies, including those described in 

detail under ñOur Business ï Our Strategyò on page 134. We may experience delays in the implementation of 

these strategies for various reasons, including a failure to integrate our networks and technologies, capital 

shortfalls, failure of third party suppliers to deliver services and products in a timely manner and our inability to 

meet our own implementation schedules. There can be no assurance that our business strategies will be 

satisfactorily implemented and the growth of our business may be adversely affected. 

 

11. We have availed loans from certain banks and financial institutions and inability to repay such 

loans, or comply with certain restrictive covenants in the agreements we have entered into with such 

banks and financial institutions may materially affect our financial condition, business and 

prospects. 

 

There are restrictive covenants in the agreements we have entered into with our lenders. The agreements 

governing certain of our debt obligations include terms that require us to obtain prior written consent before 

undertaking certain actions, including: 

 

(i) entering into any scheme of expansion, merger, amalgamation, compromise or reconstruction; 

(ii)  declaration and/or payment of dividend to the shareholders of our Company in a particular year, if our 

Company has not paid the instalment of the principal, interest and/or other money payable to lender up 

to the particular year; 

(iii)  alteration of memorandum and articles of association; 

(iv) investment made by our Company including by way of deposits and/or debentures; 

(v) provisioning any security or commission to the guarantor by our Company, for giving the guarantee; 

(vi) making any change in capital structure, ownership or control of our Company; 

(vii)  prepayment of the repayment instalments in full prior to the due date; and 

(viii)  availing of any fresh credit facility or accommodation from any other bank or financial institution or 

any person. 

 

Furthermore, certain of our financing agreements also contain ñcross-defaultò provisions, whereby, default by us 

with the terms and conditions of any of our other debt facilities constitutes a default under such loan documents. 

Additionally, one of our financing agreements empowers the lender to dispense with providing notice before 

taking possession of the security granted by us for such loan. Such restrictive covenants in our loan documents 

may restrict our operations or ability to expand and may adversely affect our business. For details of these 

restrictive covenants, see the section titled ñFinancial Indebtednessò on page 285. 

 

Further, these restrictive covenants may also affect some of the rights of our shareholders and our ability to pay 

dividends if we are in breach of our obligations to pay amounts owed by us under a relevant financing 

agreement. Our financing arrangements may also require us to maintain certain financial ratios. In the event of 

any breach of any covenant contained in these financing agreements, we may be required to immediately repay 

our borrowings either in whole or in part, together with any related costs. Additionally, breaches of other terms 

and conditions of our loan facilities may constitute events of default, cross-default and acceleration under our 

financing agreements. Our lenders are entitled to declare the relevant loans to be immediately due and payable, 

cancel the respective facilities, enforce the security under the respective loans and/or require our Company to 

restructure its management structure and appoint nominee directors on the Board. We cannot provide any 

assurance that our lenders will not enforce their rights relating to our breach of financial covenants, or grant us 

waivers with relation to any of these breaches. Our lenders could take action to accelerate our indebtedness or 

prohibit us from drawing upon these or other facilities.  

 

In the past, we have approached the lenders in the Karnataka Bank Consortium, namely Karnataka Bank, UCO 

Bank and SREI to restructure the respective loans under Karnataka Bank Consortium for a payment holiday of 
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principal due with effect from January 1, 2013 for a period of two years. While the lenders in the Karnataka 

Bank Consortium have agreed to such restructuring and the payment holiday, we cannot assure you that we will 

not be constrained to undertake such restructuring initiatives in future, or that the relevant lenders will agree to 

such restructuring. For further details, see the section titled ñFinancial Indebtednessò beginning on page 285. 

 

Any additional financing that we require to fund our expenditure, if met by way of additional debt financing, 

may place restrictions on us which may, among other things, increase our vulnerability to general adverse 

economic and industry conditions; limit our ability to pursue our growth plans; require us to dedicate a 

substantial portion of our cash flow from operations to make payments on our debt, thereby reducing the 

availability of our cash flow to fund capital expenditures, meet working capital requirements and use for other 

general corporate purposes; limit our flexibility in planning for, or reacting to changes in our business and our 

industry, either through the imposition of restrictive financial or operational covenants or otherwise. 

 

12. As of July 31, 2014, we have an outstanding debt of `  1,402.56 million with respect to the secured 

facilities availed by us from certain banks and financial institutions. The significant amount of debt 

may affect our cash flow in terms of payments on borrowings and interest thereon and also our 

ability to borrow.  

 

As of July 31, 2014, we have an outstanding debt of `  1,402.56 million with respect to the secured facilities 

availed by us from certain banks and financial institutions and a substantial portion of our operating cash flow is 

required to service our debt and other repayment obligations. The amount of operating cash flows required to 

service our debts in Fiscal 2015 and Fiscal 2016 is `  290.86 million and ̀  495.35 million, respectively. We may 

not be able to generate sufficient operating cash flows to service our debts. The outstanding debts may also 

reduce funds available to finance our operations and pursue new business opportunities, limits our flexibility in 

responding to changing business and economic conditions. Our financing agreements require us to maintain 

certain security margins and/or financial ratios. Should we breach any financial or other covenants contained in 

any of our financing agreements, we may be required to immediately repay our borrowings either in whole or in 

part, together with any related costs. We may be forced to sell some or all of our assets, if we do not have 

sufficient cash or credit facilities to make repayments which may have a material adverse effect on our business 

and operations.  

 

Further, as of March 31, 2014, we had outstanding floating rate loans of `  1,355.73 million, which comprised 

94.35% of our total loan funds. We have not entered into hedging transactions to hedge against fluctuations in 

interest rates. If the interest rates for our existing or future borrowings increase significantly, our cost of funds 

will increase. This may adversely impact our results of operations, planned capital expenditures and cash flows. 

 

13. We face intense competition in our broadband business and our inability to respond to customer 

needs in a timely manner, or at all, may impact our business  

 

A significant number of competitors have entered Indiaôs liberalized broadband service industry. New entrants 

into the national broadband service provider market in India, especially the government owned 

telecommunication companies, may enjoy significant competitive advantages over us, including greater 

financial resources, which could allow them to charge prices that are lower than ours in order to attract 

subscribers. In the past, these factors have resulted in reductions in effective average selling prices for consumer 

broadband service provider services. We expect the market for broadband access and connectivity services to 

remain price competitive. Increased competition may result in operating losses and loss of market share. Our 

decisions related to pricing, service or marketing may entail substantial costs or losses.  

 

We also compete with providers that use newer technologies such as high speed data cards, Wimax and 3G. In 

future, we may have to compete with the development of new technologies within the industry and new types of 

services offered by other providers based on such technologies. Existing and new competitors could begin to 

operate in our geographic markets or surpass us in identifying and acquiring desirable internet service providers 

and subscribers. We may not be able to successfully compete against current and future competitors.  

   

14. We, our Directors, our Promoters, and our Group Companies are party to certain legal proceedings 

that, if decided against us, or such party or parties could have a material adverse effect on our 

reputation, business prospects, financial condition and results of operations  

 

Our Company, our Promoters, our Directors and our Group Companies are involved in various proceedings 

including criminal proceedings, civil proceedings, tax proceedings, consumer dispute proceedings, telecom 
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dispute proceedings, labor disputes, land acquisition and land title matters, which are in our ordinary course of 

business. These proceedings are pending at different levels of adjudication before various courts, tribunals, 

enquiry officers, and appellate authorities. While none of the litigation against the Company may potentially 

affect its business, we cannot assure you that these legal proceedings will be decided in our favour. Any adverse 

decision may have a material adverse effect on our business, reputation, financial condition and results of 

operations and cash flow. Our outstanding legal proceedings and the amounts claimed in these proceedings have 

been disclosed to the extent ascertainable in the summary given below. For further details on these proceedings, 

see the section titled ñOutstanding Litigation and Material Developmentsò beginning on page 292.  

 

Category Company Promoters/ Directors Promoter Companies Group Companies 

No. of 

Proceedings 

Amount (`  

million) **#        

No. of 

Proceedings 

Amount         

(`  million) 
**#        

No. of 

Proceedings 

Amount      

(`  million)       

No. of 

Proceedings 

Amount      

(`  

million)       

Criminal 

Complaints/ 

Proceedings 

2 Not 

quantifiable 

1 Not 

quantifiable 

1 0.09 million 2 NIL 

Civil 

Proceedings 

24 

(5 cases 

quantifiable, 

19 cases not 

quantifiable) 

 

0.77  

(claim 

against  the 

Company)  

13  

(1 case 

quantifiable, 

12 cases not 

quantifiable) 

10.00  

(claim by 

Promoter/ 

Director) 

16  

(5 cases 

quantifiable, 

11 cases not 

quantifiable) 

1.67  

(claim 

against the 

relevant 

Promoter) 

5 520.00  

(claim 

against 

the 

relevant 

Promoter) 

5.67  

(claim by 

the 

Company) 

1.36  

(claim by 

the relevant 

Promoter) 

6.44  

(claim by 

the 

relevant 

Promoter) 

Proceedings 

under 

securities 

laws/ 

company 

law board 

petitions 

--- --- 1 Not 

quantifiable 

--- --- --- --- 

Telecom 

Proceedings 

3 5.15  

(claim by 

Company) 

--- --- --- --- --- --- 

Labour 

Proceedings 

2 

(1 case 

quantifiable, 1 

case not 

quantifiable) 

0.04 --- --- 3 Not 

quantifiable, 

claim is for 

re-

instatement 

and back 

wages 

--- --- 

Tax 

Proceedings 

5 44.26 6 0.42  

(claim 

against 

Promoter/ 

Director) 

--- --- --- --- 

0.2  

(claim by 

Promoter/ 

Director) 

Consumer 

Dispute 

Proceedings 

27 

(23 cases 

quantifiable, 4 

cases not 

quantifiable) 

7.74 --- --- --- --- --- --- 

Complaints 

under 

section 138, 

Negotiable 

Instruments 

Act, 1881 

30 55.27 --- --- 7 2.36 36 5.79 

____________ 
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Note: There are certain proceedings where our Company, our Directors, our Promoter, or our Promoter Group entities are joint defendants. 

Such proceedings are represented separately against each entity/individual in the table above.  
** This amount does not include interest and/or costs claimed. 
#Only the ascertainable amounts claimed have been included. 

 

15. Under-reporting of analog cable television subscribers by LCOs and leakage in the collection of 

subscription fees adversely affects our business 

 

While our business is broadly modeled on providing services with control over the ólast mileô, we also deliver 

the television channels on our cable distribution network through LCOs, who provide the ólast mileô cable link 

to the homes of our cable television subscribers. As on March 31, 2014, 11.98% of our cable subscriber base are 

our franchise subscribers. Such franchise subscribers pay a fee for the provision of cable television to the LCOs, 

who in turn pay an agreed price to us. Our revenues from cable television subscriptions in this model are based 

on the number of cable television subscribers connected to a LCO. In respect of our analog cable television 

subscribers through the franchisee model, we do not have the ability to independently determine the number of 

cable television subscribers that any given LCO has and must instead rely on the information provided by the 

LCOs. As is typical in the industry, there are instances where the LCOs under-report the number of their cable 

television subscribers to us. Where this occurs, we do not receive subscription revenues with respect to the 

unreported cable television subscribers, which adversely affect our revenue and results of operations.  

 

A large part of our subscription revenue is collected by a team of collection representatives engaged by us. Any 

failure in collecting the amount from the customers and depositing the same with us may lead to leakage of 

subscription revenue. Further, there lies a risk of misappropriation by our collection representatives.  

 

16. There are certain criminal proceedings pending against our Company, our Promoter and our Group 

Companies  

 

Currently, there is one criminal proceeding outstanding against our Company. A criminal complaint was filed by 

the labour enforcement officer, Paradeep against our Company alleging breach of various provisions of Payment 

of Wages (Major Port) Act, 1936, including the provisions which require fixing of date of payment to the 

workers and display of notice of date and time of payment at the workplace. In addition, there are outstanding 

criminal proceedings pending against our Promoters and our Group Companies. While no current criminal 

proceedings against the Promoters may render them ineligible to hold the existing positions in the Company, 

any adverse order or direction by the relevant authority, although not quantifiable, could have a material adverse 

impact on our business and reputation. For further details in relation to outstanding litigation against our 

Company, our Promoters and our Group Companies, see the section titled ñOutstanding Litigation and Material 

Developmentsò beginning on page 292.  

 

17. Four of our Group Companies are in the same line of business as our Company.  
 

Our Promoter and the Managing Director, Ms. Jagi Mangat Panda, is on the board of directors of our Group 

Companies, Metro Skynet Limited, Odisha Television Limited, Tarang Broadcasting Company Limited and 

Ortel Wireless Services Private Limited, which are enabled under their objects to carry out the same business 

activities as that of our Company including satellite television network, cable television network, internet 

services, wireless communications, basic telephony services, video conferencing, video telephone, radio paging, 

mobile facsimile, mobile telephone and any other system for communication. Further, Our Promoter, Mr. 

Baijayant Panda is on the board of directors of Metro Skynet Limited.  

 

However, currently Metro Skynet Limited, Tarang Broadcasting Company Limited and Ortel Wireless Services 

Private Limited are not carrying out any business activities. Further, Odisha Television Limited is currently not 

engaged in activities similar to the business of our Company and is engaged in the business of broadcasting. For 

further details regarding these Group Companies, see the section titled ñOur Group Companies ï Common 

Pursuits of our Group Companiesò on page 197. Our Company has not entered into any arrangement to mitigate 

the conflict of interests. Therefore, there may be conflicts of interest in addressing business opportunities and 

strategies between our Company and such Group Companies. 

 

18. We depend on third parties, suppliers and licensors for our business and any failure to deliver on the 

part of such third parties may have an adverse effect on our business, financial condition and results 

of operations 

 

We depend significantly on a limited number of third party suppliers, producers and licensors to supply the 
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hardware, software and operational support necessary to deliver our services, including digital set-top boxes, 

cable modems, routers, servers and fibre-optic cables. Our supply contracts are subject to meeting the 

specifications set out by us and may, under certain circumstances be terminated by the third party, in which case 

we may be forced to find other suppliers and licensors leading to increased costs and delays. If demand exceeds 

the capacity of the vendors that we use or if these vendors experience operating or financial difficulties, the need 

to procure or develop alternative sources of the affected materials could affect our ability to deliver services in a 

timely fashion.  

 

Further, we typically do not enter into any long-term agreements with our vendors for the supply of equipment, 

software licenses or services and there can be no assurance that we will be able to economically and in a timely 

manner source the delivery of these components from third parties, if at all. Our failure to source some of these 

components and software licenses could materially and adversely affect our ability to retain and attract 

subscribers, and have a material negative impact on our operations, business and financial condition.  

 

For our digital encryption and decryption system, we rely on solution providers including Irdeto B.V. and 

Sumavision Technologies Company Limited. Any delay or discontinuance of services may adversely affect our 

digital deployment and also entails the risk of replacement of the existing STBs, which will require additional 

capital expenditure. Further, any failure in the encryption system used by us may lead to large scale leakage of 

signals.  

 

We purchase international bandwidth and inter-city lease lines from telecom operators. Any breakdown in such 

networks may affect delivery of services to our customers.  

 

19. The growth of our business may require us to obtain substantial financing, which we may not be 

able to obtain on reasonable terms or at all. We may also require further equity issuances, which 

may lead to dilution of other shareholders and may affect the market price of our Equity Shares 

 

The growth of our business and the requirement for complete digitization may require us to obtain additional 

financing, either through equity or through debt, which we may not be able to obtain at all or on terms 

acceptable to us. The factors that would require us to raise additional capital include complete digitization in 

markets where we operate, business growth beyond what our current balance sheet can sustain; changes in the 

regulatory regime or new guidelines imposing additional capital requirements; or significant depletion in our 

existing capital base due to unusual operating losses. Further, we expect to incur substantial future expenditure 

on account of upgrading and expanding our network systems, purchasing equipment and acquiring MSOs and 

LCOs.  

 

If we decide to raise additional funds through the incurrence of debt, our interest obligations will increase and 

we may be subject to additional restrictive covenants, which could further limit our ability to access cash flows 

from our operations and limit our ability to enter into certain business transactions and restrict our 

managementôs ability to conduct our business. Such financings could cause our debt to equity ratio to increase 

or require us to create charges or liens on our assets in favour of lenders. We cannot assure you that we will be 

able to secure adequate financing in the future on acceptable terms, in time, or at all. Our failure to obtain 

sufficient financing could result in the delay or abandonment of our expansion plans. Our business and future 

results of operations may be materially and adversely affected if we delay or are unable to implement our 

expansion strategy.  

 

Any fresh issue of shares or convertible securities would dilute existing holders, and such issuance may not be 

done on terms and conditions that are favourable to the shareholders of the Company existing immediately prior 

to such issuance. 

 

20. If we are not able to attract, motivate, integrate or retain qualified personnel at levels of experience 

that are necessary to maintain our quality and reputation, it will be difficult for us to manage our 

business and growth   
 

We depend on the services of our executive officers and key employees for our continued operations and 

growth. In particular, our senior management has significant experience in the cable service industry. The loss 

of any of our executive officers, key employees or senior management personnel could negatively affect our 

ability to execute our business strategy, including our ability to maintain our current growth. We do not maintain 

a key man insurance policy. Our future success would depend in large part on our ability to identify, attract and 

retain highly skilled managerial and other personnel. Competition for individuals with such specialized 
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knowledge and experience is intense in our industry and we may be unable to attract, motivate, integrate or 

retain qualified personnel at levels of experience that are necessary to maintain our quality and reputation or to 

sustain or expand our operations. For Fiscals 2012, 2013 and 2014, our attrition rate for all employees was 

25.79%, 29.1%, and 25.5%, respectively. We define attrition as the number of employees that have resigned or 

have been terminated for any reason during the specified period divided by the average number of employees 

for that same period. The loss of the services of such personnel or the inability to identify, attract and retain 

qualified personnel in the future would make it difficult for us to manage our business and growth and to meet 

our key objectives.   

 

21. Our carriage agreements are terminable at will by the broadcasters. A portion of our revenue 

consists of carriage fees, which are dependent upon the continued demand of channels to be placed 

in certain preferred frequencies  

 

Under our carriage agreements, the broadcaster may terminate the agreement at will. In the event the 

broadcasters were to terminate the carriage agreement at will with little or no prior notice, we may not be able to 

immediately find a taker for the frequencies made vacant by such termination. We derive a portion of our 

revenue from carriage fees. As of March 31, 2014 channel carriage fees contributed to 15.48% of our total 

income. These fees are paid to us by broadcasters for carrying their channels and placing their channels on their 

preferred signal and frequency band. Carriage fees are determined by the number of households we reach, the 

availability of preferred frequency bandwidth, the geographic regions in which we operate and competition 

among television broadcasters for the preferred frequency band. In the event of any decline in the growth of the 

broadcasting business in India or the regions we operate in or if new channels are not introduced, our revenues 

may decrease. Further, revenues from carriage fees depend upon the availability of frequencies. If we are unable 

to provide the agreed frequencies to the broadcaster under the carriage agreement or of the frequencies requested 

by a broadcaster have already been provided to another, we may not be able to provide such broadcaster with 

the same frequency and we may become liable for liquidated damages to the broadcasters, thereby adversely 

affecting our business and results of operations.  

 

Further some of our carriage agreements have expired. Non-renewals of these agreements by the Company on 

terms acceptable to the Company or at all may have adverse impact on the business and operations of the 

Company.  

 

22. Panda Investments Private Limited, one of our Promoters, has incurred losses in past fiscals and 

may continue to incur losses in future which may have an adverse effect on our business and 

reputation.  

 

Panda Investments Private Limited, one of our Promoters, is a loss making company and has incurred loss after 

taxation of ̀  0.02 million, `  0.01 milli on and `  0.05 million in the Fiscal 2014, 2013 and 2012. Panda 

Investments Private Limited currently holds 19.03 % of Companyôs paid up share capital. There can be no 

assurance that Panda Investments Private Limited, will not incur losses in any future periods, or that there will 

not be an adverse effect on our reputation or business as a result of such losses. 

 

23. The television distribution industry is highly competitive, which may affect our ability to attract and 

retain cable television subscribers 

 

The television distribution industry is highly competitive and is often subject to rapid and significant changes. 

We compete with other cable television service providers, DTH service providers and IPTV service providers. 

We face increased competition from DTH players who have a pan-India platform. National MSOs with larger 

resources could enter the markets in which we operate. Other regional MSOs and LCOs may be able to provide 

services with a concentrated regional focus in a more cost-effective manner. We cannot assure that we will be 

able to compete successfully in terms of the quality of service, variety of service offerings and pricing, which in 

turn could materially and adversely affect our business and results of operations.  

 

24. Our computer systems and network infrastructure, including leased fibre optic connectivity may get 

damaged or disrupted 

 

Due to the importance of computer systems and network infrastructure, including for data transfers to our 

business, any event affecting our systems could have a material adverse effect on our business. As part of our 

business strategy, we use our information systems and the internet to deliver services to and perform 

transactions on behalf of our subscribers. We depend extensively on the reliability of the electronic systems 
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supporting our operations. Our operations and network infrastructure may suffer systemsô failures caused by 

natural calamities, power loss, telecommunications failures, network software flaws, acts of terrorism and 

certain other factors beyond our control. 

 

A cyclonic storm hit the costal land of Odisha in October 2013. The business operations of the Company 

including its cable networks were affected due to the cyclone in resulting in a material loss of net book value 

`  25.10 million. Most commonly, we face problems of cable wire disconnection which leads to temporary 

stoppage of our services in such areas. Further, in areas where such disruptions take place on a frequent basis, 

we may not be able to collect subscription fees or may be required to refund fees for the period of disconnection. 

To date we have not experienced widespread disruptions of service to subscribers, but there can be no assurance 

that we will not encounter disruptions or damage in the future due to substantially increased numbers of 

customers and transactions or for other reasons. If we experience system interruptions, errors or downtime 

(which could result from a variety of causes, including changes in client use patterns, technological failure, 

changes to systems, linkages with third-party systems and power failures) or are unable to develop necessary 

technology, our business, prospects, financial condition and results of operations could be materially and 

adversely affected. Our hardware, software and network infrastructure are also subject to damage or 

incapacitation by human error, natural disasters, power loss, sabotage, computer viruses and similar events or 

the loss of support services from third parties such as internet broadband providers.  

 

We may encounter delays or other difficulties incorporating new services and businesses into our information 

technology systems and there can be no assurance that we will realise the efficiencies and other benefits we 

anticipate from doing so. We cannot be certain that our backup and protective measures will be sufficient and 

effective under all circumstances and that disruptions or damage will not occur. Damage or disruption to our 

infrastructure could result in reduced revenues, increased costs, loss of customers, subscribers and damage to 

our reputation. If we are unable to provide and sustain high quality services, our credibility, market acceptance 

and subscriber retention and revenues could be adversely affected.  

 

25. We may not be able to develop or adopt new technologies in a timely and cost effective manner 

 

Any change in market demand as a result of technological changes and improvements may require us to adopt 

emerging technologies and innovate with new products and services. As new technologies are developed, the 

products and services we offer may become obsolete or less competitive. We may not be able to develop and 

implement new technologies in a timely manner and on a cost effective basis or at all. This may delay the 

implementation of services, reduce the quality and functionality of our services, increase our operational costs, 

reduce our share and impact our revenue streams.  

 

26. Our pay content providers may discontinue or increase the cost of providing content to us which may 

impact our results of operations 

 

We enter into a subscription agreement with our pay content providers/broadcasters which sets forth the 

commercial and technical terms and conditions for the supply of television channel signals. These subscription 

agreements have terms ranging from one to three years and contain various renewal and termination provisions. 

Our content providers may choose to renew such subscription agreements with us with increased costs which we 

may not be able to pass onto our cable television subscribers, or terminate their agreements and/or discontinue 

airing the television channels either at will or due to our default in complying with the terms of the agreements. 

Any such disconnection may decrease our cable television subscriber base, require us to refund subscription fees 

that have accrued or have already been paid, increase cost of ópayô channels or lead our consumers to initiate 

litigation proceedings against us, which could adversely affect our revenues and results of operations. Further 

most of our subscription agreements with our pay content providers/broadcasters have expired. Non-renewals of 

these agreements by the Company on terms acceptable to the Company or at all may have adverse impact on the 

business and operations of the Company.  

 

27. Our Promoters will continue to hold a substantial portion of our Equity Shares after the Issue and 

can control our corporate actions and determine the outcome of any shareholder voting.   

 

Following the completion of the Issue, our Promoters and Promoter Group entities will own an aggregate of 

51.03% of our issued and paid-up Equity Share capital on a fully diluted basis. The Promoters have, and will 

continue to have, control over our business and may take actions that do not reflect the will or best interests of 

the other shareholders. Our Promoters will also continue to have the ability to cause us to take actions that are 

not in, or may conflict with, our interests and/or the interests of our minority shareholders, and there can be no 
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assurance that such actions will not have an adverse effect on our future financial performance and the price of 

our Equity Shares.  

 

28. The purposes for which the proceeds of the Fresh Issue are to be utilized are based on management 

estimates and have not been appraised by any banks or financial institutions  

 

Our funding requirements and the deployment of the proceeds of the Fresh Issue are based on management 

estimates and have not been appraised by any banks or financial institutions. In view of the highly competitive 

nature of the industry in which we operate, we may have to revise our management estimates from time to time 

and, consequently, our funding requirements may also change. This may result in the rescheduling of our 

expenditure programs and an increase or decrease in our proposed expenditure for a particular object. For 

further details, see the section titled ñObjects of the Issueò on page 97. 

 

29. We have not entered into any definitive agreements to use the proceeds of the Fresh Issue  
 

We intend to use the Net Proceeds as set forth in the section ñObjects of the Issueò on page 97. We have not 

entered into any definitive agreements to utilize the Net Proceeds. In particular, we have not placed orders for 

any of the equipment and machinery to be financed from the Net Proceeds. We have relied on third party 

quotations to calculate the expected amount of the Net Proceeds to be spent on equipments and machinery. We 

cannot confirm when we will place our orders and whether we will be able to purchase the equipment at the 

same price at which we obtained the quotations. Consequently, these estimates may be inaccurate and we may 

require additional funds to implement the objects of the Issue. 

 

30. We do not own our Registered Office and certain other premises from which we operate 

 

We do not own the premises on which our Registered Office is situated and operate from leased premises. We 

have entered into a lease deed dated October 1, 2010 with Surangi Services Limited (formerly known as Calorx 

(India) Limited), which has been renewed up till April 30, 2015. If the owner of such premises does not renew 

the lease deed under which we occupy the premises or renew the lease deeds on terms and conditions that are 

unfavorable to us, we may suffer a disruption in operations which could have a material adverse effect on its 

business and operations. We have also leased certain land and office premises in Bhubaneswar, Cuttack, Raipur 

and Rourkela. For further details in relation to the property owned and leased by our Company, see the section 

titled ñOur Business- Propertyò on page 147.  

 

31. We face risks relating to competition for the leisure and entertainment time of audiences, which has 

intensified in part due to advances in technology 

 

Since we operate in the entertaining industry, our business competes with all other sources of entertainment and 

information delivery, including broadcast television, handheld devices, films, live events, radio broadcasts, 

home video products, console games, print media and the internet. Technological advancements, such as new 

video formats, internet streaming and downloading have increased the number of entertainment and information 

delivery choices and intensified audience fragmentation. If we do not respond appropriately to further increases 

in the leisure and entertainment choices available to consumers our competitive position could deteriorate and 

our results of operations could suffer.  

 

32. The success of our broadband services business depends on the acceptance of the internet in India, 

which may be slowed or halted by high costs and other obstacles in India 

 

We lease our international bandwidth to provide broadband services from gateway providers. Increase in 

international bandwidth costs would increase our operating costs and may adversely affect our profitability. 

Further, the market penetration rates of personal computers and online access in India is low. There is low 

penetration of broadband services in India with only 5.9% of total households in India accessing fixed broadband 

(Source: MPA Report 2014). There can be no assurance that the number or penetration rate of personal 

computers in India will increase rapidly or at a pace beneficial to our business. Subscribers will have to bear 

significant costs for obtaining the hardware and software necessary to connect to the internet in India. If such 

costs do not become affordable, our broadband services subscriber base will be curtailed or may not expand, 

which may adversely affect our business and results of operations.  

 

33. We have certain contingent liabilities which, if materialises, may adversely affect our business, 

results of operations, financial condition and prospects  
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As of March 31, 2014, we have the following contingent liabilities that have not been provided for in our 

restated financial statements included in the section ñFinancial Informationò on page 202.   

 

As at March 31, 2014, we had the following contingent liabilities which have not been provided for in our 

financial information:  

 

March 31, 2014 

Contingent Liability  `  in Million  

Entry Tax demand under Appeal 0.10                

Entertainment Tax demand under Appeal 6.98 

Arrear Preference Dividend ï Earlier Years  35.89 

Arrear Preference Dividend ï Current Year 5.38 

Income Tax and Interest for non-deduction of Tax Deducted at Source - 2005-06, 2006-07, 2008-

09 and 2010-11 17.51 

Service Tax and Interest for FY 2006-07, 2007-0 and 2008-09 28.36 

Penalty u/s 271 (1) (c) for furnishing of inaccurate particulars in the Return of Income 1996-97, 

2006-07 and 2007-08 0.17 

Total 94.39 

 

In the event that any of these contingent liabilities materialises, our business, results of operations, prospects, 

cash flows and financial condition may be adversely affected. For details of contingent liabilities of the 

Company, as per Accounting Standard 29 and as reported in the restated financial statements, please see the 

section titled ñFinancial Informationò on page 202. 

 

34. We have entered into, and may continue to enter into, certain related party transactions.  
 

We have entered into transactions with several related parties, including our Promoters, Directors and Promoter 

Group entities. The total value of related party transaction entered into for the Fiscal 2014 is `  137.52 million 

and the transactions are primarily related to uplinking income, carriage fee, programming cost and related 

payments. While we believe that all such transactions have been conducted on an armôs length basis, there can 

be no assurance that it could not have achieved more favourable terms had such transactions been entered into 

with unrelated parties. We intend to continue to enter into significant levels of related party transactions in the 

future. There can be no assurance that such transactions, individually or in aggregate, will not have an adverse 

effect on its business, prospects, results of operations, cash flows and financial condition, resulting from 

potential conflicts of interest or otherwise. For more information regarding our related party transactions, refer 

to ñRelated Party Transactionsò on page 199. 

 

35. Our company has availed unsecured loans from one of our Group Companies  
 

Our Company has taken an unsecured loan of `  50.00 million from Odisha Infra-tech Private Limited, one of 

our Group Companies at an interest rate of 18% p.a. While we believe that such loan has been obtained on an 

arms-length basis and contain commercial terms, there can be no assurance that we could not have achieved 

more favourable terms if such a loan had not been obtained from a related party. Furthermore, it is likely that we 

will enter into related party transactions in the future. For further details, see the section titled ñRelated Party 

Transactionsò on page 199. 

 

36. Our future results of operations is dependent on many factors and therefore are subject to 

fluctuations  
 

Our revenues and expenses have varied in the past and may fluctuate significantly in the future due to a number 

of factors, many of which are outside our control. Our revenues for the future may depend on many factors, 

including the following:   

 

¶ our ability to acquire and retain subscribers for our cable television services; 

¶ the subscription amount received for our cable television business. 

¶ the range of corporate network/data services provided by us and the usage thereof by our subscribers; 

¶ the number of subscribers to our broadband services and the prevailing prices charged by our 

competitors; 

¶ services, products or pricing policies introduced by our competitors; 
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¶ capital expenditure and other costs relating to our operations; 

¶ the timing and nature of, and expenses incurred in, our marketing efforts; 

¶ our ability to successfully integrate operations and technologies from any acquisitions or other business 

combinations or investments; 

¶ the introduction of alternative technologies; and 

¶ technical difficulties or system failures affecting the telecommunication infrastructure in India or the 

internet generally. 

 

Many of our expenses may increase over time and we cannot assure you that our revenues will increase in 

proportion to the increase in our expenses. We may be unable to adjust spending quickly enough to offset any 

unexpected revenues shortfall. This could lead to a shortfall in revenues in relation to our expenses and 

adversely affect our results of operations. 

 

You should not rely on yearly comparisons of our results of operations as indicators of future performance. It is 

possible that in some future periods our results of operations may be below the expectations of public market 

analysts and investors. 

 

37. We are subject to the Uplinking Guidelines and the terms of the Grant of Permission Agreement for 

Teleport dated June 25, 2007 (ñGOPAò) and any breach on our part may adversely impact our 

business and operations.  

 

Our Company has a Grant of Permission Agreement for Teleport dated June 25, 2007 (ñGOPAò) which has 

been granted to establish, maintain and operate an uplinking hub (Teleport) at Bhubaneswar. Our Company 

uplinks certain channels of Odisha Television Limited, one of the Group Companies, through the Teleport 

License. Our Company has obtained permission dated December 4, 2008 for operation of one C-Band DSNG 

Van at Bhubaneswar for getting live feeds from all over India. We have also obtained permission dated June 30, 

2011 for operation of an additional C-Band DSNG Van at Bhubaneswar for getting live feeds from all over 

India. The DSNG Vans are given on hire to Odisha Television Limited. Both Teleport and DSNG services are 

ancillary to our business. Signal uplinking income accounted for 2.19% of our total income in Fiscal 2014. 

Under Clause 7.4 of the GOPA, read with Clause 5.10 of the Uplinking Guidelines, it would be obligatory on 

the part of the Company to take prior permission from the MIB before effecting any change in the Board. We 

cannot assure that such approval would be forthcoming or not. Any violation of the Uplinking Guidelines and 

the terms of the GOPA in the first instance attracts the right by the appropriate authorities to impose penalties 

along with the suspension of the Permission and a prohibition to broadcast up to a period of 30 days.  

 

38. Our Auditors and erstwhile auditors, have identified certain matters in their auditors report on 

statutory audited financial statements which do not require any adjustments to the restated financial 

information of the Company included in the DRHP  

 

The erstwhile auditors have stated certain matters in their report on statutory audited financial statements of the 

Company for Fiscal 2010 that did not require adjustments in the restated financial information presented herein. 

The matter related primarily to non redemption of 5,121,897, 10.5% non convertible redeemable preference 

shares (ñNCRPsò) that were due for redemption on March 31, 2010, and the subsequent redemption of the 

NCRPs by a fresh issue of 5,121,897 cumulative non convertible redeemable preference shares of `  10 each 

redeemable at par. In addition, the Auditors and erstwhile auditors have made certain comments in terms with 

requirements of the Companies (Auditors Report) Order, 2003 including in relation to internal control and 

statutory dues not paid on account of disputes and fixed assets records. 

 

39. Our business may not be compatible with delivery methods of broadband services developed in the 

future and our service offerings may not be compatible with future industry standards which could 

adversely affect our business, results of operations and financial condition  

 

Currently, our broadband services are accessed primarily through computers and delivered through the use of 

DOCSIS 2.0 technology, which is the most commonly used technology for cable broadband in our HFC 

network. As the popularity of accessing internet by cellular telephones, personal data assistants, television set-

top boxes and other consumer electronic devices increases, and as internet becomes deliverable through other 

means involving digital subscriber lines, or wireless transmission mediums, we may have to modify our existing 

technology to accommodate these developments. Acquiring any advanced technology, whether directly through 

internal development or by third-party licenses, may require substantial time and expense. We may be unable to 

adapt our internet service business to alternate delivery systems and new technologies may not be available to us 
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at all.  

 

Further, our ability to compete successfully depends upon the continued compatibility and inter-operability of 

our services with products and architectures offered by various vendors. Industry standards in relation to internet 

access may not be established and, even if they do become established, we may not be able to conform to these 

new standards in a timely fashion or maintain a competitive position in the market. The announcement or 

introduction of new services by us or our competitors and any change in industry standards could cause 

subscribers to deter or cancel purchases of existing services.  

 

Our revenues from broadband business are dependent on our ability to expand our subscriber base, in both the 

retail segment and the corporate segment, as well as maintain our existing subscriber base. Our revenues are also 

dependent on the nature of services provided to our subscribers and the extent of usage by subscribers. Our 

ability to increase our subscriber base is dependent on various factors, including the quality and nature of 

services we provide, the reach of our network infrastructure as well as competition. Turnover of subscribers in 

the form of subscriber service cancellations, or churn, may adversely affect our results of operations, as does the 

cost of upgrading and retaining subscribers.  

 

40. We are exposed to risks relating to subscriber churn in our industry 

 

Customer churn results in the loss of the future revenues from cable television subscribers whose services are 

disconnected. Customer churn arises as a result of various reasons including (i) cable television subscribers 

switching to other television service providers such as other local cable television service providers, DTH or 

IPTV; (ii) movement of our LCOs under franchisee models; and (iii) connections discontinued due to non-

payment of subscription fees. There can be no assurance that we will be able to control churn or that rate of 

churn will not increase. A high rate of attrition may adversely affect our business, financial condition and results 

of operations.  

 

41. We may be unsuccessful in implementing new value-added services for our digital cable television 

subscribers 

 

We plan to further enhance our digital cable services by offering more value-added services such as pay-per-

view, digital recording devices, mosaic viewing, and interactive educational offerings. We have limited prior 

experience in delivering such services and we may not be able to successfully provide these services due to 

unpredictable technical, operational or regulatory challenges. We may be unable to. We expect that a portion of 

our future growth in revenues will come from the provision of these services. However, there can be no 

assurance that we will be able to provide unique and compelling value-added services to differentiate ourselves 

from other pay television operators or that these services will generate significant revenue. 

 

42. Programming signals may be stolen, which could result in lost revenues and cause us to incur 

operating costs that do not result in cable television subscriber increases 

 

Delivery of television signals are susceptible to theft, more so in signals transmitted through the analog platform 

as signals transmitted via the analog platform are not protected by encryption technology. There have been 

instances of theft of programming signal in the past. Our ability to protect analog signals from theft or monitor 

possible theft is very limited.  

 

Signals transmitted through digital platforms are encrypted to limit access of content to only the cable television 

subscribers who are authorized to view the content. We have undertaken various initiatives with respect to our 

digital services to further enhance the security of our signals. To help combat signal theft, we provide our cable 

television subscribers with advanced access cards that we believe significantly enhance the security of our 

signal. However, we cannot guarantee that our access cards are or will be effective enough to prevent the theft 

of our programming signals. Further, there can be no assurance that we will succeed in developing or 

implementing the technology that we need to effectively restrict or eliminate signal theft. As of June 30, 2014, 

our digital and analog cable television subscribers were 14.32 % and 74.90%, respectively, of our total RGU 

base. Theft of subscription content could adversely affect our revenue. In addition, our operating costs could 

increase if we attempt to implement additional measures to combat signal theft. 

 

43. Our business relies on intellectual property, some of which is owned by third parties, and we may 

inadvertently infringe patents and proprietary rights of others  
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Many entities, including some of our competitors, have or may in the future obtain patents and other intellectual 

property rights that cover or affect products or services that we currently offer or may offer in the future, 

including value added services for our digital cable services. In general, if it is determined that one or more of 

our services or the products used to transmit or receive our services infringes intellectual property owned by 

others, we and the applicable manufacturers or vendors may be required to cease developing or marketing those 

services and products, to obtain licenses from the owners of the intellectual property or to redesign those 

services and products in such a way as to avoid infringing the intellectual property rights. If a third party holds 

an intellectual property right, it may not allow us or the applicable manufacturers to use its intellectual property 

at any price, which could materially adversely affect our competitive position. Indian law imposes certain 

liabilities on an ISP for the contents of a website. Under the Cable TV Act, we must comply with programme 

code and advertisement code. Programmes and advertisements are not under our control. However, in the event 

of breach of the programme code or advertisement code by a broadcaster, we may face potential liability with 

respect to the same. For further details, see the section titled ñRegulations and Policiesò on page 150.  

 

We cannot estimate the extent to which we may be required in the future to obtain intellectual property licenses 

or the availability and cost of any such licenses. Those costs, and their impact on our earnings, could be 

material. Damages in patent infringement cases may also include significant damages. To the extent that we are 

required in the future to pay royalties to third parties to whom we are not currently making payments, these 

increased costs of doing business could have a material adverse affect on our results of operation. There can be 

no assurance that the courts will conclude that our services or the products used to transmit or receive our 

services do not infringe on the rights of third parties, that we or the manufacturers would be able to obtain 

licenses from these persons on commercially reasonable terms or, if we were unable to obtain such licenses, that 

we or the manufacturers would be able to redesign our services or the products used to transmit or receive our 

services to avoid infringement. 

 

44. Strategic investments or acquisitions and joint ventures may result in additional risks and 

uncertainties in our business 

 

We constantly explore opportunities to enter in joint ventures or make acquisitions or substantial investments. 

To the extent we make acquisitions or enter into joint ventures, we face numerous risks and uncertainties in 

relation to combining or integrating businesses, including integrating relationships with cable television 

subscribers, MSOs and LCOs and internal data processing systems. In the case of joint ventures, we may be 

subject to additional risks and uncertainties including problems with the effective integration of operations, the 

inability to maintain key pre-acquisition business relationships and integrate new relationships, the inability to 

retain key employees, increased operating costs, exposure to new or unknown liabilities, difficulties in realizing 

projected efficiencies, synergies and cost savings, and losses or damage to our reputation relating to, systems, 

controls and personnel that are not under our control. In addition, conflicts or disagreements between us and our 

joint venture partners may adversely impact our businesses. Any future growth of our business through strategic 

investments or acquisition of joint ventures may require significant resources and/or result in significant 

unanticipated losses, costs or liabilities. In addition, expansions, acquisitions or joint ventures may require 

significant managerial attention, which may be diverted from our other operations. 

 

45. We import a significant portion of the equipment used in our business and as a result we are subject 

to foreign currency fluctuations in respect of purchases made in various foreign currencies 

 

We import a significant portion of the equipment including head end equipments, network equipment, digital 

set-top boxes and cable modems and generally pay for such equipment in foreign currencies, including the U.S. 

Dollar. As a result, we are subject to foreign currency fluctuations in respect of such purchases. As of March 31, 

2014, 51.09% of our total purchases were imported primarily from China. Further, any political or economic 

disturbances in these areas could interrupt the timely supply of such equipment. The exchange rate between the 

Rupee and other currencies, including the U.S. Dollar, has changed substantially in recent years especially in the 

year 2013 and may fluctuate substantially in the future. We do not have any outstanding forward contracts to 

hedge the risk of fluctuations in foreign exchange rates. Therefore, such fluctuations may have an adverse effect 

on our results of operations, resulting in higher costs for our set-top boxes and equipment for broadband services 

such as cable modems.  

 

46. Broadcasters may prohibit or curtail us in certain respects from offering their channels as part of 

packages we market to attract and retain cable television subscribers which may adversely affect our 

business 
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Our marketing strategy to attract cable television subscribers includes channel bouquets, which is the 

aggregation of certain channels into packages at a price less than the sum of the prices of such channels on an a-

la-carte basis. Such packages may include channels of different genres and do not take into account the 

preferences of broadcasters. If broadcasters prohibit or restrict such packages by insisting that their channels be 

included only in packages of their choice or with channels of certain other broadcasters, we may not be able to 

offer attractive packages to our cable television subscribers, which may reduce our ability to attract and retain 

cable television subscribers, which may in turn affect our results of operations.  

 

47. Our business requires us to obtain and renew certain registrations, licenses and permits from 

government and regulatory authorities and the failure to obtain and renew them in a timely manner 

may adversely affect our business operations 

 

Our business operations require us to obtain and renew from time to time, certain approvals, licenses, 

registrations and permits, some of which have expired and we have either made or are in the process of making 

an application to obtain such approval or its renewal. We cannot assure you that we will be able to obtain 

approvals in respect of such applications or any application made by us in the future. If we fail to maintain such 

registrations and licenses or comply with applicable conditions, or a regulator claims that we have not complied, 

with such conditions, our certificate of registration for carrying on a particular activity may be suspended and/or 

cancelled and we will not then be able to carry on such activity. This could materially and adversely affect our 

business, financial condition and results of operations.  

 

We are currently registered as cable operators in 70 towns and certain adjacent sub-urban and rural areas. Of 

these, we currently have business operations in 48 towns and certain adjacent sub-urban and rural areas, and are 

required to obtain registration under the respective Shops and Establishment Act of the various states for 38 

such areas. We have obtained all such requisite registration certificates. 

 

We have applied for registration of various trademarks with the relevant Trade Marks Registry, which are 

currently pending at different stages of registration. For further details, see the section titled ñGovernment and 

Other Approvals - Intellectual Property approvals and applications - Trade marks pending registrationò on 

page 320.  

 

Furthermore, the terms and conditions of some of our approvals and licenses stipulate the payment of license 

fees that are assessed by relevant regulatory authorities on a yearly basis. Consequently, we may be subject to 

assessment and penalty proceedings initiated by such regulatory authorities from time to time. For instance, the 

DoT has, by an assessment order dated March 31, 2014, imposed a penalty of `  238.4 million on us in relation 

to the assessment of license fees for our ISP License (no. 820-947/07-LR) for Fiscals 2012 and 2013. For further 

details, see the section titled ñOutstanding Litigation and Material Defaultsò beginning on page 292. The 

imposition of similar penalties on us may have an adverse effect on our business, results of operations and 

financial condition. For more information about the licences required in our business and the licenses and 

approvals applied for, see the section s titled ñRegulations and Policiesò and ñGovernment and Other 

Approvalsò beginning on pages 150 and 315, respectively. 

 

48. We share our registered office and corporate office with some of our Group Companies  

 

We share our registered office with some of our Group Companies, namely Odisha Television Limited, Tarang 

Broadcasting Company Limited, KEDA Enterprises Private Limited and Ortel Wireless Services Private 

Limited. Further, the registered offices of certain of the Group Companies, namely Orissa Telefilms Private 

Limited, Odisha Infra-tech Private Limited and Barunei Farm, Nature Resorts Private Limited and Kahani 

Unlimited Private Limited is the same as the corporate offices of the Company situated at C-1, 

Chandrasekharpur, Bhubaneswar 751 010, Odisha, India.  

 

Except for Odisha Television Limited whose corporate office is situated at C-1, Chandrasekharpur, 

Bhubaneswar 751 010, Odisha, India, for which it pays rent of `  60,000 to the Company, pursuant to a lease 

agreement dated July 15, 2005, none of the Group Companies pay rent/ compensation to the Company, for the 

use of the property and no formal rent/lease agreement has been entered into between the Company and the 

Group Companies for sharing of the office premises. 

 

49. Violation of employee health and safety requirements and the occurrence of accidents could disrupt 

our operations and increase costs  
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There are certain safety norms that are required to be followed for the safety of the employees and personnel 

working on the electricity poles. While the company has group insurance policies, including life insurance, 

personal accident, medi-claim and workmenô compensation policies which cover the employees and our 

employees are also sensitized regarding workplace safety and health issues through regular internal 

communications including training programmes, team meetings and safety audits, but any accidents could 

disrupt our operations and increase costs. Any failure to comply with applicable health and safety laws and 

regulations could disrupt our operations and result in imposition of costly remedial measures. If we fail to 

comply with the relevant health and safety laws and regulations or fail to pass applicable safety inspections, our 

business reputation could also be adversely impacted. We do not maintain insurance coverage against certain 

potential risks associated with our operations, and there can be no assurance that we will not be required to 

make significant payouts in this connection in the future.  

 

50. We may depend on third parties to grant us distribution rights to local content and our ability to 

offer such content may be adversely affected if we are unable to obtain sufficient content at a 

favorable price or on acceptable terms  

 

In future, for providing value added services, we may require distribution rights of local content, movies, serials, 

local news and music on demand and non availability of such rights at appropriate costs may limit our ability to 

provide such services to our customers. Any inability to provide adequate local content may affect our ability to 

compete effectively with other MSOs with more popular local content. This may reduce our cable television 

subscriber base and thereby adversely affect our financial condition and results of operations. 

 

51. Our clientôs program contents may be tampered with by our employees in violation of applicable 

agreements and as a result, cause us to breach our contractual obligations in relation to such programs  

 

Under our carriage agreements we take liability to ensure that our employees do not reproduce copy, edit, 

interrupt, add or modify the programs telecast on the channels. Accordingly, we have our internal control system 

to ensure the channels in the proper frequency. We issue a frequency wise channel list to all our locations and 

based on which the channels are carried. We also verify this on monthly basis to ensure the same. While there 

have been no past instance of content tempering by our employees, we can give no assurance that the steps taken 

by us will be adequate to prevent our employees from tampering with the program telecast of a client. If our 

clientôs program contents are tempered with by our employees in violation of any applicable carriage agreements 

or otherwise, our clients may consider us liable for that act and seek damages and compensation from us. We 

cannot assure you that we will be able to comply with all such obligations and that we will not incur liability nor 

have a claim for substantial damages against us.  

 

52. We may be unable to adequately protect our intellectual property as some of our trademarks, logos 

and copyrights are currently not registered and therefore do not enjoy any statutory protection. 

Furthermore, we may be subject to claims alleging breach of third party intellectual property rights  

 

We have made applications for registration of trademarks including ñOrtel Digitalò, ñOrtel Broadbandò, ñOrtel e 

Phoneò and ñSky Viewò under the provisions of the Trade Marks Act of 1999, which are currently pending 

registration. The trademark registrations of ñOrtel netò and ñOrtel Communicationsò are currently pending 

renewal. The application for the ñSky Viewò trademark is currently opposed and the applications for ñOrtel 

Digitalò and ñOrtel e Phoneò have been objected to by the Registrar of Trademarks, Trademarks Registry, New 

Delhi. We cannot assure that we will be able to register these trademarks in our name or that pending such 

registration or renewal, third parties will not infringe on our intellectual property, thereby causing damage to our 

business prospects, reputation and goodwill. Our efforts to protect our intellectual property may not be adequate 

and any third party claim on any of our unprotected brands may lead to erosion of our business value and our 

operations could be adversely affected. We may need to litigate in order to determine the validity of such claims 

and the scope of the proprietary rights of others. Any such litigation could be time consuming and costly and a 

favourable outcome cannot be guaranteed. We may not be able to detect any unauthorised use or take 

appropriate and timely steps to enforce or protect our intellectual property. We can provide no assurance that 

any unauthorized use by any third parties of our logos ñOrtelò, ñOrtel.netò and ñHome Grown, World Classò, 

will not cause damage to our business prospects, reputation and goodwill. For further details of our pending 

approvals, see the section titled ñGovernment and Other Approvalsò beginning on page 315. 

 

53. In the last year, we have issued Equity Shares which may be at a price less than the Issue Price  

 

We have issued Equity Shares in the last 12 months, details of which are provided below:  
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Date of allotment No. of Equity 

Shares 

Issue Price 

(` ) 

Reasons for allotment Nature of 

Payment 

January 16, 2014  7,000 103* Preferential allotment pursuant to OSSOP 2006 Cash 

January 16, 2014 7,000  103 Preferential allotment pursuant to the OSOP 

2000 

Cash 

July 21, 2014 35,500 103 Preferential allotment pursuant to the ESOS 

2010 

Cash 

July 21, 2014 1,035,555  140 Preferential allotment Cash 
* The consideration for these shares was paid out by the Company. For further details, see the section titled ñCapital Structure ï Notes to 

Capital Structure ïShare Capital History - History of equity share capital of our Companyò on page 69. 

 

All of the above stated issuances may be at a price lower than the Issue Price. For further details, see the section 

ñCapital Structure ï Notes to Capital Structure - Equity Shares issued at a price which may be lower than the 

Issue Price during the preceding one yearò on page 73.  

 

54. Taxes and other levies imposed by the Central or State Governments, as well as other financial 

policies and regulations, may have an adverse effect on our business, financial condition and results 

of operations  
 

We are subject to taxes and other levies imposed by the Central or State Governments in India, including, 

entertainment tax, customs duties, excise duties, central sales tax, state sales tax, fringe benefit tax, service tax, 

income tax, value added tax and other taxes, duties or surcharges introduced on a permanent or temporary basis 

from time to time. The central and state tax regime in India is extensive and subject to change from time to time. 

Any adverse changes in any of the taxes levied by the Central or State Governments, including on set-top boxes, 

may adversely affect our competitive position and profitability. We cannot assure you that any existing tax 

incentives will continue to be available in the future. Changes in, or elimination of, such tax incentives could 

adversely affect our financial condition and results of operations. 

 

55. Our networks may be vulnerable to security breaches, piracy and hacking 

 

Our networks may be vulnerable to computer viruses, piracy, hacking or similar disruptive problems. Computer 

viruses or problems caused by third parties could lead to disruptions in our services to our customers. Fixing 

such problems caused by computer viruses or security breaches may require interruptions, delays or temporary 

suspension of our services, which could result in lost revenue and dissatisfied customers.  

 

Breaches of our networks, including through piracy or hacking may result in unauthorised access to our content. 

Such breaches of our network may have a material adverse effect on our earnings and financial condition and 

may also require us to incur further expenditure to put in place more advanced security systems to prevent any 

unauthorised access to our networks. 

 

56. Loss of set-top boxes and modems for subscribers may affect our earnings and financial condition  

 

We provide the set-top boxes and modems to our customers free of cost at the time of installation. These set top 

boxes and modems are returned to us on the subscriber ceasing to avail our services. We incur a substantial cost 

in procuring the set top boxes and modem and the cost incurred does not get passed on to the subscribers. We 

expect that, in order to continue to increase our subscriber base in India, we will need to provide the set top 

boxes and modems free of cost or at a subsidized rate to our subscribers. However many a times the subscribers 

do not return these instruments to us or return a damaged instrument. In the event that we are unable to recover 

the set top boxes and the modems or the rate of recovery of set top boxes and the modems from the subscribers 

decline, our earnings and financial condition could be adversely impacted.  

 

57. We may face employee unrest that would interfere with our operations 

 

We are exposed to the risk of strikes and other industrial actions. As of June 30, 2014, we had 884 full-time 

employees and 158 temporary employees. Even though none of our employees belong to any trade union, we 

cannot guarantee that they will not become part of or form any trade union in the future and we will not 

experience any strike, work stoppage or other such industrial action in the future.  

 

Also, our suppliers may experience strikes, work stoppages or other such industrial action in the future. Any 

such event could disrupt our operations, possibly for a significant period of time, result in increased wages and 
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other costs and otherwise have a material adverse effect on our business, results of operations and financial 

condition.  

 

58. Wage increases in India may reduce our profit margins 

 

One of our significant costs consists of payment of salaries and related benefits to our operations staff and other 

employees. Because of rapid economic growth in India, increased demand for services from India and increased 

competition for skilled employees in India, wages for comparably skilled employees in India are increasing at a 

higher rate than in the United States and Europe. We may need to increase the levels of employee compensation 

more rapidly than in the past to remain competitive in attracting and retaining the quality and number of skilled 

employees that our businesses require. Wage increases in the long-term may reduce our competitiveness and our 

profitability. 

 

59. Our insurance coverage may not adequately protect us against all material hazards 

 

We maintain comprehensive insurance coverage for our electronic equipment, vehicles, network assets and 

buildings. The price, terms and availability of insurance fluctuate significantly and all insurance policies on 

equipment may not continue to be available on commercially reasonable terms or at all. Further, we do not have 

any insurance for telecommunications professionalsô liability, intellectual property claims or communications 

claims for all our employees. There can be no assurance that any claim under the insurance policies maintained 

by us will be honoured fully, in part or on time, or that we have obtained sufficient insurance (either in amount 

or in terms of risks covered) to cover all material losses. To the extent that we suffer loss or damage for events 

for which we are not insured or for which our insurance is inadequate, the loss would have to be borne by us, 

and, as a result, our results of operations and financial condition could be adversely affected.   

 

60. After the completion of the Issue, certain of our pre-Issue shareholders shall have certain rights 

under the Articles of Association and the shareholders agreements entered into with us. The 

nominee director of one of our shareholders shall resign if the Issue (including the Offer for Sale) is 

fully subscribed and such shareholder holds less than 5% of our Equity Share capital  

 

Our existing shareholder, NSR has certain rights under the Articles of Association and the shareholder 

agreements executed with us, which will continue after the completion of the Issue, such as the right to 

nominate directors proportionate to the number of directors that the Promoters are entitled to nominate based on 

respective shareholding percentages, on the Board so long as NSR holds 5% of the Equity Share capital of the 

Company. However, upon the listing of the Equity Shares on a recognized stock exchange, in the event the Issue 

(which includes the Offer for Sale) is fully subscribed and NSRôs shareholding is reduced to less than 5%, the 

NSR nominee director, Mr. Shantanu Yeshwant Nalavadi, shall cease to be a Director on our Board. For further 

details, see the section titled ñHistory and Corporate Structureò and ñMain Provisions of our Articles of 

Associationò beginning on pages 161 and 388. 

 

61. We are highly dependent on information technology and any disruption of the same may expose us 

to various operational risks 

 

Our everyday operations including that of transmission of signals of all video and data content are highly 

dependent on information technology. We have ensured that adequate back up systems are in place to mitigate 

the eventuality of any breakdown and to enable the continuity in operations and have also obtained adequate 

insurance coverage for all the critical components of the information technology systems. However, any 

significant breakdown in the information technology systems may have the ability to cause a disruption in our 

operations, which in turn may adversely affect our business.  

 

62. Valuation methodology and accounting practice in entertainment and media businesses may change 
 

There is no standard valuation methodology for companies involved in the entertainment and media industry. 

The current valuations in the entertainment and media industry may not be sustained in future and is therefore 

not reflective of future valuations within the industry. Further, current valuations of other listed companies in 

our industry may not be comparable with the Company.  

 

63. We may not declare dividends in the foreseeable future  

 

In the past, we have not made dividends payments to our equity shareholders in any form. As of March 31, 
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2014, we have arrears of preference dividends of `  41.27 million on account of 5,121,897, 10.5% Cumulative 

Non Convertible Redeemable Preference Shares issued by us which is marked as contingent liability. We may 

retain all future earnings, if any, for use in the operations and expansion of the business. As a result, we may not 

declare dividends in the foreseeable future. Our Company shall pay dividends, if declared, to shareholders of our 

Company as per the provisions of the Companies Act, 2013, Articles of Association and the provisions of the 

listing agreements. However, any future determination as to the declaration and payment of dividends will be at 

the discretion of our Board of Directors and will depend on factors that our Board of Directors deems relevant, 

including among others, our results of operations, financial condition, cash requirements, business prospects and 

any other financing arrangements. Accordingly, realisation of a gain on shareholderôs investments will depend 

on the appreciation of the price of the Equity Shares. There is no guarantee that our Equity Shares will 

appreciate in value.  

 

64. The Book Running Lead Manager has relied on the Company and the Auditors for confirmation of 

items on the Companyôs balance sheet for which it has not carried out physical and/ or independent 

verifications. 

  

As of March 31, 2014, the total assets of the Company is valued at `  2,537.32 million of which fixed tangible 

assets is valued at `  1,994.91 million, which is 78.62% of the value of the total assets of the Company. Such 

tangible fixed assets comprises primarily of cable network wirings of ̀  1,529.75 million and also comprises of 

land, buildings, equipment, furniture and fixtures of a cumulative value of `  459.57 million. The Book Running 

Lead Managers have not independently carried out a physical verification of such fixed assets of the Company 

and has relied on the process of internal controls of the Company and the report of the Auditors. 

 

As of March 31, 2014, the total liability from both short term and long term creditors of the Company (including 

provisions) is ̀  2,192.45 million and the total debt due to the Company in the form of trade receivables and 

short term and long term advances amount to `  275.77 million. The Book Running Lead Manager have not 

independently verified the authenticity of such debtors and creditorsô details and have relied on the report of the 

Auditors, in which there are no specific reservations in this regard. 

 

Risks Related to an Investment in our Equity Shares 

 

1. After this Issue, the price of our Equity Shares may be highly volatile, or an active trading market 

for the Equity Shares may not develop 

 

The price of our Equity Shares on the Stock Exchanges may fluctuate after this Issue as a result of several 

factors, including: volatility in the Indian and global securities market; our operations and performance; 

performance of our competitors; the perception of the market with respect to investments in the cable industry; 

changes in the implementation of the digitization schedule in India; adverse media reports about us or the cable 

industry; changes in the estimates of our performance or recommendations by financial analysts; significant 

developments in Indiaôs economic liberalisation and deregulation policies; and significant developments in 

Indiaôs fiscal regulations. There has been no public market for the Equity Shares and the prices of the Equity 

Shares may fluctuate after this Issue. There can be no assurance that an active trading market for the Equity 

Shares will develop or be sustained after this Issue, or that the prices at which the Equity Shares are initially 

traded will correspond to the prices at which the Equity Shares will trade in the market subsequent to this Issue. 

 

2. There are restrictions on daily movements in the price of our Equity Shares, which may adversely 

affect a shareholderôs ability to sell, or the price at which it can sell Equity Shares at a particular 

point in time 

 

Following the Issue, we will be subject to a daily ñcircuit breakerò imposed by the Stock Exchanges as per SEBI 

Circular Ref. SMDRPD/Policy/Cir-35/2001 dated June 28, 2001, which does not allow transactions beyond 

specified increases or decreases in the price of our Equity Shares. This circuit breaker operates independently of 

the index-based, market-wide circuit breakers generally imposed by the SEBI on Indian stock exchanges. The 

percentage limit on our circuit breakers will be set by the Stock Exchanges based on the historical volatility in 

the price and trading volume of our Equity Shares.  

 

The Stock Exchanges will not inform us of the percentage limit of the circuit breaker in effect from time to time 

and may change it without our knowledge. This circuit breaker will limit the upward and downward movements 

in the price of the Equity Shares. As a result of this circuit breaker, no assurance may be given regarding your 

ability to sell your Equity Shares or the price at which you may be able to sell your Equity Shares at any 
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particular time. 

 

3. There is no guarantee that our Equity Shares will be listed on the Stock Exchanges in a timely 

manner or at all 

 

In accordance with Indian law and practice, approval for listing of the Equity Shares will not be granted until 

after those Equity Shares have been issued and allotted. Approval will require all other relevant documents 

authorising the issuing of our Equity Shares to be submitted to the stock exchanges. There could be a failure or 

delay in listing our Equity Shares on the Stock Exchanges. Any failure or delay in obtaining the approval would 

restrict your ability to own or dispose of your Equity Shares. 

 

4. Conditions in the Indian securities market may affect the price and liquidity of our Equity Shares 

 

Indian stock exchanges have in the past experienced substantial fluctuations in the prices of listed securities. 

These exchanges have also experienced problems that have affected the market price and liquidity of the 

securities of Indian companies, such as temporary exchange closures, broker defaults, settlement delays and 

strikes by brokers. In addition, the governing bodies of the Indian stock exchanges have from time to time 

restricted securities from trading, limited price movements and restricted margin requirements. Further, disputes 

have occurred on occasion between listed companies and the Indian stock exchanges and other regulatory bodies 

that, in some cases, have had a negative effect on market sentiment. If similar problems occur in the future, the 

market price and liquidity of the Equity Shares could be adversely affected. Further, a closure of, or trading 

stoppage on, either of the BSE or the NSE could adversely affect the trading price of our Equity Shares. 

 

5. Any future issuance of Equity Shares may dilute your shareholdings, and sales of our Equity Shares 

by our Promoters or other major shareholders may adversely affect the trading price of the Equity 

Shares 

 

Any future equity issuances by us, including a primary offering, may lead to the dilution of investorsô 

shareholdings in our Company. Any future equity issuances by us or sales of our Equity Shares by our 

Promoters or other major shareholders may adversely affect the trading price of the Equity Shares. In addition, 

any perception by potential investors that such issuances or sales might occur could also affect the trading price 

of our Equity Shares. 

 

External Risks related to our Industry and India  

 

1. Our business is subject to extensive governmental regulation, which could have a material adverse 

effect on our business by increasing our expenses or limiting our operational flexibility 

 

Our business is subject to extensive regulation by the TRAI, MIB, DoT and other government bodies. Increased 

regulation or changes in existing regulation may require us to change our business policies and practices and 

may increase the costs of providing services to customers, which could have a material adverse effect on our 

financial condition and results of operations.  

 

Some of the key restrictive regulatory provisions facing us with respect to our cable services and broadband 

businesses include: 

 

¶ In areas where DAS has not been notified, TRAI has imposed a ceiling on tariffs with respect to 

bouquets of channels being offered by i) broadcasters to MSOs, ii) MSOs to LCOs, and iii) 

MSOs/LCOs to individual cable television subscribers. In DAS notified areas, MSOs and LCOs are 

required to transmit a minimum number of free-to-air channels for a fixed price notified by TRAI; 

 

¶ MSOs are required to re-transmit signals of television channels received from a broadcaster, on a 

nondiscriminatory basis to LCOs. MSOs are not allowed to engage in any practice or activity or enter 

into any understanding or arrangement, including exclusive contracts, with any broadcaster or 

distributor of television channels that prevents any LCO from obtaining such television channels; 

 

¶ We are required to maintain quality standards by the Standards of Quality of Service (Broadcasting and 

Cable Services) (Cable Television ï Non CAS Areas) Regulation, 2009 and other laws and regulations. 

Any amendment in such standards may require us to incur costs in order to comply with such laws and 

regulations. If such costs are substantial, our results of operations may be adversely affected; and  
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¶ Under our Internet Service Provider license, we are required to ensure that objectionable, obscene, 

unauthorised or any other content, messages or communications infringing copyright, intellectual 

property rights and international and domestic cyber laws in any form or that are inconsistent with the 

laws of India, are not carried in our network. Any violation of these requirements can result in penalties 

and criminal action under the Information Technology Act, 2000. 

 

We cannot assure you that we will not be subjected to any adverse regulatory action in the future. Further, these 

regulations are subject to frequent amendments and depend upon the Government policy. Our present model of 

business may not be geared to meet all regulatory amendments. If we are unable to adapt to any regulatory 

changes, our business and results of operations may be materially and adversely affected. 

 

2. Certain recent policy recommendations by the TRAI, if adopted as law, could adversely affect the 

manner in which we conduct our business. 

 

The TRAI has recently released two recommendation statements, which, if written into law, could have an 

adverse impact on our business, profitability, results of operation and financial condition. 
  
The TRAI has, in August 2014, released a report titled ñRecommendations on Issues Relating to Media 

Ownershipò wherein it has set out certain recommendations on the relationship between broadcasters and 

distribution platform operators (ñDPOsò), and inter-se relationships between DPOs. The recommendations 

stipulate, inter alia, (i) Broadcasters and DPOs should be separate legal entities; (ii) vertical integration between 

DPOs and broadcasters would be rationalized and regulated, with greater regulation on vertically integrated 

broadcasters/ DPOs than non-integrated ones; (iii) the entity controlling a broadcaster or the broadcaster itself 

shall be allowed to ócontrolô only one DPO (of any category, i.e. MSO/ HITS operator or DTH Operator), the 

term control defined as direct or indirect holding of at least 20% share capital or the power to control more than 

50% voting rights, or to appoint more than 50% of the members of the board of directors, or the power to 

control the management and business decisions of an entity; (iv) the entity controlling a vertically integrated 

DPO or the DPO itself shall not be allow to ócontrolô any other DPO (of any category); (v) in the event a 

vertically integrated DPO attains more than 33% market share in the relevant market (being the relevant State, 

for MSOs/ HITS operators and the country, for DTH operators), then the vertically integrated entities (ie, either 

the Broadcaster or the DPO) will need to restructure itself in a manner that it and the broadcaster are no longer 

vertically integrated; (vi) a vertically integrated broadcaster can only have non-discriminatory charge-per-

subscriber agreements with DPOs; and (vii) any entity controlling a DPO, or the DPO itself should not have any 

other DPO (of any category), except for permitted crossholdings between MSOs and HITS operators. While this 

report is currently a recommendation to the MIB, in the event that such recommendations are written into law, 

we may be prohibited from controlling multiple DPOs, and our Promoters may be prohibited from acquiring 

control over multiple DPOs, or our Promoters may be required to restructure their control in either our Company 

or our Group Companies which could adversely affect our expansion plans, results of operation and financial 

condition. 
  
The TRAI has also, in November 2013, released a report titled ñRecommendations on Market Monopoly and 

dominance in cable TV servicesò whereby it has set out certain recommendations for the prevention of 

monopolistic structures being achieved by MSOs in distribution markets. Such recommendations stipulate, inter 

alia, prior regulatory approval for (i) any ñmerger or acquisitionò between an MSO and an LCO (the term 

ñmerger or acquisitionò being as defined in relevant company laws or any other law); (ii) the entry in any 

arrangement which results in acquisition of control over an MSO/ LCO, and such approval will be subject to 

certain conditions. In the event that such recommendations are written into law, we may be prohibited from 

acquiring control, or merge with other MSOs and LCOs, which could have an adverse effect on our future 

expansion plans and results of operations, even though we currently do not acquire control over LCOs and other 

MSOs. 
 

3. Our ability to raise foreign capital is constrained by Indian law 

  

As an Indian company, we are subject to exchange control regulations of India that regulate raising of funds 

from outside India. Under the Consolidated FDI Policy, foreign investment in activities pertaining to cable 

television network (MSOs operating at national or state or district level and undertaking up-gradation of 

networks towards digitalization and addressability) and/or ISP activities is permitted up to 49% of the paid up 

equity capital of a company engaged in such activities, under the automatic route. Further, any foreign 

investment beyond 49% and up to 74% of the paid up capital of such company is permitted under the 
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Government approval route. Such regulatory restrictions limit our financing sources and could constrain our 

ability to obtain financing on competitive terms and refinance existing indebtedness. In addition, we cannot 

assure you that the required approvals will be granted to us without onerous conditions, or at all. Limitations on 

foreign capital may have a material adverse impact on our business growth, financial condition and results of 

operations. The restriction on foreign investment may also restrict an investorôs ability to sell the equity shares 

to foreign investor including FIIs. The restrictions on foreign investments may restrict your ability to trade in 

Equity Shares. 

 

4. The Companies Act, 2013 has effected significant changes to the existing Indian company law 

framework, which may subject us to higher compliance requirements and increase our compliance 

costs. 
 

A majority of the provisions and rules under the Companies Act, 2013 have recently been notified and have 

come into effect from the date of their respective notification, resulting in the corresponding provisions of the 

Companies Act, 1956 ceasing to have effect. The Companies Act, 2013 has brought into effect significant 

changes to the Indian company law framework, such as in the provisions related to issue of capital, disclosures 

in prospectus, corporate governance norms, audit matters, related party transactions, introduction of a provision 

allowing the initiation of class action suits in India against companies by shareholders or depositors, a restriction 

on investment by an Indian company through more than two layers of subsidiary investment companies (subject 

to certain permitted exceptions), prohibitions on loans to directors and insider trading and restrictions on 

directors and key managerial personnel from engaging in forward dealing. Further, companies meeting certain 

financial thresholds are also required to constitute a committee of the board of directors for corporate social 

responsibility activities and ensure that at least 2% of the average net profits of the company during three 

immediately preceding financial years are utilized for corporate social responsibility activities. Penalties for 

instances of non-compliance have been prescribed under the Companies Act, 2013, which may result in inter 

alia, our Company, Directors and key managerial employees being subject to such penalties and formal actions 

as prescribed under the Companies Act, 2013, should we not be able to comply with the provisions of the New 

Companies Act within the prescribed timelines, and this could also affect our reputation. 

 

To ensure compliance with the requirements of the Companies Act, 2013 within the prescribed timelines, we 

may need to allocate additional resources, which may increase our regulatory compliance costs and divert 

management attention. While we shall endeavor to comply with the prescribed framework and procedures, we 

may not be in a position to do so in a timely manner. The Companies Act, 2013 introduced certain additional 

requirements which do not have corresponding equivalents under the Companies Act, 1956. Accordingly, we 

may face challenges in interpreting and complying with such provisions due to limited jurisprudence on them. In 

the event, our interpretation of such provisions of the Companies Act, 2013 differs from, or contradicts with, 

any judicial pronouncements or clarifications issued by the Government in the future, we may face regulatory 

actions or we may be required to undertake remedial steps. Additionally, some of the provisions of the 

Companies Act, 2013 overlap with other existing laws and regulations (such as the corporate governance norms 

and insider trading regulations). We may face difficulties in complying with any such overlapping requirements.  

 

Further, we cannot currently determine the impact of provisions of the Companies Act, 2013, which are yet to 

come in force. Any increase in our compliance requirements or in our compliance costs may have an adverse 

effect on our business and results of operations. 

 

5. A slowdown in economic growth in India could cause our business to suffer 

 

Our performance and the growth of our business are necessarily dependent on the health of the overall Indian 

economy. As a result, a slowdown in the Indian economy could adversely affect our business. Indiaôs economy 

could be adversely affected by a general rise in interest rates, inflation, natural calamities, such as earthquakes, 

tsunamis, floods and drought, increases in commodity and energy prices, and protectionist efforts in other 

countries or various other factors. In addition, the Indian economy is in a state of transition. It is difficult to 

gauge the impact of these fundamental economic changes on our business. Any slowdown in the Indian 

economy or future volatility in global commodity prices could adversely affect our business. 

 

6. Any downgrading of Indiaôs debt rating by an international rating agency could have an adverse 

impact on our business 

 

Any adverse revisions to Indiaôs credit ratings for domestic and international debt by international rating 

agencies may adversely impact our ability to raise additional financing, and the interest rates and other 
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commercial terms at which such additional financing may be available. This could have an adverse effect on our 

business and future financial performance, our ability to obtain financing for capital expenditure and the trading 

price of our Equity Shares. 

 

7. Instability in the Indian and world financial markets could materially and adversely affect the price 

of the Equity Shares and our results of operations and financial condition 

 

The Indian financial market and the Indian economy are influenced by economic and market conditions in other 

countries, particularly in Asian emerging market countries. Recently, financial turmoil in the United States and 

worldwide has affected the Indian economy. Since mid-2007, and particularly during the second half of 2008 

and the first quarter of 2009, the global banking and financial services industry and the securities markets 

generally were materially and adversely affected by significant declines in the values of nearly all asset classes, 

including mortgages, real estate assets, leveraged bank loans and equities, and by a serious lack of liquidity. 

Business activity across a wide range of industries and regions was greatly reduced and local governments and 

many companies were in serious difficulty due to the lack of consumer spending and the lack of liquidity in the 

credit markets. Unemployment increased significantly in many countries. Although economic conditions are 

different in each country, investorsô reactions to developments in one country can have adverse effects on the 

securities of companies in other countries, including India. A loss in investor confidence in the financial systems 

of other emerging markets may cause increased volatility in Indian financial markets and, indirectly, in the 

Indian economy in general. Any worldwide financial instability could also have an adverse impact on the Indian 

economy. Financial disruptions may occur again and could decrease the price of our Equity Shares. 

 

8. Terrorist attacks, civil unrest and other acts of violence or war involving India and other countries 

could adversely affect financial markets and our business 

 

Terrorist attacks and other acts of violence or war may adversely affect the Indian markets on which our Equity 

Shares trade and also adversely affect the worldwide financial markets. These acts may also result in a loss of 

business confidence, making travel and other services more difficult and ultimately adversely affecting our 

business.  

 

India has also witnessed civil disturbances in recent years and it is possible that future civil unrest as well as 

other adverse social, economic and political events in India could have an adverse impact on our business. Such 

incidents could also create a greater perception that investment in Indian companies involves a higher degree of 

risk and could have an adverse impact on our business and the price of our Equity Shares.  

 

Other acts of violence or war outside India, including those involving the United States, the United Kingdom or 

other countries, may adversely affect worldwide financial markets and could adversely affect the world 

economic environment, which could adversely affect our business, results of operations, financial condition and 

cash flows, and more generally, any of these events could lower confidence in India. South Asia has, from time 

to time, experienced instances of civil unrest and hostilities among other neighboring countries. 

 

9. Political instability or changes in government could adversely affect economic conditions in India 

and consequently our business 

 

Political instability or a change in economic liberalization and deregulation policies could seriously harm 

business and economic conditions in India generally and our business in particular. The Government of India 

has traditionally exercised and continues to exercise influence over many aspects of the economy. Our business 

and the market price and liquidity of our Equity Shares may be affected by interest rates, changes in 

Government policy, taxation, social and civil unrest and other political, economic or other developments in or 

affecting India. The rate of economic liberalization could change, and specific laws and policies affecting the 

real estate sector, foreign investment and other matters affecting investment in our securities could change as 

well. Any significant change in such liberalization and deregulation policies could adversely affect business and 

economic conditions in India, generally, and our business, prospects, financial condition and results of 

operations, in particular. 

 

10. Unfavourable changes in legislation, including tax legislation, or policies applicable to us could 

adversely affect our results of operations 

 

The Government of India has proposed the introduction of the Direct Taxes Code ("DTC"), to revamp the 

implementation of direct taxes. If the DTC is notified and becomes applicable, the tax impact discussed in this 
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Draft Red Herring Prospectus may not accurately reflect the provisions of the DTC. In addition, the application 

of various Indian and international sales, value-added and other tax laws, rules and regulations to our products 

and services, currently or in the future which are subject to interpretation by applicable authorities, if amended/ 

notified, could result in an increase in our tax payments (prospectively or retrospectively) and/ or subject us to 

penalties, which could affect our business operations.The governmental and regulatory bodies in India may 

notify new regulations and/ or such policies which will require us to obtain approvals and licenses from the 

government and other regulatory bodies or impose onerous requirements and conditions on our operations in 

addition to what we are undertaking as on date. Any such changes and the related uncertainties with respect to 

the implementation of the new regulations may have a material adverse effect on our business, financial 

condition and results of operations. 

 

Prominent Notes 

 

¶ Public issue of up to 14,182,598 Equity Shares of our Company for cash at a price of `  [ǒ] per Equity 

Share including a share premium of `  [ǒ] per equity share, aggregating up to `  [ǒ] million. The Issue 

comprises a Fresh Issue of up to 6,000,000 Equity Shares aggregating up to `  [ǒ] million and an Offer 

for Sale of up to 8,182,598 Equity Shares aggregating up to [ǒ] million. The Issue constitutes 46.39% 

of the fully diluted post-Issue paid up Equity Share capital of our Company (considering full 

conversions of outstanding stock options under ESOS 2010). Our Company and the Selling 

Shareholder, in consultation with the BRLM are considering the Pre-IPO Placement of up to 2,500,000 

Equity Shares for cash consideration aggregating up to `  650 million, at their discretion prior to filing 

of the Red Herring Prospectus with the RoC. If the Pre-IPO Placement is completed, the number of 

Equity Shares issued and transferred pursuant to the Pre-IPO Placement will be proportionately 

reduced from the Fresh Issue and the Offer for Sale, subject to a minimum Issue size of 25% of the post 

Issue paid-up Equity Share capital being offered to the public. 

 

¶ Our net worth is for Equity shareholders `  199.76 million as on March 31, 2014 as per our restated 

financial information included in this Draft Red Herring Prospectus. For further details, see the section 

titled ñFinancial Informationò beginning on page 202. 

 

¶ Our net asset value per Equity Share was `  8.58 as at March 31, 2014, as per the Companyôs financial 

information.  

 

¶ The average cost of acquisition of Equity Shares by our Promoters, Mr. Baijayant Panda, Ms. Jagi 

Mangat Panda, Panda Investments Private Limited and UMSL Limited is ̀  75.07, `  27.81, `  3.88 and ̀  

55.98 per Equity Share, respectively. 

 

¶ For information on changes in our Companyôs name, Registered Office and Corporate Office and 

changes in the object clause of the MoA of our Company, see the section titled ñHistory Corporate 

Structureò beginning at page 161.  

 

¶ Except as disclosed in the sections titled ñOur Group Companiesò and ñRelated Party Transactionsò 

on pages 190 and 199, none of our Group Companies have business interests or other interests in our 

Company.  

 

¶ For details of related party transactions entered into by the Company with the Promoters, Group 

Companies and Key Managerial Personnel during the last financial year, the nature of transactions and 

the cumulative value of transactions, please see the section ñRelated Party Transactionsò on page 199.  

 

¶ There have been no financing arrangements whereby our Promoter Group, our Group Companies, the 

directors of our Promoter companies, Directors and their relatives have financed the purchase by any 

other person of the Equity Shares other than in the normal course of our business during the period of 

six months immediately preceding the filing of this Draft Red Herring Prospectus. 

 

¶ Investors may contact the Book Running Lead Manager for any complaint pertaining to the Issue. All 

grievances relating to the ASBA process may be addressed to the Registrar to the Issue, with a copy to 

the relevant SCSBs, giving full details such as name, address of the Bidder, number of Equity Shares 

applied for, Bid Amounts blocked, ASBA Account number and the Designated Branch of the SCSB 

where the Bid cum Application Form has been submitted by the ASBA Bidder. 
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SECTION III ï INTRODUCTION  

 

SUMMARY OF INDUSTRY 

 

Unless noted otherwise, the information in this section is derived from ñThe Indian Media and Entertainment 

Industryò (the ñFICCI KPMG Report 2014ò), Media Partners Asia Limitedôs report titled ñAsia Pacific Pay-

TV & Broadband Markets 2012ò (the ñMPA Report 2012ò), Media Partners Asia Limitedôs report titled 

ñIndian Cable Industry ï A Digital Evolutionò (the ñMPA Report 2013ò), Media Partners Asia Limitedôs 

report titled ñAsia-Pacific Pay-TV and Broadband Markets 2014ò (the ñMPA Report 2014ò), ñMedia Route 26 

India (September 2014)ò (the ñMedia Route Reportò) as well as other industry sources and government 

publications. None of the Company, the Selling Shareholder, the BRLM and any other person connected with 

the Issue has independently verified this information. Industry sources and publications generally state that the 

information contained therein has been obtained from sources believed to be reliable, but their accuracy, 

completeness and underlying assumptions are not guaranteed and their reliability cannot be assured. Industry 

sources and publications are also prepared based on information as of specific dates and may no longer be 

current or reflect current trends. Industry sources and publications may also base their information on 

estimates, projections, forecasts and assumptions that may prove to be incorrect. Accordingly, investors should 

not place undue reliance on this information. 

 

Media and Entertainment Industry  

 

The Indian Media and Entertainment (ñM&Eò) industry, which comprises television, film, radio, print, music, 

the internet, animation, gaming, outdoor media and digital advertising, has been one of the fastest growing 

industries in India over the last few years. The Indian M&E industry grew from `  821 billion in 2012 to `  918 

billion in 2012, registering an overall growth of 11.8 per cent. While low GDP growth and a weaker rupee 

ensured that growth in this industry remained muted in 2013 increased digitization of media products and 

growth in regional media ensured some resilience in the M&E industry. The industry is estimated to achieve a 

growth of 13.18 per cent in 2014 to touch ̀  1,039 billion. Going forward, the sector is projected to grow at a 

healthy CAGR of 14.2 per cent to reach `  1,786 billion by 2018. (Source: FICCI KPMG Report 2014) 

 

Indiaôs Television Industry 

 

Television is the largest medium for media delivery in India in terms of revenue, representing around 45 per 

cent of the total media industry. The Indian television industry is slated on the path of continued growth, with 

increased digitization and the rollout of the mandatory DAS almost complete in in Phase I (the four metropolitan 

cities) and Phase II cities (38 cities in India with a population of over one million). In 2013, while carriage fees 

experienced an overall reduction of 15-20 per cent, the anticipated increase in ARPU and subscription revenues 

from broadcasters and MSOs is expected to be realized over the next three to four years, as MSOs begin the 

process of becoming B2C organisations from B2B organisations. (Source: FICCI KPMG Report 2014) 

 

The number of households in India with television increased to 161 million in 2013, implying a penetration of 

60 per cent. The number of C&S subscribers increased by 9 million in 2013, to reach 139 million. Excluding 

Doordarshan direct, the number of paid C&S subscribers in India is estimated to be 130 million. This C&S 

subscriber base is expected to grow to 181 million by 2018, representing 95 per cent of households with 

television, of which, paid C&S base is expected to be 171 million in 2013, representing 90 per cent of all TV 

households with television. (Source: FICCI KPMG Report 2014) 

 

Indian broadcasting and pay-television (ñPay-TVò) industry 

 

Indiaôs television distribution industry can be divided into three main categories: 

 

¶ Terrestrial television 

¶ Cable television 

¶ DTH 

 

In addition, there are other emerging television distribution technologies that have begun to appear in India such 

as IPTV and Headend-in-the-sky (ñHITSò) television. However, Indian television distribution is dominated by 

cable television. Terrestrial television is classified as non-C&S television while all other types of television 

distribution are classified collectively as C&S television or Pay-TV. 
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As per industry estimates, the television industry is expected to reach a size of USD 12.3 billion by 2018, 

growing at a CAGR of 10.7 per cent. Growth in the industry is expected to be driven by growth in both 

subscription and advertising revenues. The subscription market is likely to be driven by enhanced penetration 

and expansion of digital delivery infrastructure. (Source: MPA Report 2013) 

 

Industry projections indicate that subscriber growth will remain strong between 2015 - 2017 as the DAS is 

implemented in Phase III and Phase IV cities. Pay-TV subscription revenues are projected to grow at a CAGR 

of 11 per cent between 2013 ï 2018 and in contrast to the industryôs volume-led growth between 2009 ï 2013, 

the growth for the next five years will be led by increase in ARPUs. Pay-TV subscribers are expected to reach 

165 million by 2018 and 180 million by 2023, implying a long-term penetration of 80 per cent, adjusted for 

multiple subscriptions. (Source: MPA Report 2014) 

 

Industry projections further indicate that total digital cable subscription will reach around 50 million by 2018, 

and around 55 million by 2023. Growth in cable ARPU will be a function of analog and digital subscriber mix; 

the package mix; and the contribution of HD services. While monthly digital cable ARPU will grow from 

around USD 3.5 in 2013 to around USD 6.0 by 2023, overall cable ARPU growth will lag from USD 2.9 in 

2013 to USD 4.4 in 2023 due to the prevalence of analog subscribers. (Source: MPA Report 2014) 

 

Cable Television 

 

Indiaôs cable television industry has grown rapidly since its inception almost twenty years ago, spurred by 

entrepreneurship and innovation from distribution platforms and content providers. Cable television is now 

established as a mass medium for entertainment and information, available in more than 134 million subscribers 

across India. This represents around 79.9 per cent of television-owning homes in the country. (Source: MPA 

Report 2014) 

 

Operation of Cable Television 

 

Cable television broadcasting operates by uplinking a broadcasterôs channel to a satellite which then provides a 

downlink signal to a particular region. The downlink signal is received by MSOs at their network operating 

center through dish antennas and other equipment such as modulators, decoders, encoders and amplifiers. This 

signal is then distributed to end-user/subscribers, generally by LCOs who provide the ólast mileô cable link to a 

subscriberôs home. Cable television signals can be transmitted in either analog or digital form. Most of the cable 

television distribution networks currently deliver television channels in analog mode to subscribers. In India 

while the MSOs largely operate the backbone networks/network operating centers, the LCOs operate and 

control the ólast mileô. MSOs and LCOs typically operate in small demarcated areas/cities. Generally, LCOs do 

not own head-ends but receive signal from MSOs and provide the ólast mileô connection to the end-user. Each 

LCO typically manages around 1,000 to 2,000 subscribers. 

 

Market Structure  

 

The dominant business model in the cable industry in India involves MSOs providing signal to the LCOs. MSOs 

typically enter into an agreement with the LCOs with the latter serving as its ñfranchiseesò. This is referred to as 

secondary model or franchise model. Most MSOs are dependent on the secondary point strategy. Cable MSOs 

are the corporate links of the cable distribution chain, with backbone networks and head-ends that aggregate 

satellite channels and pass the signals on to LCOs for a fee. The biggest risks in this strategy are dependence on 

LCOs for delivering service to the customers, revenue leakage due to under-reporting by LCOs, zero access to 

customers thereby eliminating possibility of offering additional services like broadband etc and over-

dependence on placement fees. As per the MPA Report 2012, the top five MSOs generated ~US$700 million in 

revenues, with more than half derived from C&P income. Further the report says that the LCOs often under-

declare or under-report secondary subscribers to MSOs thereby retaining 75-80 per cent of the subscription 

revenue, with the remainder shared by the MSO and broadcasters This is where revenue leakage begins, and 

culminates in MSOs and broadcasters getting less than their fair share of revenues, and LCOs retaining most of 

the value in the distribution chain. 

 

The alternate model called the primary model, involves the MSO owning the network end-to-end and providing 

ólast mileô connection or signals directly to the end-users. However this model is adopted by very few MSOs in 

India. The benefits of the primary point model or direct access to customers are significant however, as the 

MSO retains 100 per cent of analog subscription revenues as opposed to 10-15 per cent. The primary point 
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acquisition also means that the MSO can upgrade the ólast mileô network and up-sell multiple services including 

digital pay- television and broadband internet access, to maximize long-term value, reduce the payback period in 

building the network and prevent churn to DTH. As per the MPA Report 2012, the ópayback periods for MSOs 

providing combined digital cable television and broadband services drop by around 12 months compared to 

those providing standalone digital cable television. As per the MPA Report 2013, within the media and 

entertainment segment, companies having last mile connections remain amongst the most profitable and 

scalable. As per same, the cable companies in countries like United States, Japan, Korea, Taiwan and Europe 

generate significant levels of cash flow and EBITDA margins trending between 40 ï 60 per cent on average 

 

Width versus Depth ï Cable Strategy in India 

 

Fundamentally, MSOs adopt two types of expansion strategies: óWidthô and/or óDepthô. Exponential growth in 

the carriage and placement market (38 per cent CAGR between 2006 ï 2009) attracted many MSO towards a 

width strategy model, often at the expense of a depth model, which is based on last mile connections, a B2C 

business model and stable subscription fees. The C&P dependent model is B2B in nature and thus requires 

limited investments. Operators such as Den Networks Limited and Siti Cable Network Limited have adopted 

this strategy. Certain MSOs such as our Company and Asianet Satellite Communications Limited (ñAsianetò) 

have preferred the óDepth modelô with the focus on a given geographical market, full last mile control and full 

retention of subscription revenues. Some operators such as Hathway Cable and Datacom Limited (ñHathwayò) 

have successfully adopted both width and depth models. 

 

Digitization Mandate by the Government 

 

The government has passed the The Cable Television Networks (Regulation) Amendment Bill 2011 that makes 

it mandatory to digitalise analog cable network throughout the country in four phases by December 31 2014. 

The digitisation of cable networks will hugely benefit the government, broadcasters, MSOs and the consumer in 

the following ways: 

 

1. Lead to higher tax receipts for the government; 

2. An improved experience for consumers with more choice and services; 

3. Higher subscription fees and margins for broadcasters; 

4. Scalable business models for MSOs and LCOs with multiple services across the last mile including digital 

cable and high speed broadband; and 

5. Improve the distribution of Cable television subscription revenues between the broadcasters, MSOs and 

LCOs. 

 

While there are over 800 channels available, an analog cable network can carry only a little over 100 channels 

currently. Once digitised, any cable network will be able to carry at least 500 channels with ease and still free up 

bandwidth to offer additional services like broadband internet, HD television (high definition) and several value-

added services like telephony, gaming, shopping etc. Once implemented, this bill prohibits the transmission of 

television signal in analog format by any MSO/LCO in the designated cities by making them legally bound to 

transmit only digital signals. Subscribed channels will be received at the customerôs premises only through a 

STB equipped with a smart card. Each user in the network would be uniquely identifiable to the service provider 

through an SMS deployed by each MSO and this is expected to shift the control over the subscriber from the 

LCOs to the MSOs. 

 

Subsequent to the DAS mandate, new regulations and policies have been set out by the TRAI. Chief amongst 

these was a tariff order that offers more control and scalability to MSOs. In order to accelerate capital flows into 

the cable industry, the tariff order offers multiple monetization points for MSOs. In addition to gaining a 65 per 

cent share of pay channel subscription fees (to be shared with broadcasters), MSOs are also entitled to a 55 per 

cent share of FTA channel subscription fees. 

 

Furthermore, retail rates under DAS are now free from price regulation, providing ample room for ARPU 

growth. Significantly, TRAI has made MSOs responsible for billing the consumer and paying the LCOs and 

broadcasters, making the MSO the primary point for billing and revenue sharing in the new DTV regime. TRAI 

has also legitimized carriage fees, which will help MSOs offset their investment in rolling out digital 

infrastructure.  

 

As per industry estimates the total capital requirement for upgradation to digital cable network could be to the 

tune of ̀  20,000-25,000 crores. To support the process of mandatory digitalisation, the government raised the 
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limit of foreign investment in broadcast services from 49 per cent to 74 per cent. This move is likely to help the 

MSOs in attracting new funding to  supplement the funding requirements for digitalisation apart from enabling 

partnerships with foreign strategic players that will  help bring in better technological know-how, particularly on 

rolling out of broadband internet and other value added services as relevant to the cable industry. 

 

Impact of Digitisation 

 

In the absence of digital addressability, the industry estimates that a cable operator declares only 15 to 20 per 

cent of his actual subscriber base to the MSO. Subscriber declaration levels are expected to increase to 100 per 

cent post digitization. However, revenue share between various stakeholders may continue to be negotiation 

driven during initial period even though the government has announced a revenue sharing structure between the 

MSOs and LCOs. The revenue share is expected to evolve as digitization progresses. Broadcasters and MSOs 

are expected to see a significant increase in their bargaining power over LCOs. The LCOs share, while smaller 

than the pre-digitization period, may differ depending on the area. 

 

As per the MPA Report 2013, broadband cable television operators remain a key driver of value creation for 

investors and consumers alike in the global context. Such value is anchored to last mile ownership, digitalization 

of network infrastructure and the ability to offer multiple media and communications services including 

television (SD and HD channels), high speed Broadband, and Telephony over a single network and in a bundle. 

Further, the report says that the last mile cable companies in India are at important inflection point today with 

the government mandated digitalization drive expected to help drive scalable business models with multiple 

services across the last mile including digital cable and high speed broadband. As per this report, those 

companies that already have a head start in having B2C models e.g. Hathway, Asianet and our Company will be 

in an advantageous position vis-a-vis others as long as they can continue to leverage their experience and 

consolidating further on their respective bases. 

 

With digital addressability and eventual control of the subscriber, the television distribution industry is expected 

to see a significant shift in power away from the LCO towards the MSO. Post complete digitization, the MSO 

would own and control the infrastructure and generate the bill using the subscriber management system. The 

LCO is expected to take up the role of a collection and servicing agent of the MSO. The LCO may need to align 

itself with an MSO in order to establish a platform brand and gain access to funds required for seeding STBs 

and making the network two-way enabled for additional services especially broadband internet. However, this 

shift in power is expected to be gradual over the four phases of digitization. The cooperation of LCOs across 

cities remains crucial for a smooth conversion of analog customers to digital, and at least until the analog sunset, 

the MSO-LCO equation remains delicately balanced. 

 

Overall, mandatory digitization will result in consolidation of the last mile cable industry. Larger operators will 

be keen to acquire the last mile as valuations for LCOs drop and operators successfully develop skill sets and 

necessary infrastructure as they transition to a B2C model. 

 

Internet Broadband Industry   

 

Pursuant to recommendations of TRAI, the GoI formulated Broadband Policy of 2004. In this policy, broadband 

was defined as an ñalways onò connection with downloads speeds of 256 kbps or more which has thereafter 

been changed to 512 kpbs or more. As on March 2014, the total number of broadband subscribers were 60.87 

million. Non broadband internet connections were 190.71 million, which comprises dial up connections working 

upto 56.6 kbps and other connections with speeds less than 512 kbps.(Source: TRAI, Indian Telecom Services 

Performance Indicators (January ï March 2014).  

 

While broadband has been deployed using Cable Modems, xDSL technologies, fibre and wireless, in India 

xDSL has been predominantly used. As per TRAI data as on March 2014, 12.95 million wired internet 

subscribers utilized DSL. 

 

Cable Internet Broadband 

 

The cable broadband sector in India remains nascent with limited investments made in network rollout and 

upgrades, aside from a few well-capitalized national MSOs. According to Media Partners Asia, total fixed 

broadband subscribers reached ~14.9 million at the end of 2013, 5.7 per cent penetration of total households. In 

contrast, telecom regulator TRAI estimated that wireless broadband services (via mobile phones and dongles) 

reached ~40 million at end-2013. 
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(Source: Media Route Report)  

 

Out of the 14.9 million fixed broadband households, hybrid fiber coaxial (HFC) cable accounted for just 

837,000 in 2013, or a 5.6 per cent share, with the rest derived from Ethernet based networks (~1.1 mil., 7.4 per 

cent share) and ADSL (12.9 mil., 87 per cent share). However, these figures may not fully account for 

broadband services provided by local cable operators (LCOs), which are often unregistered / unlicensed. A 

complex licensing regime for obtaining Internet Service Provider (ISP) licenses has deterred a vast majority of 

LCOs from securing these licenses. LCOs often choose instead to resell broadband services offered by larger 

cable MSOs such as Asianet and Digicable Network India Private Limited (via Pacenet), or by buying wholesale 

bandwidth from larger fixed network providers.  

 

Industry analysis indicates substantial growth potential for cable operators. In entrenched cable markets such as 

Korea, Japan, Singapore and Taiwan, cable typically has 15-30 per cent of the fixed broadband market, having 

gone through several rounds of network upgrades, consolidation and expansion. In many instances, cable 

operators have had to take on well-entrenched incumbent telecommunications companies with nationwide fixed 

network coverage, and yet managed to gain substantial market share. In India, BSNL is the only major 

competition to cable, and Airtelôs ADSL and fiber networks are currently restricted to tier 1 cities. The market 

therefore remains wide open for cable operators who are willing to make long-term investments. (Source: MPA 

Report 2013)  

 

 
(Source: Media Route Report) 

 

The importance of Indiaôs cable networks in boosting broadband penetration appears to have been recognized by 

the DoT. In July 2014, it was reported that the ministry is re-examining how cable networks could be revitalized 

to step in and play a bigger role by simplifying the ISP license structure. 

 

The National Fibre Optic Network (ñNFONò), launched in 2012 by the UPA II government, is Indiaôs national 

broadband initiative that aims to connect 225,000 gram panchayats or local administrative regions via a fiber 

network stretching 1 million kilometers. NFON is run by special-purpose entity Bharat Broadband Network 

Limited, which comprises state-owned enterprises, namely Bharat Sanchar Nigam Limited, Railtel Corporation 
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of India Limited and Power Grid Corporation of India Limited. Initial targets for the entity included trenching 

and laying 500,000 kilometers of fiber to augment the other 500,000 kilometers previously laid by consortium 

members. The advantage to cable operators will come in the form of large-scale fiber backhaul availability, 

which could reduce capital expenditure as well as time required to expand to new territories. Additionally, it 

also allows operators to focus on last mile upgrades to coaxial networks. 

 

Wireless Broadband 

 

There were about 60.87 million broadband subscribers at the end of March 2014 (equal to or above 512 kbps) 

out of which wired broadband subscription is 14.86 million and wireless broadband subscription is 46.01 

million. Out of such subscribers, wireless (dongle and phone) services is the most preferred technology, 

constituting 74.9 per cent of broadband subscribers, followed by wired broadband subscribers (24.41 per cent) 

and fixed wireless subscribers (0.65 per cent). (Source: TRAI). 

 

International Experience 

 

The development of key cable markets globally provides important insight for India especially with respect to 

last mile consolidation, digitalization and the growth of broadband. Globally, the development of the cable 

business has focused on ownership of the last mile with cable MSOs operating as B2C businesses. Successful 

B2C last mile MSOs around the world include: (1) Comcast, Time Warner Cable and Cablevision in the US; (2) 

Liberty Global and Virgin Media in Europe; (3) J:COM in Japan; (4) CJ Hello Vision and C&M in Korea; (5) 

First Media in Indonesia; and (6) Taiwan Broadband Communications, KBRO and CNS in Taiwan.  

 

Globally, the cable industry typically consolidates under the last mile B2C model with a handful of players 

emerging with a majority share of the market. In the experience of the US, UK, Korea, Japan and Taiwan, each 

of these cable markets has undergone three distinct phases: (1) Over fragmented, un-regulated, chaotic market; 

(2) Over regulation, still fragmented market but with a large base of subscribers across an analog network 

without broadband or digital television; (3) Deregulated, digitized market with cable also providing broadband 

services and driving last mile consolidation.  

 

International Cable Markets, The Path to Last Mile Consolidation and Digitalization 

 

 
(Source: MPA Report 2013) 
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The US is a key last mile cable market with consolidation ensuring that nine MSOs have more than 90 per cent 

of last mile cable subscribers. 

 

 
(Source: MPA Report 2013) 

 

The key advantage for cable operators in global markets stems from return path or two way technological 

infrastructure. This allows cable operators to offer high-speed broadband services, bundled with digital 

television and various value added services such as VOD and DVR. Product innovation, attractive tiering of 

content and the bundling of broadband services are key drivers of the cable television business proposition, 

creating a significant pull for consumers. Once the cable network is upgraded and digitalized, the ability to offer 

new services such as high-speed internet and telephony makes for a compelling proposition. Cable MSOs have 

rolled out DOCSIS 3.0 in more competitive, urban markets where telecommunications companies have 

deployed fiber; while in less-urban areas, cable has been competing with legacy DSL networks with average 

speeds of around 4 mbps. The growth of broadband has also driven significant changes in revenue composition 

with more than 30 per cent of Comcast Cableôs revenues derived from broadband and telephony. The same 

trend is evident in markets such as Japan, Taiwan and Korea as well as emerging markets such as Indonesia. 
 

Last Mile Cable dominates the broadband marketplace in the USA 

 

US Broadband Penetration Trends (As a per cent of HHs) 
 

 
(Source: MPA Report 2013) 

 

Key International benchmarks in Cable television & Broadband 

 

 
(Source: MPA Report 2013) 
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Key international trends: 

 

¶ USA. Fixed broadband networks have stood their ground with cable incrementally upgrading networks to 

Docsis 3.0 and maintaining the lead over telecommunication companies on the broadband front. 

Deployments of HD, DVR, VOD, and recently óTV Everywhereô has helped Cable face strong satellite-

generated headwinds and maintain its edge in the video and broadband markets. 

¶ UK.  Despite consolidating into UKôs largest last mile cable operator, Virgin Media has been unable to 

compete with BSkyB (the DTH market leader) on the video front ï instead choosing to focus on its Docsis 

3.0 enabled broadband network as a key differentiator. Deployments of VAS such as VOD, Tivo etc have 

helped the company address competition from Sky on the video front to a large extent 

¶ Korea. Cableôs high growth rate in Korea has been somewhat stunted in recent years by a revitalized 

telecom sector, deploying fiber aggressively and competing on price. Nonetheless, cable still retains more 

than 20 per cent of the broadband market and has more than 70 per cent market share in Pay-TV. 

¶ Taiwan. Cable continues to be the dominant in spite of facing strong headwinds from competitors like 

Chunghwa Telecom (CT) who have been deploying fiber. Cable has stood its ground in the region by 

deploying Docsis 3.0 and digitalizing its networks rapidly.  

 

More broadly, broadband cable remains the highest return product for distribution platforms in the United 

States. In Pay-TV, satellite generates superior return to cable in general due to (i) lower operating costs from 

leveraging wireless infrastructure and lower churn levels due to national footprint and (ii ) higher ARPUs vis-à-

vis cable. However, cable broadband is the strongest solution in maximizing ARPU and margins and helps cable 

maintain superior returns to satellite. 
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SUMMARY OF BUSINESS 

 

Overview  

 

We are a regional cable television and high speed broadband services provider focused in the Indian states of 

Odisha, Chhattisgarh, Andhra Pradesh and West Bengal. We have built a two-way communication network for 

óTriple Playô services (video, data and voice capabilities) with control over the ólast mileô. We pioneered the 

primary point cable business model in India by offering digital and analog cable television, broadband and VAS 

services in Orissa, Chhattisgarh, West Bengal and Andhra Pradesh. We currently hold a dominant position in 

Orissa, with a fast-emerging presence in our three other markets, covering an addressable market of 

approximately five million homes. (Source: MPA Report, 2014). We believe that our brand names, ñOrtel Home 

Cableò, ñOrtel Digitalò and ñOrtel Broadbandò are well known in the regions in which we operate. We 

commenced our business in 1995 and currently, our business is broadly divided into (i) cable television services 

comprising of (a) analog cable television services; (b) digital cable television services including other value 

added services such as HD services, NVoD, gaming and local content; (ii) broadband services; (iii) leasing of 

fibre infrastructure; and (iv) signal uplinking services.  

 

Our business model is focused on the control over the ólast mileô connection. Owning the end connection allows 

us direct access to the cable television subscribers thereby helping us capture the entire subscription revenues 

paid by the cable television subscribers and reducing reliance on channel carriage fees and also enables us to 

provide multiple services to our cable television subscribers directly, such as broadband services, which help us 

increase the revenue realised per customer. As on March 31, 2014, 88.02 % of our cable subscriber base is on 

our own ólast mileô network. For the year ended March 31, 2014, of our total revenues from operations, 58.89% 

comes from cable television subscription fees and 15.92% from channel carriage fees. Globally, cable television 

operators provide bundled cable, broadband and phone services. This allows the operators to reduce the cost of 

reaching a household (three services offered through a single wire rather than three separate wires) and 

significantly improves profit margins (Source: TRAI-Implementation of Digital Addressable Cable TV Systems 

in India, August 2010).   

 

We currently offer services in 48 towns and certain adjacent semi urban and rural areas with over 21,600 

kilometers of cables supported by 34 analog head-ends and five digital head-ends. We use HFC (combination of 

optic fibre in the backbone and coaxial cable in the downstream) to build our network. We have the legal órights 

of wayô for laying our network on utility poles as well as for underground cabling which are typically subject to 

renewal.  

 

We were one of the first private sector companies in India to be granted an ISP license by the Government of 

India. We are capable of providing data services at a speed of up to 42.88 mbps through the use of cable modem 

with DOCSIS 2.0 standard through our HFC network. We are in the process of upgrading our modems with 

DOCSIS 3.0 standard which once implemented will enable provision of broadband services at a higher speed of 

over 340 mbps. We currently provide data services at speeds of up to 2 mbps to retail customers and as per the 

requirements for our corporate customers.  

 

We service both retail and corporate customers. As of June 30, 2014, we had 3,88,115 retail subscribers for our 

analog cable television services, 74,213 retail subscribers for our digital cable television services and 55,861 

broadband retail subscribers adding up to a total of 5,18,189 RGUs and provisioned bandwidth of 813 mbps  to 

the broadband corporate customers.  

  

We have grown both organically and inorganically through sale of our services directly to the cable television 

subscribers and through buyout of network equipments, infrastructure and subscribers of other MSOs and 

LCOs. We convert the acquired cable television subscribers to primary subscribers and improve the quality of 

services by upgrading or rebuilding the network with the ólast mileô connection. By improving the quality of 

cable services as well as providing value added services, we are able to limit large scale customer attrition to 

competing service platforms such as DTH providers and increase the revenue per user.  

 

For the year ended March 31, 2014, our total income was `  1,321.61 million and our PBDIT was ̀  452.09 

million. In Fiscal 2013 and 2012 our total income was `  1,216.25 million and ̀  1,211.99 million, respectively 

and our PBDIT was ̀  353.21 million and ̀  399.37 million, respectively.  
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Our Strengths 

 

We control the ólast mileô connection   

 

In India, the franchise model is predominant in the cable distribution industry where majority of the cable 

companies are dependent on the secondary point strategy. We have however invested in and have control over 

the ólast mileô connection which enables us minimise any revenue loss, limit large scale subscriber churn and 

allows us to cross sell our various services. As on March 31, 2014 88.02% of our cable subscriber base is on our 

own ólast mileô network and the remaining is connected through LCOs.  

 

In the franchisee model, the LCOs typically retain 75-80% of the subscription revenues collected by them and 

the MSOs get a small fraction of the subscription collected (Source: MPA Report, 2012). Our control over the 

ólast mileô enables us to minimize any such revenue loss as we primarily collect subscription revenues directly 

from our customers without operating through LCOs. Control over the ólast mileô also enables us to better 

understand the customer needs and helps in better servicing the customers, cross selling our services and 

increasing revenues per user. Further, in a franchise model, the LCOs can shift from one MSO to another 

thereby causing large scale customer churn. In a ólast mileô model like ours, a customer may only shift 

individually. Hence we believe the ólast mileô control reduces risk of large scale loss of cable television 

subscribers and thereby helps in stable business operations. Further, since the last mile network is built and 

maintained by us, we ensure that the quality of network is uniformly maintained. Moreover, controlling and 

owning the last mile also enables us to build a two-way communication network through which we can offer 

broadband services and cable services over the same network. 

 

The current business model of most other MSOs is largely based on the B2B platform whereby they operate 

through franchisees/ LCOs and they do not deal with customers directly. Digitization under the DAS 

Notification is aimed at transforming the industry dynamics as the business of the MSO will shift from B2B to 

B2C model. The MSOs would be required to remodel their businesses and will need to develop skill sets and 

necessary infrastructure as they transition to a B2C model oriented to delivering customer service. The MSOs 

will also need to take the responsibility for billing cable television subscribers, maintaining quality of service 

standards including customer care and call centre facilities. While many MSOs have managed to collate 

customer information, they need to address several anomalies such as ensuring: (1) details in customer 

application forms (CAF) are correct; (2) channels offered to consumers are in line with preferences indicated in 

CAF forms; and (3) bills reach relevant consumers. Most of the MSOs have yet to rollout packages and 

complete KYC exercises across Phase II markets (Source: MPA Report 2014). We, on the other hand, had 

adopted the B2C model since our inception and hence we believe we have the required capabilities and 

infrastructure to migrate to complete digitization.  

 

We generate a steady revenue stream  

 

Our ólast mileô model results in a reduced large scale churn of cable television subscribers and facilitates 

collections of fees directly. Hence, our revenues are driven largely by sale of cable and broadband services 

which includes subscription and connection fees and are less dependent on carriage fees as compared to other 

cable MSOs. For the year ended March 31, 2014, carriage & placement revenue contributed 15.92% of the total 

revenues from operations. Our business model also helps us control trade receivables and reduce bad debts 

resulting in better margins and cash flows. Our trade receivables as on March 31, 2014 were at `  177.95 million, 

i.e. 13.46 % of total income, which was substantially lower than other listed national MSOs.  

 

We maintain high quality network infrastructure with legal órights of wayô   

 

We have built a two-way communication network that can provide video, data and voice services, supported by 

network operating centers for analog, digital and broadband services. We currently offer up to 228 digital 

channels including 4 high definition channels and 23 radio channels. Our network is ready for deployment of 

digital services without any requirement for further up gradation. We offer services in 48 towns and certain 

adjacent semi urban and rural areas with over 21,600 kilometers of cables as of March 31, 2014 supported by 34 

analog head-ends and five digital head-ends. We follow stringent network design parameters and constantly 

upgrade the technology relating to our network to maintain a high quality of service. We have predefined 

network designs for providing each of our services. The network backbone is built with high capacity fibre optic 

cable and the downstream network is built using co-axial cable. For providing digital television and broadband 

services, we also install digital set top boxes (ñSTBsò) and cable modems at customer locations. We procure 
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equipment from reputed vendors such as Cisco Systems International B.V., Sumavision International Group Co. 

Limited, Irdeto B.V, PPC Broadband INC. and Shenzen Skyworth Digital Technology C.o. Ltd.  

 

We have legal órights of wayô for our entire network which are typically subject to renewal. These rights are 

state-wide in Odisha and Chhattisgarh and in certain areas in which we operate in Andhra Pradesh and West 

Bengal. This facilitates smooth operations and helps provide services without any legal hindrance. It further 

reduces risks of damage, loss and eviction. Additionally, legal rights of way facilitates our use of public 

infrastructure (such as utility poles, underground ducts etc) to lay cable and install equipment. 

 

We are capable of offering óTriple Playô services to our customers  

 

Our ability to offer óTriple Playô services (i.e., video, data and voice capabilities) on our network helps us earn 

from multiple streams of revenues with marginal additional capital expenditure and differentiates us from 

competing platforms such as DTH and other cable competitors. We also provide our customers with after-sales 

service through a dedicated 24x7 call centre and streamlined customer complaint/ request redressal process.  

 

Our cable television subscribers have choice of multiple services over the same cable leading to customer 

convenience and satisfaction. Our range of services enables us to cross sell our products, including our cable 

broadband services, HD services, NVoD and other interactive video content. As of June 30, 2014, our 

broadband subscribers, digital and analog cable television subscribers were 10.78%, 14.32% and 74.90%, 

respectively, of our total RGU base.  

 

As a regional player, our service offerings are tailored to our customer needs  

 

Being a regional player allows us to cater to the local and regional interests of our cable television subscribers 

such as regional language channels, films, general entertainment, local events and news programming. With our 

network typically providing up to 228 channels in digital (including 4 high definition channels and 23 radio 

channels) and up to 100 channels in analog services, we have an advantage over DTH providers, in providing 

regional content. We have head-ends located in 34 towns and certain semi urban and rural areas which provide 

us the ability to tailor content in each of these locations in contrast to the DTH providers who have a uniform 

pan-India platform which constrains them in providing regional channels.  

 

We have strong execution skills and an experienced management team  

 

Our management team is trained and experienced in building and managing the ólast mileô business over 19 

years. Our promoters, Ms. Jagi Mangat Panda, who is also our Managing Director, and Mr. Baijayant Panda 

have extensive experience in the cable television distribution industry and have provided strategic direction to 

the Company since inception. Our key management personnel have been with the Company for an average of 

eight years. Our technical personnel include engineers and information technology experts who have significant 

experience in this area. Our management team has an established track record of buying out equipments, 

infrastructure and subscribers from MSOs/LCOs and successfully integrating them in our business, which is key 

for a successful B2C model. We believe that the knowledge and experience of our management team enables us 

to rapidly respond to the market opportunities, adapt to changes in the business landscape and competitive 

environment and bring innovations to our business, marketing and strategy.  

 

Our Strategy  
 

Deeper penetration in our existing geographies and entry into new geographies  

 

We have in the past successfully expanded our operations and increased our RGU base. Our strategy is to 

continue to invest in the expansion of our existing network and tapping new geographies. We have expanded 

our presence from 24 towns and certain semi urban and rural areas as of March 31, 2010 to 48 towns and certain 

adjacent semi urban and rural areas as of June 30, 2014. We intend to expand further to new locations in the 

states of Odisha, Andhra Pradesh, Chhattisgarh and West Bengal and enter new markets such as Madhya 

Pradesh.  

 

We intend to continue increasing our customer penetration and income from sales of cable and broadband 

services in the areas in which our cable network is laid. Our average cable penetration ratio (cable television 

subscriber base as a percentage of estimated homes passed) is approximately 50.55% as of June 30, 2014. We 

intend to improve this ratio in locations with lower than average penetration thereby improving the overall 
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connection efficiency across our network. We intend to expand our cable television subscriber base through a 

combination of competitive pricing, multiple service offerings, extensive marketing and acquiring network 

equipments, infrastructures and subscribers from LCOs/MSOs in such areas, as the case may be.  

 

Increased penetration of digital television services  

 

Ministry of Information and Broadcasting, Government of India has announced a digitalization schedule to 

complete digitisation of all analog connections across India by December 31, 2014. Even though our network is 

100% digital ready and we possess the capability to digitise our customers on analog platform as we have 

invested in digital head-ends, billing systems, CAS and ósubscriber management systemsô, as on June 30, 2014, 

only 16.05% of our cable television subscribers are digitised. To further digitise the remaining customers, we 

will require more digital head-ends and STBs. We intend to digitise our entire cable television subscription base 

to meet the government mandated timelines. Further, we intend to acquire new cable television subscribers on 

the digital platform in cities where our digital services are operational, by converting DTH subscribers to the 

digital service through competitive pricing and by converting our analog cable television subscribers and by 

rolling out digital services in more number of locations. As part of our digital strategy, we plan to provide more 

content including regional content and make our service packages and offerings more attractive than competing 

platforms such as DTH. Digitisation of our entire subscription base will also enable us to improve our revenues 

as our average subscription price for a digital cable connection is generally higher than analog cable connection 

as of June 30, 2014.  

 

Increase our broadband subscriber base 

 

Fixed broadband penetration in India is expected to reach 6% by Indian homes by 2023, while mobile per capita 

penetration is expected to reach 3% by 2023. (Source: MPA Report, 2014). The GoI has announced its óNational 

Broadband Policyô providing emphasis on broadband penetration. The personal computer penetration pegged at 

4% at the end of 2009 is expected to reach 17% by 2015 (Source: TRAI Recommendations on National 

Broadband Plans dated December 8, 2010). We intend to tap this potential and substantially increase our 

broadband penetration.  

 

We hold a pan India ISP license which enables us to provide broadband services in all our areas of operations. 

Our broadband subscriber base is 55,861 as of June 30, 2014 which constitutes 10.78 % of our RGUs. We also 

provide high bandwidth dedicated leased line services to our corporate subscribers. As on June 30, 2014, we 

have 132 corporate customers with provisioned bandwidth of 813 mbps. Our network allows us to offer 

broadband services to existing customers as part of ótriple playô. We have identified the following initiatives for 

improvement so as to increase our subscriber base for broadband services, (i) improving network uptime by 

providing for power backups at nodes; (ii) expanding to newer locations and deeper penetration in existing 

locations; and (iii) improving the customer service delivery infrastructure (iv) Aggressively  offer bundled cable 

and data services. Further we intend to improve network penetration by cross selling our broadband services 

aggressively to our existing cable television customers and attracting new customers through competitive 

pricing, better customer support service, providing higher data transfer speed and other features such as home 

wireless.  

 

Expansion through buyout of network equipments, infrastructure and subscribers of other MSOs and LCOs  

 

Buying out network equipments, infrastructure and subscribers of other MSOs and LCOs, especially in the 

newer markets in which we have expanded, has contributed to our growth. We have entered into agreements 

with 486 MSOs/ LCOs between April 1, 2009 and June 30, 2014, resulting in an acquisition of 232,031 cable 

television subscribers. We have successfully managed to acquire network equipments, infrastructure and 

subscribers from such MSOs and LCOs through a unique payment model. Typically, we enter into a sale deed 

for the purchase of the network equipments and infrastructure of an MSO/LCO in consideration of one-time 

payment. However, in case of buyout from the LCOs, we also enter into an additional agreement with the LCO, 

whereby it is agreed that the LCO will assist us, in relation to the particular area where he operated prior to such 

buyout, in guarding and protecting the network systems, including the equipments, cables, distribution chain and 

help prevent any untoward occurrence, illegal growth of connections and unauthorised entry of cable operators 

into the area. In consideration of this agreement we pay a non-compete fee to the LCOs typically at the rate of 

25-30% of the monthly collection per subscriber transferred to our Company. Such payments are made over an 

extended period of time. This helps in staggered capital outflows and reduces the risk of re-entry of the LCOs 

into the same market as us. We have built key elements in our organization geared towards acquiring and 

assimilating entire LCO networks and their cable television subscribers in a smooth, fast and effective manner. 



53 

 

We intend to continue to acquire network equipments, infrastructure and subscribers from select MSOs and 

LCOs.  

 

Leasing of fibre infrastructure to corporates 
 

Being a ólast mileô operator, we have extensive presence of our network in various towns in the areas we 

operate. We leverage our network infrastructure by leasing out capacity on our network to corporates for their 

communication requirements. As on June 30, 2014, we leased out around 513.86 km of optical fibre cable 

network to various corporate and have recently signed an agreement for further leasing a minimum 500 km of 

optical fibre cable network. With rapid industrialization in our target markets, we expect continued growth of 

revenues from providing these services and we have a dedicated sales, projects and service team concentrating 

on expanding such business. 
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THE ISSUE 

 

The following table summarizes the Issue details: 

 
Public issue aggregating up to `  [ǒ] million^ Up to 14,182,598  Equity Shares 

Of which:  

  

Offer for Sale by Selling Shareholder## Up to 8,182,598 Equity Shares 

Fresh Issue by our Company# Up to 6,000,000 Equity Shares 

  

Of which:  

  

QIB Portion (1) (2) At least 10,636,949 Equity Shares* 

Of which:   

  

Anchor Investor Portion Up to 6,382,169 Equity Shares**  

Net QIB Portion Up to 4,254,780 Equity Shares* 

Of which:  

  

Mutual Fund Portion 212,739 Equity Shares* 

Balance of QIB Portion (available for all QIBs including Mutual 

Funds) 

4,042,041 Equity Shares* 

  

Non-Institutional Portion (2) Not more than 2,127,389 Equity Shares*  

  

Retail Portion(2) Not more than 1,418,260 Equity Shares* 

  

Pre and post-Issue Equity Shares  

Equity Shares outstanding prior to the Issue 24,365,464 Equity Shares  

Equity Shares outstanding after the Issue***  30,365,464 Equity Shares  

  

Use of proceeds of this Issue  

For details in relation to use of the Issue Proceeds, see the section titled ñObjects of the Issueò on page 97. Our Company 

will not receive any proceeds of the Offer for Sale. 
______ 

^  Our Company and the Selling Shareholder, in consultation with the BRLM are exploring the possibility of the Pre-IPO Placement. 
The issuance and transfer of Equity Shares pursuant to the Pre-IPO Placement, if any, will be completed prior to filing the Red 

Herring Prospectus with the RoC. If the Pre-IPO Placement is completed, the number of Equity Shares issued and transferred 

pursuant to the Pre-IPO Placement will be proportionately reduced from the Fresh Issue and the Offer for Sale, subject to a minimum 
Issue size of 25% of the post Issue paid-up Equity Share capital being offered to the public. 

*  In the event of over-subscription, allocation shall be made on a proportionate basis, except the Anchor Investor Portion and the Retail 

Individual Portion which will be subject to the minimum lot size, subject to valid Bids being received at or above the Issue Price.  
**      Our Company and the Selling Shareholder may, in consultation with the Book Running Lead Manager, allocate up to 60% of the QIB 

Portion to Anchor Investors on a discretionary basis at the Anchor Investor Allocation Price, out of which at least one-third will be 
available for allocation to domestic Mutual Funds only. For further details, see the section titled ñIssue Procedureò on page 341. In 

the event of under-subscription or non-Allotment in the Anchor Investor Portion, the balance Equity Shares in the Anchor Investor 

Portion shall be added to the Net QIB Portion. 
***      Assuming full subscription of the Fresh Issue and transfer of all of the Equity Shares offered for sale by the Selling Shareholder 

through the Offer for Sale. 
# The Fresh Issue has been authorised by our Board by their resolution dated July 21, 2014 and by the shareholders of our Company at 

the AGM dated August 14, 2014. 
## The Selling Shareholder has authorized the Offer for Sale pursuant to its board resolution dated September 9, 2014. The Equity 

Shares offered by the Selling Shareholder in the Issue are eligible to form part of the offer for sale in accordance with the SEBI 
Regulations. 

 
(1) Such number of Equity Shares representing 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to 
Mutual Funds only. The remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to QIBs (including 

Mutual Funds), subject to valid Bids being received from them at or above the Issue Price. In the event that the demand from Mutual Funds 

is greater than 212,739 Equity Shares, i.e. 5% of the Net QIB Portion, allocation shall be made to Mutual Funds proportionately, to the 
extent of the Mutual Fund Portion. The remaining demand by the Mutual Funds shall, as part of the aggregate demand by QIBs, be 

available for allocation proportionately out of the remainder of the Net QIB Portion, after excluding the allocation in the Mutual Fund 

Portion. However, in the event of under-subscription in the Mutual Fund Portion, the balance Equity Shares in the Mutual Fund Portion will 

be added to the Net QIB Portion and allocated to QIBs (including Mutual Funds) on a proportionate basis, subject to valid Bids at or above 

Issue Price. For further details, see the section titled ñIssue Procedureò on page 341. 

 
(2) Under-subscription, if any, other than in the QIB Portion, would be allowed to be met with spill-over from other categories or a 

combination of categories, at the discretion of our Company in consultation with Book Running Lead Manager and the Designated Stock 

Exchange. However, if at least 75 % of the Issue cannot be Allotted to QIBs, all the application monies will be refunded forthwith.  



55 

 

SUMMARY FINANCIAL INFORMATION  

 

The following tables set forth the summary financial statements derived from the restated financial information of 

the Company for the Fiscals 2010, 2011, 2012, 2013, 2014, prepared in accordance with circular 15/2013 dated 

September 13, 2013 read with circular 8/2014 dated April 4, 2014 released by the MCA and restated in 

accordance with the Companies Act, 2013 and the SEBI Regulations, and are presented in the section titled 

ñFinancial Informationò on page 202. The summary financial statements presented below should be read in 

conjunction with our restated financial statements, the notes and annexures thereto and the section titled 

ñManagementôs Discussion and Analysis of Financial Condition and Results of Operationsò on page 264. 

 

Summary Statement of Assets and Liabilities, As Restated 

 

                  (Rs. in Million) 

Sr. 

No. 

Particulars As at March 31, 

2014 2013 2012 2011 2010 

             

  Equity & Liabilities            

  Shareholder's Fund           

a Share Capital 372.67 284.02 283.86 283.86 823.33 

b Reserves and Surplus (27.80) 96.32 322.56 442.87 34.95 

  Non - Current Liabilities       

a Long -term Borrowings 1,254.87 1,303.33 643.06 1,196.77 626.57 

b Other Long-term Liabilities 68.99 85.72 114.98 161.99 139.51 

c Long-term Provisions 2.66 11.58 10.95 7.12 8.54 

  Current Liabilities       

a Short- term Borrowings 96.62 100.00 100.00 100.00 51.04 

b Trade Payables 196.01 113.02 102.84 48.65 71.74 

c Other Current Liabilities 573.25 632.17 1,315.11 683.61 491.83 

d Short-term Provisions 0.05 0.13 0.79 2.01 0.30 

  Total 2,537.32 2,626.29 2,894.15 2,926.88 2,247.81 

        

  Assets      

  Non - Current Assets      

a Fixed Assets      

  Tangible Assets 1,994.91 2,106.79 2,239.89 1,953.82 1,562.82 

  Intangible Assets  112.09 157.14 180.35 235.35 197.76 

  Capital Work-In-Progress 49.12 52.90 105.35 183.75 159.24 

b Non - current Investments 3.26 3.26 3.26 3.26 3.26 

c Long-term Loans and Advances 27.22 30.12 35.37 41.48 29.60 

d Other non-current Assets 39.17 26.58 16.48 66.36 41.83 

  Current Assets      

a Inventories 1.18 1.32 1.70 2.75 2.45 

b Trade Receivables 177.95 118.60 132.96 65.54 72.16 

c Cash and Bank Balances 51.69 59.23 62.13 235.25 43.97 

d Short-term loans and Advances 70.60 59.41 107.44 128.67 128.40 

e Other Current Assets 10.13 10.94 9.22 10.65 6.32 

  Total 2537.32 2626.29 2894.15 2926.88 2,247.81 

 

 Summary Statement of Profit and Loss, As Restated 

 

          (Rs. In Million) 

Particulars For the year ended March 31, 

2014 2013 2012 2011 2010 

Income           

Revenue from Operations 1285.00 1197.98 1193.34 952.63 746.27 

Other Income 36.61 18.27 18.65 27.35 68.27 

       

Total Income (A) 1321.61 1,216.25 1,211.99 979.98 814.54 

       

Expenses      

Programming Cost 316.91 310.36 287.48 229.84 203.24 

Bandwidth Cost 61.33 58.62 58.89 57.22 63.39 

Employee Benefits Expense 142.01 170.66 163.32 135.53 96.61 
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Particulars For the year ended March 31, 

2014 2013 2012 2011 2010 

Finance Costs 234.16 249.14 273.58 198.53 115.55 

Depreciation and Amortisation Expenses 214.81 220.66 215.68 175.59 116.71 

Fixed Assets written off 79.62 105.51 17.47 14.48 8.74 

Non Compete Fee Pay Outs 6.77 5.81 - - - 

Other Expenses 349.27 323.40 302.93 311.42 203.75 

Total Expenses (B) 1404.88 1444.16 1319.35 1122.61 807.99 

       

Profit/ (Loss) before exceptional and extraordinary 

items and tax, as restated (A-B) 

(83.27) (227.91) (107.36) (142.63) 6.55 

       

Exceptional items (C) 16.64 - 13.76 - - 

       

Profit / (Loss) before extraordinary item and Tax, as 

restated  (A-B-C) 

(99.91) (227.91) (121.12) (142.63) 6.55 

       

Tax Expenses      

Current Tax - - - - - 

Deferred Tax - - - - - 

Total (D) - - - - - 

       

Profit/(Loss) before extraordinary item, as restated 

(A-B-C-D) 

(99.91) (227.91) (121.12) (142.63) 6.55 

Extraordinary items (E) 25.10 - - - - 

       

Net Profit / (Loss) after extraordinary item, as 

restated    (A-B-C-D-E) 

(125.01) (227.91) (121.12) (142.63) 6.55 

 

 Summary Statement of Cash Flows, As Restated 

          (Rs. In Million) 

  Particulars For the year ended March 31, 

2014 2013 2012 2011 2010 

A. Cash flow from operating activities:      

  Profit/(loss) before Tax and extra ordinary items but 

after exceptional items, As Restated 

(99.91) (227.91) (121.12) (142.63) 6.55 

  Adjusted for:      

  Depreciation and Amortisation Expenses 214.81 220.66 215.68 175.59 116.71 

  Finance Costs 234.16 249.14 273.58 198.53 115.55 

  Interest Income  (4.88) (3.39) (5.64) (10.19) (9.05) 

  Fixed Assets written off 79.62 105.51 17.47 14.48 8.74 

  Non Compete Fee Payouts 6.77 5.81 - - - 

  Liability no Longer Required, written back  (15.19) (0.42) (0.91) (0.50) (29.13) 

  Allowance for Doubtful Receivable 33.72 49.96 27.95 17.67 10.12 

  Allowance for Doubtful Receivable written back  - (25.21) (29.19) (12.71) (7.80) 

  Bad Debts Written off  35.16 60.85 77.35 96.26 46.12 

  Advances Written off 0.01 (0.06) (0.01) 0.12 0.07 

  Employee Stock Option Expenses 0.41 1.55 0.81 3.59 - 

  Unrealised Foreign Exchange (Gain)/Loss [net] 8.12 6.95 2.21 (0.59) (3.32) 

  Operating profit before working capital changes 492.80 443.44 458.18 339.62 254.56 

  Adjustments for changes in:      

  Increase / (Decrease) in Trade Payables 82.99 10.24 54.20 (23.20) 28.71 

  Increase / (Decrease) in Provisions (9.00) (0.03) 2.62 0.28 (0.79) 

  Increase / (Decrease) in Other Liabilities 18.96 85.96 1.11 65.25 (7.99) 

  Decrease / (Increase) in Trade receivable (128.24) (71.24) (143.53) (94.60) (49.32) 

  Decrease / (Increase) in Inventories 0.14 0.38 1.05 (0.30) 1.18 

  Decrease / (Increase) in Loans & Advances 3.44 57.61 22.92 (0.10) 24.97 

  Decrease / (Increase) in Other current assets (0.77) (2.50) (1.42) (0.36) (1.97) 

  Cash generated from / (used in) operations 460.32 523.86 395.13 286.59 249.35 

        

  (Payment) / Refund of Taxes (Net) (10.84) (10.10) (3.06) (5.24) (4.64) 

  Net cash from / (used in) operating activities before 

exceptional items 

449.48 513.76 392.07 281.35 244.71 

  Exceptional Items 16.64 - 13.76 - - 
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  Particulars For the year ended March 31, 

2014 2013 2012 2011 2010 

  Net cash from / (used in) operating activities                        

(a) 

466.12 513.76 405.83 281.35 244.71 

        

B. Cash flow from investing activities:      

  Purchase of Fixed Assets (133.58) (82.87) (288.11) (568.43) (443.83) 

  Payment for Non Compete Fee to LCOs (66.76) (81.96) (75.99) (54.96) (56.16) 

  Interest Received 6.45 4.17 8.48 6.22 14.08 

  Net cash from / (used in) investing activities                                         

(b) 

(193.89) (160.66) (355.62) (617.17) (485.91) 

        

C. Cash flow from financing activities:      

  Proceeds from Long Term Borrowings 70.60 45.76 1,203.84 1,189.63 376.70 

  Repayment of Long Term Borrowings (67.22) (224.12) (1,205.65) (519.79) (138.86) 

  Proceeds from Short Term Borrowings - - - 48.97 1.64 

  Repayment of Short Term Borrowings (3.38) - - - (1.04) 

  Issue of Share Capital 89.23 0.29 - 7.49 0.33 

  Reimbursement of Share Issue Expenses - - 4.95 - - 

  Share Issue Expenses (1.90) (14.83) (1.13) (17.58) - 

  Interest Paid   (248.90) (224.19) (251.58) (173.80) (95.24) 

  Other Borrowing Costs paid   (4.01) (5.34) (18.76) (17.43) (19.61) 

  Net cash from / (used in) financing activities                 

(c) 

(165.58) (422.43) (268.32) 517.49 123.92 

        

  Net Increase /(Decrease) in Cash & Cash 

Equivalents   (a+b+c) 

106.65 (69.33) (218.11) 181.67 (117.28) 

        

  Opening Cash and Cash Equivalents (43.29) 26.03 244.14 62.47 179.75 

        

  Closing Cash and Cash Equivalents 63.36 (43.29) 26.03 244.14 62.47 
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GENERAL INFORMATION  

 

Our Company was incorporated under the Companies Act, 1956 as ñOrtel Communications Limitedò, a public 

limited company pursuant to a certificate of incorporation dated June 2, 1995 issued by the Registrar of 

Companies, National Capital Territory of Delhi and Haryana. We received the certificate for commencement of 

business on July 19, 1995. 

 

Registered Office 

 

B-7/122A, Safdarjang Enclave  

New Delhi-110 029, India 

Telephone: +91 11 4686 8800 

Facsimile: +91 11 4686 8801 

 

Corporate Office 

 

C-1, Chandrasekharpur  

Near BDA Colony, Behind RMRC 

Bhubaneswar-751 016 

Odisha, India. 

Telephone: +91 674 3983 200/2303 464/3911 200  

Facsimile: +91 674 2303 448 

 

For details relating to changes in our registered office, see the section titled ñHistory and Corporate Structureò 

on page 161.  

 

Corporate Identity Number: U74899DL1995PLC069353 

 

Company Registration Number: 55-069353 

 

Address of the RoC 

 

Registrar of Companies, NCT Delhi and Haryana 

4
th
 Floor, IFCI Tower 

61, Nehru Place  

New Delhi ï 110 019 

Telephone: +91 11 2623 5703, +91 11 2623 5704 

Facsimile: +91 11 2623 5702 

E- Mail: roc.delhi@mca.gov 

 

Board of Directors  
 

Our Board comprises the following: 

 

Name, Designation and Occupation Age (years) DIN Address 

Mr. Baijayant Panda 

 

 

Designation: Non Executive Director 

cum Chairman 

 

Occupation: Industrialist 

50 00297862 Plot No-8, Bhoi Nagar, Unit-8 

Bhubaneswar- 751 012,  

Odisha, India. 

 

Ms. Jagi Mangat Panda  
 

 

Designation: Executive Director and 

Managing Director 

 

Occupation: Business  

47 00304690 Plot No-8, Bhoi Nagar, Unit-8 

Bhubaneswar- 751 012,  

Odisha, India. 

 

Mr. Subhrakant Panda 

 

Designation: Non Executive Director 

43 00171845 30, Green Avenue,  

Vasant Kunj, 

 New Delhi-110 070, 
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Name, Designation and Occupation Age (years) DIN Address 

 

Occupation: Business 

India. 

 

Mr. Shantanu Yeshwant Nalavadi 

 

Designation: Non Executive Director 

Investor/ Nominee Director 

 

Occupation: Service  

44 

 

 

02104220 RM 2903/4/5/6, FL 29, C 107,  

Ashok Towers,  

63/74 Dr. S. S. Rao Road,  

Parel, Mumbai - 400012, 

India. 

 

Dr. Gautam Sehgal 

 

Designation: Non Executive Director 

 

Occupation: Professional 

49 0034243 B-29, Kailash Colony,  

New Delhi-110 048,  

India. 

 

Mr. Jyoti Bhusan Pany 

 

Designation: Non Executive and 

Independent Director 

 

Occupation: Business 

61 0020453 212, Kharwela Nagar 

Bhubaneswar- 751 003 

Odisha, 

India.   

 

Mr. K. V. Seshasayee 

 

Designation: Non Executive and 

Independent Director 

 

Occupation: Service 

71 00659784 

 

2 B Century Habitat No. 9, 4th Main Road, 

Gandhi Nagar, Adyar 

Chennai - 600 020,  

India 

 

Major (Retd.) R.N. Misra 

 

Designation: Non Executive and 

Independent Director 

 

Occupation: Retired from service 

76 00146138 6-D, óRegency Parkô,  

Endenwood, Pokhran 2,  

Thane (West) - 400 601, 

India. 

 

Dr. P.T. Joseph  

 

Designation: Non Executive and 

Independent Director 

 

Occupation: Service 

61 03396028 6-XLRI, PB 222,  

C H Area (East) 

Jamshedpur- 831 001, 

India. 

 

Mr. Debaraj Biswal 

 

Designation: Non Executive and 

Independent Director 

 

Occupation: Service 

65 01318134 Unit -9, Sahidnagar,  

Bhubaneswar-751 022 

Odisha, India.  

 

Mr. Gautam Buddha Mukherji  

 

 

Designation: Non Executive and 

Independent Director 

 

Occupation: Retired from Service. 

64 06461981 C-4/6, Chandrama Complex, Unit-3,  

Bhubaneswar-751 001 

Odisha, India  

 

 

Pursuant to the Shareholdersô Agreement and as set forth in our Articles, upon listing of the Equity Shares of the 

Company on a recognized stock exchange, the NSR nominee director, Mr. Shantanu Yeshwant Nalavadi, shall 

cease to be a Director on our Board in the event NSRôs shareholding reduces to less than 5% of the Equity Share 

capital of our Company.  

 

For further details and profile of our Directors, see the section titled ñOur Managementò on page 167. 

 

Company Secretary and Compliance Officer 

 

Our Company Secretary and Compliance Officer is Mr. Lalit Kumar Mohanty.  

 

His contact details are as follows: 
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Mr. Lalit Kumar Mohanty  

C-1, Chandrasekharpur, Near BDA Colony  

Behind RMRC  

Bhubaneswar 751 016, Odisha, India  

Telephone: +91 674 3911 358 

Facsimile: +91 674 2303 448   

E-mail: ipo@ortelgroup.com 

Website: www.ortelcom.com 

 

Investors can contact the Compliance Officer or the Registrar to the Issue in case of any pre-Issue or post-Issue 

related problems such as non-receipt of letters of Allotment, credit of Allotted Equity Shares in the respective 

beneficiary account or refund orders. 

 

For all Issue related queries and for redressal of complaints, Bidders may also write to the Book Running Lead 

Manager. All complaints, queries or comments received by SEBI shall be forwarded to the Book Running Lead 

Manager who shall respond to the same. 

 

All grievances relating to ASBA may be addressed to the Registrar to the Issue, with a copy to the SCSBs, 

giving full details such as name, address of the applicant, number of Equity Shares applied for, Bid Amount 

blocked, ASBA Account number and the Designated Branch where the Bid cum Application Form was 

submitted.  

 

Chief Financial Officer 
 

Mr. Manoj Patra, our General Manager ï Finance and accounts, performs the functions of the chief financial 

officer of our Company. His details are as follows: 

 

C-1, Chandrasekharpur, Near BDA Colony  

Behind RMRC  

Bhubaneswar 751 016 

Odisha, India 

Telephone: +91 674 3911 211 

Facsimile: +91 674 2303 448   

E-mail: manoj.patra@ortelgroup.com 

Website: www.ortelcom.com 

 

Book Running Lead Manager 

 

Kotak Mahindra Capital Company Limited  

27 BKC, C-27, ñGò Block  

Bandra Kurla Complex, Bandra (East) 

Mumbai 400 051 

Telephone: +91 22 4336 0000  

Facsimile: +91 22 6713 2447 

Email: ortel.ipo@kotak.com 

Investor Grievance ID: kmccredressal@kotak.com 

Website: www.investmentbank.kotak.com 

Contact Person: Mr. Ganesh Rane 

SEBI Registration No.: INM000008704 

 

Syndicate Members 

 

[ǒ] 

 

Legal Counsel to the Company as to Indian law 

 

Luthra & Luthra Law Offices  
103, Ashoka Estate                                                                  

24, Barakhamba Road                                                             

New Delhi 110 001, India                                                                 
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Telephone: +91 11 4121 5100                                                

Facsimile: : +91 11 2372 3909 

 

Legal Counsel to the Book Running Lead Manager as to Indian law 

 

Khaitan & Co. 

One Indiabulls Centre,  

13
th
 Floor, Tower 1

 

841 Senapati Bapat Marg,  

Mumbai 400 013, India 

Telephone: +91 22 6636 5000 

Facsimile: +91 22 6636 5050 

 

International Legal Counsel to the Underwriters 

 

OôMelveny & Myers LLP 
9 Raffles Place 

#22-01/02 Republic Plaza 1 

Singapore 048619 

Telephone: +65 6593 1800 

Facsimile: +65 6593 1801 

 

Registrar to the Issue 

 

Karvy Computershare Private Limited 

Plot no. 17 ï 24, Vittalrao Nagar 

Madhapur 

Hyderabad ï 500 081, India 

Telephone: +91 40 4465 5000 

Facsimile: +91 40 2343 1551 

Email: ortel.ipo@karvy.com 

Investor Grievance ID: eiwward.ris@karvy.com 

Website: www.karvy.com 

Contact Person: Mr. M. Murali Krishna 

SEBI Registration No. : INR000000221  

 

Escrow Collection Banks/ Bankers to the Issue 

 

[ǒ] 

 

Syndicate Members 

 

[ǒ] 

 

Self Certified Syndicate Banks 

 

The banks which are registered with SEBI under the Securities and Exchange Board of India (Bankers to an 

Issue) Regulations, 1994, as amended, and offer services in relation to ASBA, including blocking of an ASBA 

Account in accordance with the SEBI Regulations and a list of which is available on 

http://www.sebi.gov.in/sebiweb/home/list/5/33/0/0/Recognised-Intermediaries or at such other website as may 

be prescribed by SEBI from time to time. 

 

Non Syndicate Registered Brokers 

 

Bidders can submit Bid cum Application Forms in the Issue to Non Syndicate Registered Brokers at the Non 

Syndicate Broker Centres. The list of the Registered Brokers, including details such as postal address, telephone 

number and e-mail address, is provided on the websites of the BSE and the NSE at 

http://www.bseindia.com/Markets/PublicIssues/brokercentres_new.aspx?expandable=3 and 

http://www.nseindia.com/products/content/equities/ipos/ipo_mem_terminal.htm, respectively. For further 

details, see the section titled ñIssue Procedureò beginning at page 341. 
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Refund Banker 

 

[ǒ] 
 

Auditors to our Company  

 

Haribhakti & Co. LLP, Chartered Accountants  
Usha Kiran Building, Flat No. 4A 

4
th
 Floor, 12A, Camac Street 

Kolkata ï 700 017, India 

Telephone: +91 33 3201 6298 

Facsimile: +91 33 2226 4140 

Firm Registration No: 103523W 

 

Bankers to our Company 

 

Karnataka Bank Limited  

B-63, 1st Floor, Savitri Tower 

Sahid Nagar, Rupali Square 

Bhubaneswar ï 751 007  

Telephone: +91 674 2544 337  

Facsimile: +91 674 2546 674 

E-mail: bhubaneshwar@ktkbank.com 

Contact Person: Mr. Chandrashekhar 

 

Axis Bank Limited  

Plot No. 7, District Centre 

Chandrasekharpur, Bhubaneswar 751 016 

Odisha 

Telephone: +91 674 274 1867 

Facsimile: +91 674 274 1869 

E-mail: chandrasekharpur.operationshead@axisbank.com 

Contact Person: Ms. Mausumi Mohapatra 

 

Statement of Responsibilities of the Book Running Lead Manager  

 
S. No. Activity  

 

1. Capital structuring with relative components and formalities such as type of instruments, etc. 

2. Due diligence of the Company's operations/ management/ business plans/ legal etc. Drafting and design of offer 

documents including memorandum containing salient features of the offer documents. The BRLM shall ensure 

compliance with stipulated requirements and completion of prescribed formalities with the Stock Exchanges, RoC 

and SEBI including finalization of the offer documents and RoC filing. 

3. Drafting and approval of all statutory advertisements. 

4. Drafting and approval of all publicity material other than statutory advertisements, including non-statutory/ 

corporate advertisement and brochures. 

5. Appointment of intermediaries, namely, the Registrar, the Advertising Agency, Bankers to the Issue, printers, etc. 

6. Marketing strategy for domestic and international institutions including banks, mutual funds, etc., finalizing the 

list and division of investors for one to one meetings, in consultation with the Company and the Selling 

Shareholder, and finalizing the investor meeting schedules. 

7. Non-Institutional and retail marketing of the Issue, which will include inter alia, formulating marketing strategies, 

preparation of publicity budget, finalizing media and public relations strategy, finalizing centres for holding 

conferences for press and brokers, deciding on the quantum of issue material and following-up on distribution of 

publicity and issue material including forms, prospectuses, etc. 

8. Co-ordination with Stock Exchanges for Book Building software, Bidding terminals and mock trading. 

9. Managing the book and finalization of pricing, in consultation with the Company and the Selling Shareholder. 

10. The post Bidding activities including management of escrow accounts, co-ordination of institutional and non-

institutional allocation, intimation of allocation and dispatch of refunds to bidders etc. The post-Issue activities for 

the Issue involving essential follow up steps, which include the finalization of trading and dealing of instruments 

and demat delivery of Equity Shares, with the various agencies connected with the work such as the Registrar to 

the Issue and Bankers to the Issue, SCSBs and the bank(s) handling refund business. The BRLM shall be 

responsible for ensuring that these agencies fulfil their functions and enable it to discharge this responsibility 

through suitable agreements with the Company and the Selling Shareholder. 

 

Grading of the Issue 

 

No credit agency registered with SEBI has been appointed for grading the Issue. 
 

 

Credit Rating 
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As this is an issue of Equity Shares, credit rating is not required  

 

Trustees 

 

As this is an issue of Equity Shares, the appointment of trustees is not required. 

 

Monitoring Agency 

 

There is no requirement for appointing a monitoring agency for this Issue under Regulation 16(1) of the SEBI 

Regulations since our proposed Issue size is less than `  5,000 million. However, as per the Clause 49 of the 

Listing Agreement to be entered into with the stock exchanges upon listing of the equity shares in accordance 

with the corporate governance requirements, the Audit Committee of our Company would be monitoring the 

utilization of the proceeds of the Issue. 

  

Expert 

 

Except as stated below, the Company has not obtained any expert opinions: 

 

The Company has received consent from the Auditors namely, Haribhakti & Co. LLP, Chartered Accountants to 

include their name as an expert under Section 26(1)(a)(v) of the Companies Act, 2013 in this Draft Red Herring 

Prospectus in relation to their examination report dated September 10, 2014 and their report dated September 

10, 2014 on the óStatement of Tax Benefitsô included in this Draft Red Herring Prospectus and such consent has 

not been withdrawn as of the date of this Draft Red Herring Prospectus. However, the term ñexpertò shall not be 

construed to mean an ñexpertò" as defined under the U.S. Securities Act 1933.  

 

Appraising Entity  

 

The objects of the Fresh Issue have not been appraised by any agency. The objects of the Fresh Issue and means 

of finance therefore are based on internal estimates of our Company.  

 

Book Building Process 

 

ñBook buildingò refers to the process of collection of Bids from investors on the basis of the Red Herring 

Prospectus, the Bid cum Application Forms and the ASBA Forms. The Issue Price shall be determined by our 

Company and the Selling Shareholder in consultation with the BRLM, after the Bid Closing Date. The principal 

parties involved in the Book Building Process are:  

 

(1) our Company; 

(2) the Selling Shareholder; 

(3) the BRLM; 

(4) Syndicate Members who are intermediaries registered with SEBI or registered as brokers with the Stock 

Exchanges and eligible to act as underwriters;  

(5) the Non Syndicate Registered Brokers; 

(5) Registrar to the Issue;  

(6) Escrow Collection Banks; and  

(7) SCSBs.  

 

This Issue is being made through the Book Building Process wherein at least 75% of the Issue shall be Allotted 

to QIBs on a proportionate basis out of which 5% of the QIB Portion (excluding the Anchor Investor Portion, 

which shall be allocated on a discretionary basis) shall be available for allocation on a proportionate basis to 

Mutual Funds only, and the remainder shall be available for allocation on a proportionate basis to all QIB 

Bidders, including Mutual Funds, subject to valid Bids being received at or above the Issue Price. Further, not 

more than 15% of the Issue will be available for allocation on a proportionate basis to Non-Institutional Bidders 

and not more than 10% of the Issue will be available for allocation to Retail Individual Bidders, subject to valid 

Bids being received at or above the Issue Price. Our Company and the Selling Shareholder may, in consultation 

with the BRLM, allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis at the 

Anchor Investor Allocation Price, out of which at least one-third will be available for allocation to domestic 

Mutual Funds only. For further details, see the section titled ñIssue Procedureò on page 341. Allocation to 

Anchor Investors shall be on a discretionary basis subject to minimum number of two Anchor Investors. An 

Anchor Investor shall make a minimum Bid of such number of Equity Shares that the Bid Amount is at least `  
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100 million. In the event of under-subscription or non-Allotment in the Anchor Investor Portion, the balance 

Equity Shares in the Anchor Investor Portion shall be added to the Net QIB Portion.  

 

Such number of Equity Shares representing 5% of the Net QIB Portion shall be available for allocation on a 

proportionate basis to Mutual Funds only. The remainder of the Net QIB Portion shall be available for allocation 

on a proportionate basis to QIBs, subject to valid Bids being received from them at or above the Issue Price. In 

the event that the demand from Mutual Funds is greater than 212,739 Equity Shares, allocation shall be made to 

Mutual Funds proportionately, to the extent of the Mutual Fund Portion. The remaining demand by the Mutual 

Funds shall, as part of the aggregate demand by QIBs, be available for allocation proportionately out of the 

remainder of the Net QIB Portion, after excluding the allocation in the Mutual Fund Portion. However, in the 

event of under-subscription in the Mutual Fund Portion, the balance Equity Shares in the Mutual Fund Portion 

will be added to the Net QIB Portion and allocated to QIBs (including Mutual Funds) on a proportionate basis, 

subject to valid Bids at or above Issue Price. 

 

In the event of under-subscription in the Retail Portion or the Non-Institutional Portion in the Issue, the 

unsubscribed portion would be allowed to be met with spill over from over subscription from any other category 

or a combination of categories at the discretion of the Company and the Selling Shareholder, in consultation 

with the Book Running Lead Manager and the Designated Stock Exchange. However, under-subscription, if 

any, in the QIB Portion will not be allowed to be met with spill-over from other categories or a combination of 

categories. 

 

In accordance with the SEBI Regulations, QIBs Bidding in the Net QIB Portion are not allowed to 

withdraw their Bids after the QIB Bid Closing Date and Anchor Investors cannot withdraw their Bids 

after the Anchor Investor Bid/ Issue Period. Further , allocation to QIBs in the Net QIB Portion will be on 

a proportionate basis. For further details, see the sections titled ñIssue Structureò and ñIssue Procedureò on 

pages 337 and 341 respectively. 

 

Our Company will comply with the SEBI Regulations and any other ancillary directions issued by SEBI for this 

Issue. Our Company and the Selling Shareholder have appointed the BRLM to manage this Issue and procure 

subscriptions to this Issue. 

 

The Book Building Process is subject to change. Bidders are advised to make their own judgment about 

an investment through this process prior to submitting a Bid. 

 

Steps to be taken by the Bidders for Bidding:  

 

¶ Check eligibility for making a Bid. For further details, see the section titled ñIssue Procedureò on page 

341. Specific attention of ASBA Bidders is invited to the section titled ñIssue Procedureò on page 341;  

¶ Ensure that you have an active demat account and the demat account details are correctly mentioned in 

the Bid cum Application Form or the ASBA Form, as the case may be; 

¶ Ensure that the Bid cum Application Form or ASBA Form is duly completed as per the instructions given 

in the Red Herring Prospectus and in the respective forms;  

¶ Except for bids on behalf of the Central or State Government and the officials appointed by the courts 

and by investors residing in the State of Sikkim, for Bids of all values ensure that you have mentioned 

your PAN allotted under the IT Act in the Bid cum Application Form and the ASBA Form (see the 

section titled ñIssue Procedureò on page 341). The exemption for the Central or State Government and 

the officials appointed by the courts and for investors residing in the State of Sikkim is subject to the 

Depository Participantsô verifying the veracity of such claims of the investors by collecting sufficient 

documentary evidence in support of their claims;  

¶ Ensure the correctness of your demographic details such as the address, the bank account details for 

printing on refund orders and occupation (ñDemographic Detailsò), given in the Bid cum Application 

Form or ASBA Form, with the details recorded with your Depository Participant; 

¶ Ensure the correctness of your PAN, DPID and Client ID given in the Bid cum Application Form and the 

ASBA Form. Based on these parameters, the Registrar will obtain details of the Bidders from the 

Depositories including the Bidderôs name, bank account number etc. 

¶ Bids by ASBA Bidders will have to be submitted to the SCSBs only at the Designated Branches. ASBA 

Bidders should ensure that their bank accounts have adequate credit balance at the time of submission to 

the SCSB to ensure that their ASBA Form is not rejected; and  

¶ Bids by QIBs, including Anchor Investors but excluding ASBA Bidders, will have to be submitted to the 

BRLM or its affiliates. 
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Illustration of Book Building Process and the Price Discovery Process  

 

(Investors should note that the following is solely for the purpose of illustration and is not specific to this Issue) 

 

Bidders can Bid at any price within the Price Band. For instance, assuming a price band of `  20 to ̀  24 per 

share, an issue size of 3,000 equity shares and receipt of five bids from bidders, details of which are shown in 

the table below. A graphical representation of the consolidated demand and price would be made available at 

the Bidding Centres during the Bid/ Issue Period. The illustrative book as shown below indicates the demand 

for the shares of the issuer company at various prices and is collated from bids from various investors. 

 

Bid Quantity  Bid Price (̀ ) Cumulative Quantity Subscription 

500 24 500 16.67% 

1,000 23 1,500 50.00% 

1,500 22 3,000 100.00% 

2,000 21 5,000 166.67% 

2,500 20 7,500 250.00% 

 

The price discovery is a function of demand at various prices. The highest price at which the issuer is able to 

issue the desired number of shares is the price at which the book cuts off, i.e., `  22 in the above example. The 

issuer company in consultation with book running lead manager(s), will finalise the issue price at or below such 

cut-off, i.e., at or below ̀ 22. All bids at or above the issue price and cut-off price are valid bids and are 

considered for allocation in the respective categories. 

 

Underwriting Agreement 

 

After the determination of the Issue Price, but prior to filing of the Prospectus with the RoC, our Company and 

the Selling Shareholder intend to enter into the Underwriting Agreement with the Underwriters and the 

Registrar to the Issue for the Equity Shares proposed to be offered through the Issue. It is proposed that pursuant 

to the terms of the Underwriting Agreement, the Underwriters shall be responsible for bringing in the amount 

devolved in the event the respective Syndicate Members do not fulfil their underwriting obligations. Pursuant to 

the terms of the Underwriting Agreement, the obligations of the Underwriters are several and are subject to 

certain conditions specified therein.  

 

The Underwriting Agreement is dated [ǒ]. The Underwriters have indicated their intention to underwrite the 

following number of Equity Shares: 

 

(This portion has been intentionally left blank and will be completed before filing of the Prospectus with the 

RoC.)  

 

Details of the Underwriters Indicated Number of Equity Shares to 

be Underwritten 

Amount Underwritten  

(In `  million)  

[ǒ] [ǒ] [ǒ] 

[ǒ] [ǒ] [ǒ] 

[ǒ] [ǒ] [ǒ] 

Total [ǒ] [ǒ] 

The above-mentioned amount is indicative and will be finalised after determination of the Issue Price and finalization of the 

óBasis of Allotmentô.  
 

In the opinion of our Board (based on a certificate given by the Underwriters), the resources of the Underwriters 

are sufficient to enable them to discharge their respective underwriting obligations in full. The above-mentioned 

underwriters are registered with SEBI under Section 12(1) of the SEBI Act or registered as brokers with the 

Stock Exchanges. Our Board, at its meeting held on [ǒ], has accepted and entered into the underwriting 

agreement mentioned above on behalf of our Company. Allocation among the Underwriters may not necessarily 

be in the proportion of their underwriting commitments set forth in the table above. Notwithstanding the above 

table, the Underwriters shall be severally responsible for ensuring payment with respect to the Equity Shares 

allocated to investors procured by them.  

 

The underwriting arrangements mentioned above shall not apply to the subscriptions by the ASBA Bidders in 

the Issue, except for ASBA Bids procured by the Syndicate Member(s). The underwriting agreement shall list 

out the role and obligations of each Syndicate Member, and inter alia contain a clause stating that margin 
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collected shall be uniform across all categories indicating the percentage to be paid as margin by the investors at 

the time of Bidding. 
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CAPITAL STRUCTURE  

 

The Equity Share capital of our Company, as of the date of this Draft Red Herring Prospectus, is set forth 

below: 

 
 (`  million, except share data) 

  Aggregate nominal 

value 

Aggregate value at 

Issue Price 

A)  AUTHORISED SHARE CAPITAL   

 35,000,000 Equity Shares 350.00 - 

 66,000,000  Preference Shares 660.00 - 

    

B) ISSUED, SUBSCRIBED AND PAID UP SHARE CAPITAL 

BEFORE THE ISSUE  

 

 24,365,464 Equity Shares  243.65 [ǒ] 

   

C) PRESENT ISSUE IN TERMS OF THIS DRAFT RED 

HERRING PROSPECTUS 

 

 Public issue of up to 14,182,598  Equity Shares 141.83 [ǒ] 

    

 Which comprises 

    

 (a) Fresh Issue of 6,000,000 Equity Shares 60.00 [ǒ] 

    

 (b) Offer for Sale of up to 8,182,598 Equity Shares by the Selling 

Shareholder 

81.83 [ǒ] 

    

D) ISSUED, SUBSCRIBED AND PAID UP SHARE CAPITAL 

AFTER THE ISSUE 

 

 30,365,464 Equity Shares**  303.65**  [ǒ] 

E) SECURITIES PREMIUM ACCOUNT    

 Before the Issue 708.32 

 After the Issue***  [ǒ] 
______ 
*Available for allocation on a proportionate basis, subject to valid Bids being received at or above the Issue Price. 
** Assuming full subscription of the Fresh Issue and transfer of all of the Equity Shares offered for sale by the Selling Shareholder through 

the Offer for Sale. 
** *The securities premium account will be determined after completion of the Book Building Process and determination of the Issue Price. 

 

(a) The initial authorised share capital of our Company of ̀  10 million comprising 1,000,000 Equity Shares 

was increased to `  10.70 million divided into 1,070,000 Equity Shares pursuant to a resolution of the 

shareholders of our Company dated October 18, 1995.  

 

Further, the authorised share capital of our Company was increased to `  20 million divided into 

2,000,000 Equity Shares pursuant to a resolution of the shareholders of our Company dated December 25, 

1995.  

 

Further, the authorised share capital of our Company was increased to `  30 million divided into 

3,000,000 Equity Shares pursuant to a resolution of the shareholders of our Company dated March 22, 

1996.  

 

Further, the authorised share capital of our Company was increased to `  80 million divided into 

8,000,000 Equity Shares pursuant to a resolution of the shareholders of our Company dated September 

18, 1996.  

 

Further, the authorised share capital of our Company was increased to `  100 million divided into 

10,000,000 Equity Shares pursuant to a resolution of the shareholders of our Company dated September 

16, 1998.  

 

Further, the authorised share capital of our Company was increased to `  140 million divided into 

14,000,000 Equity Shares pursuant to a resolution of the shareholders of our Company dated September 

30, 1999.  
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Further, the authorised share capital of our Company was increased to `  150 million divided into 

15,000,000 Equity Shares pursuant to a resolution of the shareholders of our Company dated September 

27, 2001.  

 

Further, the authorised share capital of our Company was increased to `  200 million divided into 

15,000,000 Equity Shares and 5,000,000 Preference Shares pursuant to a resolution of the shareholders of 

our Company dated May 3, 2005.  

 

Further, the authorised share capital of our Company was increased to `  210 million divided into 

15,000,000 Equity Shares and 6,000,000 Preference Shares pursuant to a resolution of the shareholders of 

our Company dated April 30, 2007. 

 

Further, the authorised share capital of our Company was increased to `  230 million divided into 

17,000,000 Equity Shares and 6,000,000 Preference Shares pursuant to a resolution of the shareholders of 

our Company dated July 23, 2007. 

 

Further, the authorised share capital of our Company was increased to `  235 million divided into 

17,500,000 Equity Shares and 6,000,000 Preference Shares pursuant to a resolution of the shareholders of 

our Company dated February 27, 2008. 

 

Further, the authorised share capital of our Company was increased to `  897 million divided into 

23,700,000 Equity Shares and 66,000,000 Preference Shares pursuant to a resolution of the shareholders 

of our Company dated March 7, 2008. 

 

Further, the authorised share capital of our Company was increased to `  960 million divided into 

30,000,000 Equity Shares and 66,000,000 Preference Shares pursuant to a resolution of the shareholders 

of our Company dated January 22, 2011. 

 

Further, the authorised share capital of our Company was increased to `  1,010 million divided into 

35,000,000 Equity Shares and 66,000,000 Preference Shares pursuant to a resolution of the shareholders 

of our Company dated August 14, 2014.  

  

(b) This Issue has been authorized by a resolution of our Board dated July 21, 2014, and by a special 

resolution passed by our shareholders pursuant to Section 62(1)(c) of the Companies Act, 2013 at the 

AGM held on August 14, 2014. Our Company and the Selling Shareholder, in consultation with the 

BRLM, are exploring the possibility of the Pre-IPO Placement. The issuance and transfer of Equity 

Shares pursuant to the Pre-IPO Placement, if any, will be completed prior to filing the Red Herring 

Prospectus with the RoC. If the Pre-IPO Placement is completed, the number of Equity Shares issued and 

transferred pursuant to the Pre-IPO Placement will be proportionately reduced from the Fresh Issue and 

the Offer for Sale, subject to a minimum Issue size of 25% of the post Issue paid-up Equity Share capital 

being offered to the public. 

 

(c) NSR is authorised to transfer and has agreed to offer up to 8,182,598 Equity Shares, constituting its entire 

shareholding, as part of the Offer for Sale, pursuant to its board resolution dated September 9, 2014 and 

by its letter dated September 9, 2014. 

 

The Equity Shares constituting the Offer for Sale are eligible for being offered for sale in this Issue in 

accordance with the SEBI Regulations. The Equity Shares held by the Selling Shareholder are currently 

in dematerialised form.  

 

(d) Such number of Equity Shares representing 5% of the Net QIB Portion shall be available for allocation 

on a proportionate basis to Mutual Funds only. The remainder of the Net QIB Portion shall be available 

for allocation on a proportionate basis to QIBs (including Mutual Funds), subject to valid Bids being 

received from them at or above the Issue Price. In the event that the demand from Mutual Funds is greater 

than 212,739 Equity Shares, that is 5% of the Net QIB Portion, allocation shall be made to Mutual Funds 

proportionately, to the extent of the Mutual Fund Portion. The remaining demand by the Mutual Funds 

shall, as part of the aggregate demand by QIBs, be available for allocation proportionately out of the 

remainder of the Net QIB Portion, after excluding the allocation in the Mutual Fund Portion. However, in 

the event of under-subscription in the Mutual Fund Portion, the balance Equity Shares in the Mutual Fund 
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Portion will be added to the Net QIB Portion and allocated to QIBs on a proportionate basis, subject to 

valid Bids at or above Issue Price. 

 

(e) Our Company and the Selling Shareholder may, in consultation with the Book Running Lead Manager, 

allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis at the Anchor Investor 

Allocation Price, out of which at least one-third will be available for allocation to domestic Mutual Funds 

only. For further details, see the section titled ñIssue Procedureò on page 341. In the event of under-

subscription or non-Allotment in the Anchor Investor Portion, the balance Equity Shares in the Anchor 

Investor Portion shall be added to the QIB Portion. 

 

Notes to Capital Structure 

 

1. Share Capital History 

 

a)  History of equity share capital of our Company  

 

Date of 

allotment 

Number of 

Equity 

Shares 

Face 

value 

(` ) 

Issue Price 

per Equity 

Share 

(` ) 

Nature of 

Consideration 

Reasons for 

allotment 

Cumulative 

number of 

equity 

shares 

Cumulative 

equity share 

capital (` ) 

June 2, 1995 700 10 10 Cash Subscription to our 

Memorandum(1) 

700 7,000 

August 10, 

1995 

406,500 

 

10 10 Cash Preferential 

allotment (2) 

407,200 4,072,000 

October 19, 

1995  

657,000 

 

10 10 Cash Preferential 

allotment(3) 

1,064,200 10,642,000 

February 13, 

1996 

781,800 

 

10 10 Cash Preferential 

allotment (4) 

1,846,000 18,460,000 

February 20, 

1996 

25,000 10 10 Cash Preferential 

allotment (5) 

1,871,000 18,710,000 

March 22, 

1996 

300,000 

 

10 10 Cash Preferential 

allotment(6) 

2,171,000 21,710,000 

April 26, 

1996 

190,000 

 

10 10 Cash Preferential 

allotment(7) 

2,361,000 23,610,000 

May 24, 

1996 

 

133,000 10 10 Cash Preferential 

allotment (8) 

2,494,000 24,940,000 

June 25, 

1996 

28,000 10 10 Cash Preferential 

allotment(9) 

2,522,000 25,220,000 

September 3, 

1996 

2,000 10 10 Cash Preferential 

allotment(10) 

2,524,000 25,240,000 

October 7, 

1996 

750,000 10 10 Cash Preferential 

allotment(11) 

3,274,000 32,740,000 

November 

26, 1996 

420,000 10 10 Cash Preferential 

allotment(12) 

3,694,000 36,940,000 

December 5, 

1996  

100,000 10 10 Cash Preferential 

allotment(13) 

3,794,000 37,940,000 

March 31, 

1997 

1,465,000 10 10 Cash Preferential 

allotment(14) 

5,259,000 52,590,000 

July 7, 1997 77,500 10 10 Cash Preferential 

allotment(15) 

5,336,500 53,365,000 

February 12, 

1998 

170,000 10 10 Cash Preferential 

allotment(16) 

5,506,500 55,065,000 

March 30, 

1998 

420,000 10 10 Cash Preferential 

allotment(17) 

5,926,500 59,265,000 

September 

16, 1998 

458,000 10 10 Cash Preferential 

allotment(18) 

6,384,500 63,845,000 

March 20, 

1999 

51,300 

 

10 10 Cash Preferential 

allotment(19) 

6,435,800 64,358,000 

April 5, 1999 

 

38,000 10 10 Cash Preferential 

allotment(20) 

6,473,800 64,738,000 

May 31, 

1999 

35,000 10 10 Cash Preferential 

allotment(21) 

6,508,800 65,088,000 

October 20, 2,361,100 10 18 Cash Preferential 8,869,900 88,699,000 
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Date of 

allotment 

Number of 

Equity 

Shares 

Face 

value 

(` ) 

Issue Price 

per Equity 

Share 

(` ) 

Nature of 

Consideration 

Reasons for 

allotment 

Cumulative 

number of 

equity 

shares 

Cumulative 

equity share 

capital (` ) 

1999 allotment(22) 

April 24, 

2000  

2,361,100 10 18 Cash Preferential 

allotment(23) 

11,231,000 112,310,000 

November 

22, 2001 

918,500 

 

10 15 Cash Preferential 

allotment(24) 

12,149,500 121,495,000 

February 12, 

2002 

91,305 10 27 Cash Preferential 

allotment(25) 

12,240,805 122,408,050 

February 28, 

2002 

666,665 

 

10 15 Cash Preferential 

allotment(26) 

12,907,470 129,074,700 

July 21, 

2002 

135,876 10 27 Cash Preferential 

allotment(27) 

13,043,346 13,043,3460 

November 

14, 2002 

251,826 10 15 Cash Preferential 

allotment(28) 

13,295,172 13,295,1720 

March 31, 

2003 

92,590 10 27 Cash Preferential 

allotment(29) 

13,387,762 13,387,7620 

September 

30, 2003  

99,990 10 27 Cash Preferential 

allotment(30) 

13,487,752 134,877,520 

November 

24, 2003 

7,400 10 27 Cash Preferential 

allotment(31) 

13,495,152 134,951,520 

July 7, 2006  5,000 10 30 Cash Allotment against 

grant of options 

under OSOP 2000 

(32) 

13,500,152 135,001,520 

July 7, 2006  9,500 10 27 Cash Allotment against 

grant of options 

under OSOP 2000 

(33) 

13,509,652 135,096,520 

May 23, 

2007  

40,000 10 35 Cash Allotment against 

grant of options 

under OSOP 2000 

(34) 

13,549,652 135,496,520 

August 17, 

2007 

1,590,900 10 44 Cash Preferential 

allotment(35) 

15,140,552 151,405,520 

November 

16, 2007 

450 10 30 Cash Allotment against 

grant of options 

under OSOP 2000 

(36) 

15,141,002 151,410,020 

November 

16, 2007 

1,034,000 10 44 Cash Preferential 

allotment(37) 

16,175,002 161,750,020 

December 

22, 2007 

30,000 10 35 Cash Preferential 

allotment(38) 

16,205,002 162,050,020 

January 31, 

2008  

965,909 10 44 Cash Preferential 

allotment(39) 

17,170,911 17,170,911 

January 31, 

2008 

27,400 10 10 Cash Preferential 

allotment(40) 

17,198,311 171,983,110 

September 1, 

2008  

1,800 10 10 Cash Allotment against 

grant of options 

under OSSOP 

2006 (41) 

17,200,111 172,001,110 

November 

30, 2009 

11,000 10 30 Cash Allotment against 

grant of options 

under OSOP 2000 

(42) 

17,211,111 172,111,110 

June 30, 

2010  

17,050 

 

10 10 Cash Allotment against 

grant of options 

under OSSOP 

2006(43) 

17,228,161 172,281,610 

June 30, 

2010  

214,100 10 35  Cash Allotment against 

grant of options 

under OSOP 2000 

(44) 

17,442,261 174,422,610 

September 5,821,498 10 103.07  Cash Preferential 23,263,759 232,637,590 
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Date of 

allotment 

Number of 

Equity 

Shares 

Face 

value 

(` ) 

Issue Price 

per Equity 

Share 

(` ) 

Nature of 

Consideration 

Reasons for 

allotment 

Cumulative 

number of 

equity 

shares 

Cumulative 

equity share 

capital (` ) 

29, 2010 allotment(45) 

August 25, 

2012  

2,750 

 

10 105 Cash Allotment against 

grant of options 

under OSOP 2000 

(46) 

 23,266,509  232,665,090 

August 25, 

2012  

 13,900 10 105 Cash Allotment against 

grant of options 

under OSSOP 

2006 (47) 

23,280,409  232,804,090 

January 16, 

2014 

7,000 10 103 Cash Allotment against 

grant of options 

under OSOP 2000 
(48)  

23,287,409 232,874,090 

January 16, 

2014 

7,000 10 103 Cash Allotment against 

grant of options 

under OSSOP 

2006 (49)  

23,294,409 232,944,090 

July 21, 

2014 

35,500 10 103 Cash Allotment against 

grant of options 

under ESOS 2010 
(50)  

23,329,909 233,299,090 

July 21, 

2014 

999,841 10 140 Cash Preferential 

allotment (51) 

24,329,750 243,297,500 

July 21, 

2014 

35,714 10 140 Cash Preferential 

allotment (52) 

24,365,464 243,654,640 

_____ 
(1) Mr. Baijayant Panda, Mr. Sudhir Prakash Mathur, Mr. Ravindra Kumar Gupta, Mr. Jayant Kumar Misra, Mr. Joginder Kumar Pahwa, 
Mr. Om Prakash and Mr. Pratap Aditya Mishra were allotted 100 Equity Shares each pursuant to their subscription to our Memorandum.  
(2) Finlay Corporation Limited was allotted 406,500 Equity Shares. 
(3) Finlay Corporation Limited was allotted 657,000 Equity Shares. 
(4) Ms. Jagi Mangat Panda and Finlay Corporation Limited were allotted 45,000 and 736,800 Equity Shares, respectively. 
(5) Calorex Holdings Private Limited was allotted 25,000 Equity Shares. 

 (6) Calorex Holdings Private Limited was allotted 280,000 Equity Shares. The following individuals were allotted 20,000 Equity Shares in 
aggregate: Mr. Vijender Kumar was allotted 1,000 Equity Shares, Mr. Ramender Yadav, Mr. Navraj Karki, Mr. Tankeswar Prasad, Ms. 

Shiksha Chauhan, Mr. Vikram Singh, Mr. Sanjay Kumar, Mr. Rahul Kumar, Ms. Usha Aggarwal, Mr. Surya Ram Chaudhary and Mr. 

Gopal Mandal were allotted 1,500 Equity Shares each and Mr. Jogender Pal was allotted 4,000 Equity Shares. 
(7) Calorex Holdings Private Limited was allotted 123,000 Equity Shares. The following individuals were allotted 67,000 Equity Shares in 

aggregate: Ms. Rajni Bankoti, Mr. Arjun Sahu, Mr. Arun Kumar Verma, Mr. Suresh Bankoti, Mr. Pratap Ku. Sahu, Ms. Anita Sharma, Mr. 

Satish Ku. Sharma, Ms. Sheela Devi, Ms. Kiran Chawla and Mr. Shiv Kumar Sharma were allotted 2,500 Equity Shares each, Mr. S.K. Jain 
was allotted 3,000 Equity Shares, Ms. Sanjukta Panda and Mr. Shikhar Jain were allotted 4,000 Equity Shares each, Mr. Rajat Mehta and 

Mr. C.L. Kapoor were allotted 5,000 Equity Shares each, Ms. Savita Kapoor was allotted 6,000 Equity Shares, Ms. Jyoti Mehta was allotted 

7,000 Equity Shares and Mr. Vimal Mehta was allotted 8,000 Equity Shares. 

(8) The following individuals were allotted 133,000 Equity Shares in aggregate: Ms. Kanta Jain, Mr. Vimal Mehta, Mr. Dharam Chand 

Mehta and Mr. Rajendra Mehta were allotted 2,000 Equity Shares each, Mr. Ajit Tandon, Mr. Harish Khanna, Mr. A.K. Tannan, Mr. 

Jagyamurti Koirala, Mr. Rajesh Gupta, Mr. A.P. Narain, Mr. Pushpa Sharma, Mr. Om Parkash Sahu, Mr. Nirmal Sharma and Ms. Rosy 
Tandon were allotted 2,500 Equity Shares each, Ms. Chanda Mehta, Ms. Jyoti Mehta and Mr. Bharat Mehta were allotted 3,000 Equity 

Shares each, Ms. Anita Goyal, Ms. Chetna Aggarwal, Mr. Vikas Aggarwal and Ms. Sarita Mehta were allotted 3,500 Equity Shares each, 

Mr. S.K. Jain, Ms. Ankita Mehta and Mr. Basantilal Mehta were allotted 4,000 Equity Shares each, Mr. Surinder Kapoor, Mr. Rajesh Sethi 
and Mr. Parveen Sethi were allotted 4,500 Equity Shares each, Mr. Ishteaque Ahemad, Mr. Jawaharlal Padhee and Mr. Bishnupriya Das 

were allotted 5,000 Equity Shares each, Mr. Prakash Kapoor was allotted 6,500 Equity Shares and Mr. R.K. Gupta was allotted 30,000 

Equity Shares. 
(9) The following individuals were allotted 28,000 Equity Shares in aggregate: Mr. Chaitan Bisi, Mr. Srabanti Bisi were allotted 2,000 

Equity Shares each, Mrs. A. Saxena, Ms. Poonam, Mr. Vipin Kumar and Mr. Ramesh Singh were allotted 2,500 Equity Shares each, Mr. 

Lokesh Jain and Ms. Urmila Jain were allotted 3,000 Equity Shares each and Mr. Narender Sethi and Mr. S.K. Jain were allotted 4,000 
Equity Shares each. 
(10) Mr. Nikhil Kumar Kapoor and Mr. Santanu K. Mishra were allotted 1,000 Equity Shares each. 
(11) Calorex Holdings Private Limited was allotted 750,000 Equity Shares.  
(12) Calorex Holdings Private Limited was allotted 420,000 Equity Shares. 
(13) Calorex Holdings Private Limited was allotted 100,000 Equity Shares. 
(14) The following individuals/ entities were allotted 1,465,000 Equity Shares in aggregate: Calorex Holdings Private Limited was allotted 
970,000 Equity Shares, B. Panda and Company Private Limited, was allotted 35,000 Equity Shares and Paramita Investment and Trading 

Company Private Limited, Barabati Investment and Trading Company Private Limited, K.B. Investments Private Limited and Madhuban 

Investments Private Limited were allotted 115,000 Equity Shares each. 
(15) The following individuals were allotted 77,500 Equity Shares in aggregate: Mr. Baijayant Panda was allotted 11,000 Equity Shares, Ms. 

Jagi Mangat Panda was allotted 10,000 Equity Shares and Mr. Randhir Singh and Ms. Uma Devi were allotted 28, 250 Equity Shares each.  
(16) Calorex Holdings Private Limited was allotted 150,000 Equity Shares and Ms. Jagi Mangat Panda was allotted 20,000 Equity Shares. 
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 (17) Barabati Investment and Trading Company Private Limited was allotted 340,000 Equity Shares, Paramita Investment and Trading 

Company Private Limited was allotted 30,000 Equity Shares and the Orissa State Electronics Development Corporation Limited was 
allotted 50,000 Equity Shares. 
(18) The following individuals were allotted 458,000 Equity Shares in aggregate: Mr. Baijayant Panda was allotted 55,000 Equity Shares, 

Madhuban Investments Private Limited was allotted 180,000 Equity Shares, Paramita Investment and Trading Company Private Limited 
was allotted 130,000 Equity Shares, K.B. Investments Private Limited was allotted 90,000 Equity Shares and B. Panda and Company 

Private Limited was allotted 3,000 Equity Shares. 
(19) Mr. Baijayant Panda was allotted 6,000 Equity Shares, B. Panda and Company Private Limited was allotted 5,300 Equity Shares and 
K.B. Investments Private Limited was allotted 40,000 Equity Shares. 

(20) Ms. Jagi Mangat Panda was allotted 38,000 Equity Shares. 
(21) Strategic Brand Equity Limited was allotted 35,000 Equity Shares. 
(22) South Asia Regional Fund was allotted 2,361,100 Equity Shares.  
 (23) South Asia Regional Fund was allotted 2,361,100 Equity Shares.  

(24) Finlay Corporation Limited was allotted 918,500 Equity Shares. 

(25) Mr. Baijayant Panda was allotted 28,360 Equity Shares, Ms. Jagi Mangat Panda was allotted 18,500 Equity Shares and Panda 

Investments Private Limited was allotted 44,445 Equity Shares. 

(26) Finlay Corporation Limited was allotted 666,665 Equity Shares. 

(27) Mr. Baijayant Panda was allotted 5,245 Equity Shares, Ms. Jagi Mangat Panda was allotted 19,520 Equity Shares and MS Telecom 

Investment Private Limited was allotted 111,111 Equity Shares. 

(28) Finlay Corporation Limited was allotted 251,826 Equity Shares. 

 (29) Panda Investments Private Limited was allotted 92,590 Equity Shares. 

(30) MS Telecom Investment Private Limited was allotted 92,590 Equity Shares and Panda Investments Private Limited was allotted 7,400 

Equity Shares. 
(31) Panda Investments Private Limited was allotted 7,400 Equity Shares. 

(32) Col. Man Mohan Pattnaik was allotted 5,000 Equity Shares pursuant to the OSOP 2000. 
(33) Mr. Bibhu Prasad Rath was allotted 3,000 Equity Shares, Mr. Ashok Kumar Behera was allotted 2,000 Equity Shares, Mr. M Sidheswar 
and Mr. Deepak Singh were allotted 1,250 Equity Shares each, Mr. Harpal Singh, Mr. Mihir Kanta Samal and Mr. Biswajit Mohanty were 

allotted 500 Equity Shares each, Mr. Bijay Kumar Swain was allotted 300 Equity Shares and Mr. Debadutta Das and Ms. Sabnam Khanum 
were allotted 100 Equity Shares each, pursuant to the OSOP 2000. 
(34) Mr. Baijayant Panda and Dr. G Sehgal were allotted 20,000 Equity Shares each pursuant to the OSOP 2000. 

 (35) Medium and Small Infrastructure Fund of SREI Venture Capital Limited was allotted 1,590,900 Equity Shares. 
 (36) Mr. Basant Kumar Pati was allotted 150 Equity Shares, Mr. Mahesh Pattnaik was allotted 100 Equity Shares and Mr. Ramakanta 

Mohanta was allotted 200 Equity Shares pursuant to the OSOP 2000. 
(37) Odisha Television Limited, formerly known as Orissa Television Limited was allotted 125,000 Equity Shares and UMSL Limited were 
allotted 909,000 Equity Shares. 
(38) Mr. J.B. Pany and Dr. G Sehgal were allotted 15,000 Equity Shares each. 
(39) Ms. Nivedita Panda was allotted 45,460 Equity Shares, Ms. Paramita Mohapatra was allotted 22,730 Equity Shares, Ms. Paramita 
Mohapatra was allotted 22,730 Equity Shares as trustee of Reva Foundation and 22,730 Equity Shares as trustee of Roumayne Foundation, 

Subhrakant Panda as trustee of Shaisah Foundation was allotted 56,818 Equity Shares, Mr. P Khandelwal was allotted 5,000 Equity 

Shares, Mr. C R Ray was allotted 2,000 Equity Shares and UMSL Limited was allotted 788,441 Equity Shares. 
(40) Mr. Bibhu Prasad Rath and Lt. Col. Man Mohan Patnaik were allotted 10,000 Equity Shares each, Mr. A.K. Behera was allotted 5,000 

Equity Shares, Mr. Ranjan Kumar Swain, Mr. C.R. Nayak, Mr. Nihar Ranjan Bhuyan and Mr. Chandrasekhar Pattnaik were allotted 150 

Equity Shares each, Mr. Samarendra Ku Mohanty, Mr. Manoranjan Sarangi, Mr. Harpal Singh, Mj. Guru Pr. Sahoo, Mr. Barenya Pattnaik, 
Mr. M.K. Samal, Mr. Bublu Mohanty, Mr. B. Mohanty, Mr. Swapnendu Kabi, Mr. Gati Krushna Acharya, Mr. G.P. Choudhary, Mr. Gouri 

S. Panda, Mr. Deepak Singh, Mr. Jyoti Prakash Ghose and Mr. Manoranjan Meher were each allotted 100 Equity Shares, Mr. Mahesh 

Patnaik, Mr. B.K. Pati, Mr. B.K. Swain, Mr. Shuvendu Ku Pattnaik, Mr. Debadatta Das and Mr. Malay Das were allotted 50 Equity Shares 
each against loyalty bonus due on December 31, 2007, in accordance with OSSOP 2006. 
(41) Mr. C.R. Nayak was allotted 850 Equity Shares, Mr. Samarendra Ku Mohanty and Mr. Manoranjan Sarangi were allotted 150 Equity 

Shares each, Mr. Himansu S Mohapatra, Mr. Ranjan Kumar Swain, Mr. Nihar Ranjan Bhuyan and Mr. Chandrasekhar Pattnaik were 
allotted 100 Equity Shares each and Mr. Biswaranjan Pattnaik, Mr. Brahmeswar Mishra, Mr. Sanjaya Nayak, Mr. Rabinarayan Mishra and 

Mr. Narendra Jena were allotted 50 Equity Shares each, in accordance with OSSOP 2006. 
(42) Mr. Bublu Mohanty was allotted 2,500 Equity Shares, Mr. Samarendra Ku Mohanty was allotted 2,000 Equity Shares, Mr. Harpal Singh 

and Mr. B. Mohanty were allotted 1,250 Equity Shares each, C.R. Nayak and Mr. Nihar Ranjan Bhuyan and Mr. M.K. Samal were allotted 

1,000 Equity Shares each and Mr. Narendra Jena and Mr. Mahesh Ch. Mohapatra were allotted 500 Equity Shares each, pursuant to the 

OSOP 2000. 
(43) Mr.Bibhu Prasad Rath was allotted 5,000 Equity Shares, Mr. A.K. Behera and Col. Man Mohan Pattnaik were allotted 2,500 Equity 

Shares each, Mr. C. R. Nayak was allotted 2,000 Equity Shares Mr. Nihar Ranjan Bhuyan was allotted 1,250 Equity Shares, Mr. 

Manoranjan Sarangi was allotted 750 Equity Shares, Mr. Bublu Mohanty, Mr. M.K Samal and Mr. Ranjan Kumar Swain were allotted 500 
Equity Shares each, Mr. Chandrasekhar Pattnaik was allotted 250 Equity Shares, Mr. Manoranjan Meher was allotted 100 Equity Shares 

and Mr. Ashok Kumar Behera, Mr. B.M. Rath, Mr. Bijay Kr. Panda, Mr. Brajabandhu Dalei, Ms. Debabrata Swain, Ms. Debashree P. 

Swain, Mr. Dilip Dalai, Mr. Himansu Sekhar Jena, Mr. Jeevan Mohapatra, Mr. Khetrabasi Mishra, Mr. Mahesh Ch. Mohapatra, Mr. 
Manas Ranjan Rout, Mr. Pradeep Das, Mr. Prasanna Kumar Pradhan, Mr. Ramakanta Mohapatra, Ms. Rashmi Ranjan Nayak, Mr. S.P. 

Patnaik, Mr. Santosh Behera, Mr. Saubhagya Kar, Mr. Srinivas Patnaik, Ms. Sukanta Ch. Rana, Mr. Suresh Acharya, Mr. Suvendu K. Pani 

and Mr. Walter Majhi were allotted 50 Equity Shares each, pursuant to the OSSOP 2006. The consideration for these shares was paid out 
by the Company. 
(44) Mr. Bibhu Prasad Rath was allotted 47,000 Equity Shares, Col. Man Mohan Pattnaik was allotted 35,000 Equity Shares, Mr. Ashok Ku 

Behera was allotted 28,000 Equity Shares, Mr. Chittaranjan Nayak was allotted 17,500 Equity Shares, Mr. Nihar Ranjan Bhuyan was 
allotted 12,500 Equity Shares, Mr. Manoranjan Sarangi was allotted 11,500 Equtiy Shares, Mr. Chandrasekhar Pattnaik and Mr. Ranjan 

Kumar Swain were allotted 10,000 Equity Shares each, Mr. Mihir Samal was allotted 7,500 Equity Shares, Mr. Gati Krushna Acharya was 

allotted 6,500 Equity Shares, Mr. Bublu Mohanty was allotted 5,500 Equity Shares, Mr. Swapnendu Kabi was allotted 4,000 Equity Shares, 
Mr. Deepak Singh was allotted 3,750 Equity Shares, Mr. Himanshu Sekhar Mohapatra was allotted 3,500 Equity Shares, Mr. Biswajit 

Mohanty was allotted 1,250 Equity Shares, Mr. Brahmeswar Mishra, Mr. Gouri S. Panda and Mr. Harpal Singh were allotted 1,000 Equity 

Shares each, Mr. Bibhuti Ranjan Das and Mr. Suresh Acharya was allotted 750 Equity Shares each, Mr. Bijay Swain, Mr. Dilip Dalai, Mr. 
Himansu Sekhar Jena, Mr. Mahesh Ch. Mohapatra and Mr. Pranab Ku Praharaj were allotted 500 Equity Shares each, Mr. Basant Pati, 

Mr. Mr. Bijay Kr. Panda, Mr. Biswa Ranjan Samal, Mr. Biswaranjan Mohapatra, Mr. Brajabandhu Dalei, Mr. Debabrata Swain, Mr. 
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Khetrabasi Mishra, Mr. Lalit Swain, Mr. Prasanna Kumar Pradhan, Mr. Sambit Swain, Mr. Saubhagya Kar, Mr. Srinivas Patnaik, Mr. 

Tapan Ku Moharana and Mr. Tapaswini Dash were allotted 250 Equity Shares each and Ms. Basundhara Das and Mr. Jagarnath Ojha 
were allotted 50 Equity Shares each, pursuant to the OSOP 2000. 
(45) NSR was allotted 5,821,498 Equity Shares pursuant to conversion of 60,000,000 compulsorily convertible preference shares of `  10 each 

bearing a coupon rate of 0.001% p.a. 
(46) Mr. Harpal Singh, Mr. Bublu Mohanty, Mr. Biswajit Mohanty, Mr. Shuvendu Kumar Pattnaik and Mr. Kapilendra Swain were allotted 
500 Equity Shares each, Mr. Basanta Kumar Pati was allotted 150 Equity Shares and Mr. Siddhartha Mohapatra was allotted 100 Equity 

Shares. 
(47) Mr. Bibhu Prasad Rath was allotted 5,000 Equity Shares, Col. Man Mohan Pattnaik was allotted 2,500 Equity Shares, Mr. Chitta Ranjan 
Nayak was allotted 2,000 Equity Shares, Mr. Manoranjan Sarangi was allotted 1,000 Equity Shares, Mr. Mihir Kumar Samal was allotted 

1,400 Equity Shares, Mr. Harpal Singh and Mr. Biswajit Mohanty were allotted 400 Equity Shares each, Mr. Ranjan Kumar Swain and Mr. 

Kapilendra Swain were allotted 250 Equity Shares each, Mr. Shuvendu Kumar Pattnaik was allotted 200 Equity Shares,Mr. Himanshu 
SekharMohapatra and Mr. Deepak Singh were allotted 150 Equity Shares each, Mr. Siddhartha Mohapatra was allotted 100 Equity Shares 

and Mr. Basanta Kumar Pati and Mr. Bijay Kumar Swain were allotted 50 Equity Shares each. The consideration for these shares was paid 

out by the Company. 
(48) Mr. Bibhu Prasad Mohapatra was allotted 2,500 Equity Shares, Mr. Manoj Kumar Patra was allotted 1,000 Equity Shares, Mr. 

Himanshu Sekhar Mohapatra and  Mr. Kapilendra Swain were allotted 750 Equity Shares each and Mr. Dhruba Charan Rout, Mr. 

Baidyanath Dash, Mr. Mihir Kumar Samal and Mr. Biswajit Mohanty were allotted 500 Equity Shares each, 
(49) Mr. Bibhu Prasad Mohapatra was allotted 2,500 Equity Shares, Mr. Manoj Kumar Patra was allotted 1,000 Equity Shares, Mr. 

Himanshu SekharMohapatra and  Mr. Kapilendra Swain were allotted 750 Equity Shares each and Mr. Dhruba Charan Rout, Mr. 

Baidyanath Dash, Mr. Mihir Kumar Samal and Mr. Biswajit Mohanty were allotted 500 Equity Shares each. The consideration for these 
shares was paid out by the Company. 
(50) Mr. Bibhu Prasad Rath was allotted 20,000 Equity Shares, Mr. Himanshu SekharMohapatra, Mr. Mihir Kumar Samal and Mr. Deapak 
Kumar Panda were allotted 4,000 Equity Shares each, Mr. Baidyanath Dash, Mr. Ayeskant Kanungo and Mr. Jyoti Prakash Ghosh were 

allotted 1,000 Equity Shares each, and  Mr. Lalit Kumar Mohanty was allotted 500 Equity Shares. 
(51) B Panda and Company Private Limited was allotted 107,142 Equity Shares, Hermanus FZE was allotted 275,067 Equity Shares, Odisha 
Television Limited was allotted 365,849 Equity Shares, Barabati Investment and Trading Company Private Limited was allotted 71,429 

Equity Shares, Mr. Baijayant Panda was allotted 158,927 Equity Shares and Ms. Jagi Mangat Panda was allotted 21,428 Equity Shares, 

pursuant to conversion of 13,997,827 Compulsorily Convertible Preference Shares. 
(52) Odisha Television Limited was allotted 35,714 Equity Shares. 

 

b)  Equity Shares issued for consideration other than cash  
  

No Equity Shares have been issued by our Company for consideration other than cash. 

 

c) Equity Shares issued at a price which may be lower than the Issue Price during the preceding one year  

 

Except as stated below, our Company has not allotted any Equity Shares during preceding one year from 

the date of filing this Draft Red Herring Prospectus, which may be lower than the Issue Price.  

 

Date of allotment No. of Equity 

Shares 

Issue price 

(` ) 

Reasons for allotment Nature of payment 

January 16, 2014  7,000 103* Preferential allotment pursuant 

to OSSOP 2006 

Cash 

January 16, 2014 7,000 103 Preferential allotment pursuant 

to the OSOP 2000 

Cash 

July 21, 2014 35,500 103 Preferential allotment pursuant 

to the ESOS 2010 

Cash 

July 21, 2014 999,841 140 Preferential allotment Cash 

35,714 140 Preferential allotment Cash 
* The consideration for these shares was paid out by the Company. For further details, see the sub-section titled ñï Notes to Capital 

Structure ïShare Capital History - History of equity share capital of our Companyò on page 69. 

 

For further details, see the sub-section titled ñ ï Notes to Capital Structure ïShare Capital History ï 

History of Equity Share Capital of our Companyò on page 69. 
 

2. Build up, Contribution and Lock -in of Promoters and Promoter Group 

 

a)  Details of build up of Promotersô shareholding in our Company:  
 

As on the date of this Draft Red Herring Prospectus, the Promoters hold 8,024,681 Equity Shares, equivalent to 

32.93% of the issued, subscribed and paid-up Equity Share capital of the Company. Set forth below are the 

details of the build up of our Promotersô shareholding: 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

Mr. 

Baijayant 

Panda 

June 2, 1995 100 10 10 Negligible  Negligible Cash Subscription 

to our 

Memorandum 

Owned funds 

July 7, 1997 11,000 10 10 0.05 0.04 Cash Preferential 

Allotment 

Owned funds 

September 16, 

1998 

55,000 10 10 0.23 0.18 Cash Preferential 

Allotment 

Owned funds 

March 20, 

1999 

6,000 10 10 Negligible Negligible Cash Preferential 

Allotment 

Owned funds 

September 21, 

1999 

30,100 10 10 0.12 0.09 Cash Transfer from 

Mr. Ravinder 

Kumar Gupta 

Owned funds 

February 12, 

2002 

28,360 10 27 0.12 0.09 Cash Preferential 

Allotment 

Owned funds 

July 21, 2002 5,245 10 27 Negligible Negligible Cash Preferential 

Allotment 

Owned funds 

May 23, 2007 20,000 10 35 0.08 0.07 Cash Preferential 

Allotment 

Owned funds 

April 30, 2010 158,300 10 79 0.65 0.52 Cash Transfer from 

Medium and 

Small 

Infrastructure 

Fund 

Owned funds 

November 30, 

2010 

15,000 10 39.20 0.06 0.05 Cash Transfer from 

Col. Man 

Mohan 

Pattnaik 

Owned funds 

2,500 10 39.20 Negligible Negligible Cash Transfer from 

Mr. Himansu 

Sekhar 

Mohapatra 

Owned funds 

December 09, 

2011  

4,100 10 35 Negligible Negligible Cash Transfer from 

Mr. 

Swapnendu 

Kabi 

Owned funds 

March 23, 

2012  

300 10 35 Negligible Negligible Cash Transfer from 

Mr. Bijay 

Kumar Panda 

Owned funds 

August 25, 

2012 

1,000 10 35 Negligible Negligible Cash Transfer from 

Mr. Gouri 

Sankar Panda 

Owned funds 

March 27, 

2013 

15,000 10 48.50 0.06 0.05 Cash Transfer from 

Mr. Ashok 

Kumar Behera 

Owned funds 

September 23, 

2013 

100 10 58.45 Negligible Negligible Cash Transfer from 

Ms. Gati 

Krushna 

Acharya  

Owned funds 

1,000 10 48.30 Negligible Negligible Cash Owned funds 

500 10 48.30 Negligible Negligible Cash Transfer from 

Mr. Mahesh 

Chandra 

Mohapatra 

Owned funds 

50 10 48.30 Negligible Negligible Cash Owned funds 

100 10 50.70 Negligible Negligible Cash Transfer from 

Mr. Mahesh 

Pattnaik 

Owned funds 

50 10 58.45 Negligible Negligible Cash Owned funds 

150 10 58.45 Negligible Negligible Cash Transfer from Owned funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

100 10 56.00 Negligible Negligible Cash Mr. 

Chandrasekhar 

Pattnaik 

Owned funds 

250 10 48.30 Negligible Negligible Cash Owned funds 

3,500 10 48.30 Negligible Negligible Cash Owned funds 

50 10 56 Negligible Negligible Cash Transfer from 

Mr. Rabi 

Narayan 

Mishra 

Owned funds 

7,150 10 48.30 Negligible Negligible Cash Transfer from 

Mr. Bibhu 

Prasad Rath 

Owned funds 

July 21, 2014 158,927 10 140 0.65 0.52 Cash Preferential 

allotment 

Owned funds 

2,000 10 54.74 Negligible Negligible Cash Transfer from 

Mr. Ashok 

Kumar Behera 

Owned funds 

1,600 10 54.74 Negligible Negligible Cash Owned funds 

1,250 10 52.92 Negligible Negligible Cash Transfer from 

Mr. Deepak 

Singh 

Owned funds 

100 10 61.95 Negligible Negligible Cash Owned funds 

3,750 10 51.80 Negligible Negligible Cash Owned funds 

150 10 127.05 Negligible Negligible Cash Owned funds 

150 10 61.95 Negligible Negligible Cash Transfer from 

Mr. Nihar 

Ranjan 

Bhuyan  

Owned funds 

100 10 59.50 Negligible Negligible Cash Owned funds 

1,000 10 46.50 Negligible Negligible Cash Owned funds 

1,250 10 51.80 Negligible Negligible Cash Owned funds 

2,000 10 51.80 Negligible Negligible Cash Owned funds 

Sub-total   537,282   2.21 1.77  

Ms. Jagi 

Mangat 

Panda 

 

February 13, 

1996 

45,000 10 10 0.18 0.15 Cash Preferential 

Allotment 

Owned funds 

July 7, 1997 10,000 10 10 0.04 0.03 Cash Preferential 

Allotment 

Owned funds 

February 12, 

1998 

20,000 10 10 0.08 0.06 Cash Preferential 

Allotment 

Owned funds 

April 5, 1999 38,000 10 10 0.16 0.13 Cash Preferential 

Allotment 

Owned funds 

September 21, 

1999 

28,250 10 10 0.12 0.09 Cash Transfer from 

Ms. Uma 

Devi  

Owned funds 

September 21, 

1999 

28,250 10 10 0.12 0.09 Cash Transfer from 

Mr. Randhir 

Singh  

Owned funds 

February 12, 

2002 

18,500 10 27 0.08 0.06 Cash Preferential 

Allotment 

Owned funds 

July 21, 2002 19,520 10 27 0.08 0.06 Cash Preferential 

Allotment 

Owned funds 

November 30, 

2010 

17,000 10 39.20 0.07 0.06 Cash Transfer from 

Mr. Bibhu 

Prasad Rath 

Owned funds 

November 30, 

2010 

4,500 10 39.20 Negligible Negligible Cash Transfer from 

Mr. Ashok 

Kumar Bahera 

Owned funds 

November 30, 

2010 

10,500 10 39.20 0.04 0.03 Cash Transfer from 

Mr. 

Manoranjan 

Sarangi 

Owned funds 

July 21, 2014 21,428 10 140 0.09 0.07 Cash Preferential 

Allotment 

Owned funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

July 21, 2014 1,200 10 54.74 Negligible Negligible Cash Transfer from 

Mr. Ashok 

Kumar Behera 

Owned funds 

100 10 61.95 Negligible Negligible Cash Transfer from 

Mr. Barenya 

Pattnaik 

Owned funds 

50 10 59.50 Negligible Negligible Cash Transfer from 

Mr. 

Biswaranjan 

Pattnaik 

Owned funds 

50 10 51.80 Negligible Negligible Cash Transfer from 

Mr. 

Brajabandhu 

Dalei 

Owned funds 

250 10 51.80 Negligible Negligible Cash Owned funds 

50 10 61.95 Negligible Negligible Cash Transfer from 

Mr. Debadatta 

Das 

Owned funds 

100 10 52.92 Negligible Negligible Cash Owned funds 

500 10 108.15 Negligible Negligible Cash Transfer from 

Mr. Dhruba 

Charan Rout 

Owned funds 

500 10 108.15 Negligible Negligible Cash Owned funds 

100 10 61.95 Negligible Negligible Cash Transfer from 

Mr. G. P. 

Choudhury 

Owned funds 

100 10 61.95 Negligible Negligible Cash Transfer from 

Ms. Gouri S. 

Panda 

Owned funds 

50 10 51.80 Negligible Negligible Cash Transfer from 

Mr. Himansu 

Sekhar Jena 

Owned funds 

500 10 51.80 Negligible Negligible Cash Owned funds 

50 10 51.80 Negligible Negligible Cash Transfer from 

Mr. Jagarnath 

Ojha  

Owned funds 

50 10 51.80 Negligible Negligible Cash Transfer from 

Mr. 

Khetrabasi 

Mishra 

Owned funds 

250 10 51.80 Negligible Negligible Cash Owned funds 

1,250 10 52.92 Negligible Negligible Cash Transfer from 

Mr. M. 

Sidheswar 

Owned funds 

500 10 46.50 Negligible Negligible Cash Transfer from 

Mr. Mahesh 

Chandra 

Mohapatra 

Owned funds 

100 10 61.95 Negligible Negligible Cash Transfer from 

Mr. 

Manoranjan 

Meher 

Owned funds 

100 10 51.80 Negligible Negligible Cash Owned funds 

100 10 61.95 Negligible Negligible Cash Transfer from 

Mr. Guru Pr. 

Sahoo 

Owned funds 

50 10 59.50 Negligible Negligible Cash Transfer from 

Mr.  Narendra 

Jena 

Owned funds 

500 10 46.50 Negligible Negligible Cash Owned funds 

50 10 51.80 Negligible Negligible Cash Transfer from 

Mr. Pradeep 

Das 

Owned funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

100 10 52.92 Negligible Negligible Cash Transfer from 

Ms. Sabnam 

Khanum 

Owned funds 

100 10 61.95 Negligible Negligible Cash Transfer from 

Mr. 

Samarendra 

Kumar 

Mohanty 

Owned funds 

150 10 59.50 Negligible Negligible Cash Owned funds 

2,000 10 46.50 Negligible Negligible Cash Owned funds 

50 10 59.50 Negligible Negligible Cash Transfer from 

Mr. Sanjay 

Nayak 

Owned funds 

50 10 51.80 Negligible Negligible Cash Transfer from 

Mr. Sukanta 

Ch. Rana 

Owned funds 

250 10 51.80 Negligible Negligible Cash Transfer from 

Mr. Tapan 

Kumar 

Moharana 

Owned funds 

250 10 51.80 Negligible Negligible Cash Transfer from 

Ms.  

Tapaswini 

Das 

Owned funds 

Sub-total  270,448   1.11 0.89  

Panda 

Investment

s Private 

Limited  

September 21, 

1999 

2,818,000 10 2.55 11.57 9.28 Cash Transfer from 

Calorex 

Holdings 

Private 

Limited 

Borrowed 

funds and 

owned funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Rahul 

Kumar 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Usha 

Aggarwal 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Surya 

Ram 

Chaudhary 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Gopal 

Mandal 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Rajani 

Bankoti 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Arjun 

Sahu 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Arun 

Kumar Verma 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Suresh 

Bankoti 

Borrowed 

funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Sanjukta 

Panda 

Owned funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

6,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Savita 

Kapoor 

Owned funds 

2,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Vimal 

Mehta  

Owned funds 

8,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Vimal 

Mehta 

Owned funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. S.K. Jain 

Borrowed 

funds 

2,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Kanta 

Jain 

Borrowed 

funds 

3,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Anita 

Goyal 

Borrowed 

funds 

3,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Chetna 

Agarwal 

Borrowed 

funds 

3,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Vikas 

Agarwal 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Om 

Prakash 

Borrowed 

funds 

2,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Dharam 

Chand 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Ramender 

Yadav 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Navraj 

Kakki 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. 

Tankeshwar 

Prasad 

Borrowed 

funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Joginder 

Pal 

Borrowed 

funds 

1,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Vijender 

Kumar 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Shiksha 

Chauhan 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Vikram 

Singh 

Borrowed 

funds 

1,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Sanjay 

Kumar 

Borrowed 

funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

7,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Jyoti 

Mehta 

Owned funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Jyoti 

Mehta 

Owned funds 

5,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Rajat 

Mehta 

Owned funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Kiran 

Chawla 

Borrowed 

funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. S.K. Jain 

Borrowed 

funds 

5,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. C.L. 

Kapoor 

Borrowed 

funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Shikhar 

Jain 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Pratap 

Kumar Sahu 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Anita 

Sharma 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Sheela 

Devi 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Shiv 

Kumar 

Sharma 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Satish 

Kumar 

Sharma 

Borrowed 

funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Chanda 

Mehta 

Borrowed 

funds 

3,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Sarita 

Mehta 

Owned funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Ajit 

Tandon 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Harish 

Khanna 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. A.K. 

Tannan 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Yagya 

Murti Koirala 

Borrowed 

funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Rajesh 

Gupta 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. A.P. 

Narain 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Pushpa 

Sharma 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Share transfer 

from Mr. 

Nirmal 

Sharma 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Rosy 

Tandon 

Borrowed 

funds 

4,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Surinder 

Kapoor 

Owned funds 

6,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Prakash 

Kapoor 

Owned funds 

4,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Rajesh 

Sethi 

Owned funds 

4,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Parveen 

Sethi 

Borrowed 

funds 

2,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Rajendra 

Borrowed 

funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Bharat 

Mehta 

Borrowed 

funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Ankita 

Mehta 

Borrowed 

funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Basantilal 

Mehta 

Borrowed 

funds 

5,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Ahemad 

Ishteaque 

Owned funds 

5,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Jawahar 

Lal Padhee 

Owned funds 

5,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. 

Bishnupriya 

Das 

Owned funds 

4,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Narender 

Sethi 

Borrowed 

funds 

2,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Chaitan 

Bisi 

Borrowed 

funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

2,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Srabanti 

Bisi 

Borrowed 

funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. S.K. Jain 

Borrowed 

funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Lokesh 

Jain 

Borrowed 

funds 

3,000 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Urmila 

Jain 

Borrowed 

funds 

3,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. A. Saxena 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Ms. Poonam 

Kumar 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Vipin 

Kumar 

Sharma 

Borrowed 

funds 

2,500 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Ramesh 

Singh 

Borrowed 

funds 

1,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Nikhil 

Kumar 

Kapoor 

Borrowed 

funds 

1,000 10 1.75 Negligible Negligible Cash Transfer from 

Mr. Santanu 

Mishra 

Owned funds 

43,300 10 2.15 0.18 0.14 Cash Transfer from 

B. Panda and 

Company 

Private 

Limited 

Owned funds 

275,000 10 2.15 1.13 0.91 Cash Transfer from 

Paramita 

Investment 

and Trading 

Company 

Private 

Limited 

Owned funds 

455,000 10 2.15 1.87 1.50 Cash Transfer from 

Barabati 

Investment 

and Trading 

Company 

Private 

Limited 

Owned funds 

245,000 10 2.15 1.01 0.81 Cash Transfer from 

K.B. 

Investments 

Private 

Limited 

Owned funds 
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Name of the 

Promoter 

Date of 

allotment/ 

transfer or 

when the 

Equity Shares 

were made 

fully paid up *  

No. of 

Equity 

Shares 

Face 

value 

(` ) 

Issue/ 

Acquisitio

n price 

per 

Equity 

Share 

(` )**  

% of pre-

Issue 

Capital 

% of post-

Issue 

Capital***  

Consider

ation 

Nature of 

Transaction  

Source of 

funds to 

acquire 

Equity 

Shares/ Use 

of proceeds 

from transfer 

of Equity 

Shares 

295,000 10 2.15 1.21 0.97 Cash Transfer from 

Madhuban 

Investments 

Private 

Limited 

Owned funds 

35,000 10 2.15 0.14 0.12 Cash Transfer from 

Strategic 

Brand Equity 

Limited 

Owned funds 

February 12, 

2002 

44,445 10 27 0.18 0.15 Cash Preferential 

Allotment 

Owned funds 

March 31, 

2003 

92,590 10 27 0.38 0.30 Cash Preferential 

Allotment 

Owned funds 

September 30, 

2003 

7,400 10 27 Negligible Negligible Cash Preferential 

Allotment 

Owned funds 

November 24, 

2003 

7,400 10 27 Negligible Negligible Cash Preferential 

Allotment 

Owned funds 

April 30, 2010 98,375 10 35 0.40 0.32 Cash Transfer from 

Orissa 

Stevedores 

Limited 

Owned funds 

Sub-total   4,636,510   19.03 15.27  

UMSL 

Limited  

November 16, 

2007  

909,000 10 44 3.73 2.99 Cash Preferential 

Allotment 

Owned funds 

January 31, 

2008  

788,441 10 44 3.24 2.60 Cash Preferential 

Allotment 

Owned funds 

April 30, 2010  900,950 10 79 3.70 2.97 Cash Transfer from 

Medium and 

Small 

Infrastructure 

Fund 

Borrowed 

funds and 

owned funds 

(200) 10 79 Negligible Negligible Cash Transfer to 

Mr. 

Mayadhara 

Moharana 

- 

(17,750) 10 79 0.07 0.06 Cash Transfer to 

Dr. Gautam 

Sehgal 

- 

Sub-total   2,580,441   10.59 8.50  

Total   8,024,681   32.93 26.43  
* The Equity Shares were fully paid on the date of their allotment/ transfer.  
**  The cost of acquisition excludes the stamp duty paid. 

** * Assuming full subscription of the Fresh Issue and without considering the future allotment of Equity Shares pursuant to exercise of 

options under ESOS 2010. 
 

All the Equity Shares held by the Promoter were fully paid-up on the respective dates of acquisition of such 

Equity Shares. None of the Equity Shares held by the Promoter are pledged. 

 

UMSL Limited, one of our Promoters, has transferred by way of sale, 200 Equity Shares to Mr. Mayadhara 

Moharana and 17,750 Equity Shares to Dr. Gautam Sehgal on April 30, 2010 for an aggregate consideration of `  

1.42 million. The proceeds of such transfers were used by UMSL Limited for its ordinary business purposes. 

 

 

 

 




































































































































































































































































































































































































































































































































































































































































































































